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LEGISLATIVE ASSEMBLY., 
Wednesday, 18t'" January, 1922. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President wa.s in the Chair. 

MEMBERS SWORN. 
Maung Maung Sin, M.L.A. (Burma: Non-European); 
Sir Montagn de Pomeroy Webb, Kt., C.S.I., C.B.E.) M.L.A. (Bombay: 

European). 

THE CIVIL MARRIAGE (AMENDMENT) BILL. 
IIr. President: The adjourned debate on the motion regarding the Civil 

Marriage Bill will be taken on- Friday at 2 O'Clock in the afternoon. 
Further, there will be no meeting of the Assembly on Monda.y, the 23rd of 
this month . • 

THE INDIAN EMIGRATION BILL. 
IIr. J. Hullah (Reve'lue and Agriculture Secretary) : Sir, I beg to present 

the Report of the Select Committee on the Bill to a.mend the law relating to 
Emigration. 

THE INDIAN INCOME-TAX BILL. 
The Honourable Sir Italoolm Hailey (Finance Member) : Sir, I beg to 

present the Report of the Joint Committee on the Bill to consolida.te a.nd 
amend the law relating to Income-tax and _ Super-tax. 

RESOLUTION BE: ABANDONMENT OP THE POLICY OF 
REPRESSION. . 

lIunshi Iswar Saran (Cities of the United Provinces: Non-Muham-
madan Urban): The Resolution which I have the honour to move runs as 
follows: 

'This Assembly recommElllds to the Governor General in Council the immediate 
abandonment of the policy of repre3sion inaugurated in the country.' 

It is under,a compelling sense of duty that I venture to invite this House 
to c()llsider my Resolution to-da.y. _ I axn a.nxions, extremely anxious, more 
anxions than I can tell, that no word of mine should add to the bitterness or 
complexity of an already embittered and complicated Iituation. "f hope it is 

( 1657 ) A 
• 



1658 LEGISLATIVE ASSEMBLY. [18TH JAN. 1922. 

[Munshi Iswar Saran.] 
not necessary for me to assure the Official Memher~ of this House or Govern-
ment that we are no less anxious than the officials themselves that law and 
order should be maintained. It is, Sir, in our own interest that there should 
be no disorder in the country, because if any lawlessness breaks out and if 
there takes place any disorder, we suffer with the rest of our countrymen. 
I am not oblivious of the fact that Government at this moment is face to face 
with a grave situation. Sir, the situation is grave in all conscience, but it is 
not necessary to exaggerate either the gravity or the difficulty of the situation. 
Let not our vision be blurred. Let us view things in their true perspective. 
Let us judge the non-eo-operation movement in its true and proper light. Most 
of us, in fact everybody here, and most of the educated people outside, are fully 
acquainted with the programme of the non-co-operation movement, and, as we • 
know, it was before the 17th of November last, for some time before that date, 
that non-<."O-operators were concentrating their attention and energy on the 
boycott of foreign goods and on bringing about a kartal on a particular date. 
Sir, let me say at once, and in as emphatic a manner as I can, that their 
decision to bring about a kartal on a particular day was a most unwise and a 
most unfortunate decision. We have it, on the authority of His Excellency the 
Governor General and of His Excellency the Governor of Bengal, that their 
attempt to, bring about a kartal on this date exacerbated feelings and that 
there was an outcry, to quote the words of His Excellency Lord Reading, 
from the residents, particularly of Calcutta, and, in fact of most of the great 
cities in this country, against the intimidation and unlawful means Wwch had 
belm used by them in order to prevent people from taking the course which 
they wished to take. And, Sir, unfortunately on the 17th of November in 
Bombay there was a wicked and criminal outburst of lawlessness. There is 
no one, either in this hall or outside it in the country, who will not condemn 
that lawlessness in most emphatic language. Now, let us_then see what 
followed the 17th of November. One finds that one Provincial Government 
after another resorted to the Criminal Law Amendment Act, the Seditious 
Meetings Act, the Defence of India Act and the Press Act. Sir, I have seen 
it stated by very responsible people that this is not a policy of repression. 
I shall beg the House to consider this question with me for one moment, 
without considering for the time being whether it is justifiable or not, but 
simply to confine their attention to the issue whether or not it is a poli?y of 
repression. For my purpose, it is enough to say that Government itself has 
ca.lled some of these measures repressive. 

When the Repressive Laws Committee was formed, some of these measures 
were referred to them. In view of this fact, I'submit, it is not open to serious 
argument that the policy inaugurated is not a policy of repression. Sir, my 
submiseion, my rtlspectful and humble submission, is that Government went 
wrong in applying the Criminal Law Amendment Act to these various 
volunteer organisations in the country. It may be open to a Judge sitting in 
a court of law to hold that the language of the Criminal Law Amendment 
Act is wide enough to cover the case of a volunteer organisation in this 
country, but I submit with all respect that if you look to the object with 
which this measure was introduced and if you· look to the surrounding 
circumstances that induced the Government in 1908 to introouce this measure, 
the conclusion becomes strong, from my point of view irresistible, that 
Government is not right in applying the Criminal Law Amendment Act to 
these volunteer organ;ations. May I invite the attention of this House to 
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what Sir Harvey Adamson said in introducing this measure in the Lelrisla.tive 
Council? He said: . "'_ 
• The following are some of the more prominent instances of anarchieal crime which 

have occuned in Bengal and Eastern Bengal during thElpast year. On the 6th December, 
1907, an attempt was made to assassinate the Lieutenant-Governor of Bengal by means of a 
bomb exploded under his train near Midnapore. Two other abortive attempts of a similar 
nature on Sir Andrew Fraser's life had already been made on the railway line near 
Chandernagore. On 23rd December, 1907, MI'. Allen, the District Magistrate of Dacca, 
was shot with a revolver At Goalundo. On 4th March, 1908, Mr. Hickenbothll-m of the 
Church Missionary Society was shot near his honse at Kushtea. On 11th April an attempt 
was made to assassinate the Mayor of Chandernagore by a bomb. On the 30th April a 
bomb intended for Mr. Kingsford who had been Presidency Magistrate at Calcutta was 
thrown into a carriage at Muzaffarpur and killed Mrs. and Miss Kennedy. On 2nd May 
the Manicktolla bomb consl?iracy was brought to light. On 2nd Jnne a serious daeoity was 
committed near NawabganJ in Da.cca. District by a large band armed with guns and revolvers 
in which two persons were killed. On 21st June a bomb was thrown into a railway 
carriage at Kankanara and injured an English gentleman, and there have heen several 
similar attempts in the same neighbourhood. On the 31st August an approver in the 
Manicktolla case, which is under tIial at Alipur, was murdered by a revolver. On 17th 
September a serious dacoity was committed at Serampore. On 20th and 30th October 
similar dacoities were committed in MaIda and Faridpore districts. Only a few 118ys ago 
followed a daeoity of the gravest nature in Raita. There is ample reason f{)r believing that 
all the dacoities which I have mentioned were committed oy young men of the middle classes. 
On 23rd September a young man was convicted of sending a bomb by post to the . Magistrate 
of Nadia. On the 7th November the fourth attempt was made to assassinate the 
Lieutenant-Governor of Bengal, on this 0008sion with a l'evolver. On 9th. November the 
nati VI! Sub-Inspector of Police, who had arrested one of the M uzafJarpur murderers, was shot 
dead in the streets of Calcutta. On 13th November the principal witness in a case against 
the head.e of an association called the ..fnusilan 8amiti was murdered and decapitated near 
Dacca. 
These are examples of the type of anarchical crime that has been prevalent.' 

Turn we now to the concluding speech of Lord Minto, who was then 
Governor General. He said : 
• The Manicktolla Garden discoveries, followed by the attempt on the life of Sir 

Andrew Fraser, and the murder of the Poijee Inspector, have opened a new chapter in the 
history of sedition. They have taken UB far beyond e e m h ~ and revolutionary 
'1Ipeeches, they have shown UB the results of thOl!8 preachmgs an are laJIng bare before us 
(I.hall beg tke HOUle to mark the,e tII01'Il,) the workings of a mnrderous COUSpU'MY-
a wide-spread conspiracy-recruited from the ranks of emotional young men saturated with 
grotesque ideas of political freedom.' 

Sir, whatever opinion one might hold as regards these volunteer organisations, 
I assert with a.ll the emphasis I can comma.nd that it cannot be contended 
that thp-se are murderous associations or that these are associations which 
organise political dacoities. It may be, and I think it is true, that in some 
cases there has been committed intimidation and other excesses by certain mem-
bers of Bome of these volunteer organisations; but, I shall ask the House to 
remember that the creed of the volunteer organisations all over the country is 
non-violence. I find an Honourable Member occt::.pying the Government 
Benches laughing at it; I shall ask him to consider whether or not it is a 
proof of their non-violence that leader after leader has been arrested, hundreds 
upon hundreds of young men have been arrested and sent to ja.i1 and there 
has been no trouble at all. If you look at the Resolution which has been passed 
by the· Congress organisation, you will come to the conclusion that whatever 
might be the action of inruvidua.l volunteers here and there, the aim that has 
been put before them is non-violence. This is the pledge that each volunteer 
has to take : 
• With God as witnesB I solemnly declare that I shan be a member of the National 

'Volunteer Corps ; as long as I remain a member of the corps, I  . shall remain, non-violent in 
. • ",2 

• 
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[Munshi Iswar Saran.] 
word and deed and shall earnestly endeavour to be non-violent in intent since I believe that in 
India's circumstances it is non-violence alone that can help the Khilafat and the Punjab and 
result in the attainment of Swaraj '. 

In their own interest non-co-operators have to be non-violent. 

If the iual1o<PUration of this policy has been wrong, what about its applica-
tion and its exercise? What do you find? You find that the Seditious 
Meetings Act has been applied not only to public meetings but even to 
Congress Committee Meetings. You find that volunteers have been indiscrimi-
nately arrested aud packed off to jail. You have the unhappy spectacle of 
practically all the members of the United Provinces Congress Committee being 
arrested while they were sitting in a committee meeting. Their only offeuce 
was that they had supported a Resolutiou calling upon members to join the 
volunteer organisatious, I have myself seeu in Calcutta young men and even 
elderly people Coming and saying: 'Purchase Kn,addar: observe ltartal)-
that was enough; they were arrested and put into prison vans and sent to the 
lock-up. I have seen this with my own eyes. 

This is not all. What more has been done? Speaking of my own 
province, I say that men whose polit.ical opinions you might condemn, whose 
political judgment you might find fault with, but whose character aud attain-
ments you dare not question, have been sent to jail because they have signed 
the pledge of these volunteer organizatiQns. Take the case of Pandit Motilal 
N ehrn. It is open to anybody in this House to disagree with his politics, but 
I submit that by virtue of his attainments; his knowledge, and his position, 
he could have well aspired to occupy any position open to an Indian under the 
Crown. Take a.nother distinguished man in Benares, Babu  Bhagwandas, a 
scholar, a student, an educationist. He has been sent to jail, and the case is so 
gross that even Dr. Snbrahmania Aiyer from Madras has publicly said in the 
papers that an a.ppeal should be made to His Excellency the Governor General 
to consider the case of Babu Bhagwandas. What more has been done? 
Indiscriminate arrests, trials in camera, sentences which are out of all propor-
tion to the technical offences which have been committed. You find that 
boys and men with honourable records have been sentenced to various terms 
of rigorous imprisonment because they have joined  these volunteer organiza-
tions.  This, I submit, is a thing which _ Government will do well to stop and 
stop forthwith. What has been, I ask, the result of this policy which has been 
inaugurated by Government? The result has been that this policy has been 
taken by the non-co-operators as a challenge to freedom of speech and to 
freedom of association Thousa.nds upon thousands have become volunteers; 
hal'tals which would otherwise not have been so cOlPplete have been made 
absolutely complete by the inauguration of this policy. Jail has lost its telTor. 
Instead of being a place of humiliation, jail has become a place of honour 
and to some, it has become a place of pilgrimage. Furthermore, this policy 
pas thrown into the ranks of the non-co-operators thousands upon thousands 
of men who bdfore took no interest in politics. The psychology is easily 
.understandable. You find a man with a clean and decent life, esteemed 
and respected by his fellowmen, and, when you find ihat man sent to jail for 
an offence of this nature, general sympathy goes out to him because the feel-
ing, right or wrong, is created that the man is made to suffer for the sake of 
his country. The result, I say, has been the aggravation of the very evil 
which Gov:rnment wish to remove .. Look at Lahore, I read in the .papers 
.only last lllght that h~ re  ladies have come out and are going about iu 
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the streets as volunteers. Might I ask whether this policy has been support-
ed by the moderate opiniou in this country? The National Liberal Feder.,. 
ation has spoken a?ainst it ; the moderate organizations all over the country 
have spoken against it; tlie All-India Christian Conference, the Indian Associ-
ation of Calcntta, the various Bar Libraries, the Moderate Press, I shall not 
mention individuals of recognised worth and position who condemn this 
policy-in fact all have protested ~  this policy and urged its abandonment. 
I submit thp.t what the present policy has done is to aggr&'la.te the evil which 
it was intended to remove. Sir, non-co-operation I shall beg this House to treat 
as a symptom and not as the disease itself. If you go on fighting non·co-
operation without looking into the causes that have given birth to it, I submit 
with confidence that you will never be able to deS1iroy it. The way to destroy " 
non-co-operation is to remove the causes, and the causes once removed, it will 
wither, and will ultimately disappear. Sir, luckily for me 1 have on my side 
the authority of the Honourable the H vme Member himself as regards the 
unsoundness of the policy of repression. Speaking in this House, he said: 

, Now, in such a situation, there were three policies open to Government- We could 
have gone in for a general policy of repression, but we were very unwilling to adopt this 
course, though we have been pressed to undertake it by a certain section of opinion. Such a 
policy leads nowhere. It is not consistent with the spirit of the Reforms. It would have 
served merely to increase bitterness and racial feeling; it would have impeded the 80cial and 
political progress of thi. country; itis inconailte.t with the.greater liberty of speech and 
action which these Reformed Councils would demand from the er me~  it would have 
neeesailJ.il,.invoived an invasion of private rights which are highly nherishedby all the 
people; it would have alienated support for Government, would have strengthened the nry 
people we wanted to weaken, and would, I believe, materially have weakened the moderate 
party and precipitated di80rder.' 

I submit, Sir, that this is exactly what has happend on the inau",<Puration 0 f 
the present policy. Sir, as I stated at the outset, the difficulties of Government 
are enormous. !tis up to Government to devise ways and means for restoring 
peace and harmony in the country. If Government will ask the assistance of 
the non-official Members of this House, I suppose they will be willibg, they will 
be ready, nay they will be eager, to place their services at the disposal of 
Government in restoring peace and order. But, Sir, as regards the policy, I 
must urge its abandonment because its initiation has been bad. I must urge 
its abandonment because its application has been worse; I must urge its' 
abandonment because its administration has been still worse. I must urge its 
abandonment because it has alienated public sympathy. I must :nrge its 
abandonment because it has aggravated the very evil that it was intended to 
remove. I must urge the abandonment of this policy because I helieve that 
if persisted in, it is bound to lead to disaster. 

IIr. President: Before the Assembly proceeds to debate, it may perhaps 
clear the air a little if I make a. Iltatement regarding the amendments on the 
paper. There"are eighteen amendments, but there has been handed in to me 
this morning a comprehensive amendment, standing in several m~  which 
supersedes most of them. It offers a definite alternative to the terms of the 
Resolution and practically" covers all the amendments on the paper. The 
only amendments which in my opinion; it does not cover are those standing 
in the name of Khan Bahadur Sadaraz. Hussain Khan, numbers 4 and 16, 
which infu'oduce a different idea in the proposal to make the abandonment of 
a certain policy by Government conditional upon the abandonment of a 
certain policy by persons outside the Government. h~e re  I propose to 

• 
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[Mr. President.] 
take the comprehensive amendment, which· has been handed to me, standing 
in the name of Dr. Gour and others, and then to take the amendments of 
Khan Bahadur Sarfaraz ~  Khan as an amendment to Dr. Gour's 
amendment. 

Lieut.-Col. H. A. J. Gidney (Nominated Anglo-Indian) : May 1 take it, 
Sir, that the other a.mendments will not be touched upon at all? My amend-
ment is not covered by Dr. Gour's comprehensive one. 

Ir. President: If, as the debate proceeds, any Honourable Member, in 
w hose name an amendment stands, is of opinion that the question before the 
House does not adequately cover the purpose of his own amendment. he will 
be at liberty to put his amendment before the Chair, but, I think, as the 
deba.te proceeds, it will be evident that the general amendment, standing in 
the name of Dr. Gour a.nd others, covers, in substance, though not actually 
in terms, the other amendments on the paper, except those to which I have 
drawn a.ttention. 

The Honourable Sir William Vincent (Home Member) : May I have 
a copy of Dr. Gour's amendment? I have not seen it yet? 

Jlr. R. A. Spence (Bombay: European): May we all have copies? 
Dr. H. S. Gour (Nagpur Division: Non-Muhammadan): I will read 

it out. Sir, on behalf of the Democratic Party of this House, I have the 
privilege of moving the following amendment : 

• While strongly deprecating the aggresive form of non-eo-operation manifested by 
some non-co-operators and the resort to violence' by them in some places, as also-the menace 
of mass civil disobedience, this Assembly strongly disapproves of the recourse by Govern-
ment to a general policy of repreBBion without previously consulting this House, and 
re mme~  ~  the e ~ r General in Council the. immedia.te ~ me  of the policy 
of repreSSlOn lnan,,<7Urated ill the. country, the reverslon to the pohcy announced to this 
House on the li3rd March, 1921, the release of all prisoners in detention in pursuance of that 
policy, and the convening of a conference comprising the representatives of all shades of 
opinion with a view to concert a practical plan for the restoration lof peace in the country 
and for ensuring its political prOgreBB in consonance with its national aspirations: 

You will observe, Sir, that this amendment divides itself into four 
-different parts and conveys a sense of the feeling of a section of this House, 
both as regards the activities of the non-eo-operators outside this House 
and of the action taken by the Executive Government in combating 
non-co-operation. 

... It also suggests a constructive policy for the Gevemment to adopt for the 
permanent settlement of the questions that are agitating this country. ' 

Sir, my Honourable friend, the Mo>ver of the principal Resolution, has 
told you in general terms the line of action which the Government took and 
which he M.S condemned. In doing so, he has referred to the genesis of the 
Act of 1908 which arms the Government with powe:t to proclaim what is there 
described as 'unlawful associations '. If Honourable Members will turn 
to tha.t Act they, will find that in section 15 of Part II of the Criminal Law 
Amendment Act an 'unlawful association' is described in the following 
terms: 

, Unlawful associatiod' means an association which encourages 01' aids persons to commit 
acts of violence or intimidation 01' of which the members habitually commit such acts: 
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Then we have an extremely vague, extremely general clause which ~  : 

• Or which has been declared to be unlawful by the Governor General in Conncil under 
the powers hereby conferred.' 

I would ask Honourable Members to indulge me for a few moments-if I lay 
bare the facts which have culminated in the present national crisis. After the 
memorable speech delivered by the Leader of this House, to which reference has 
been made by the Mover of this Resolution, the non-oo-operation movement 
througaout the country was languishing for want of support, and I venture to 
say that that movement would have died a natural death had it not been for 
the events to which I am about to refer. Honourable Members will well 
remember that on the 17th November last, His Royal Highness the Prince 
Qf Wales landed in Bombay, and on that day in the City of Bombay certain 
riotous crowds committed excesses for which the leader of the non-co-operation 
. movement fasted for the purpose of restoring eace. I lament, with the 
Members of this House, that that should have ~e  the method adopted 
for the purpose of preserving peace and restoring order. 

I equally lament, Sir, that the aggressive non-eo-operation movement should 
lurte stimulated the hooligans of Bombay to break out into that rie ons 
conduct. But what happened? The Bombay Government kept their heads 
cool. They took no action. They did not resort to the emergency legislation 
which then existed as it exists now on the Statute Book. Now, listen to me 
for a J!.oment. On the 17th of November, the day I have referred to, they 
observed a complete "'artal in the City of Ciilcutta, and on the morning of the 
18th of November two Anglo-Indian dailies, which shall be nameless, came out 
with flaring leaders: 'The kartal in the premier City of this Empire has been 
dramatically complete. What is the Government going to do? Is it going to 
abnegate its pt'imary right of preserving order? J Acting upon the suggestion 
made in these two journals, the Bengal Chamber of Commerce felt aroused to its 
duty and addressed an urgent letter to the Government of Bengal to suppress 
the Congress and the Khilafat'Volunteer movement, and on the same dav, the 
Government of Bengal, acting under the sectipn, issued a Commu-niqu' 
declaring the whole volunteer movement in Bengal as unlawful a.nd 
proscribing these associa.tions under the Act. Within 24 hours of the iS81le 
of this CommunilJ.u' arrests were made in the town and suburbs of Calcutta. 
-and in many places in Bengal, and I am given to understand that no less 
than 8,000 volunteers were arrested in the town and neighbourhood of 
Calcutta.. Up to that moment there was no allegation that this volunteer 
movement, which had been in existence for a considerable time, had violated 
the letter or the spirit of section 15, clause (2) sub-clause (a) of this Act. But, 
all of a sudden, the Government of Belle,ooal was roused to action by the two 
journalistic efforts combined with the letter of the Bengal Chamber of 
Commerce. The sole object of this repressive policy of the Bengal Govern-
ment was not to preserve •  •  •  • 

Ir. President: Order, order. The Honourable Member ~  address 
his remarks to the actiod of the Government of India. 

Dr. H. 8. Gour: I presume, Sir, and I speak subject to correction, that 
this action by the Government of Bengal could not have been taken without 
the previous knowledge /lond sanction of the Central Government. I am quite 
aware . • 
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The Honourable Sir William Vincent: Would the Honourable Member 
_ like to know the facts? The facts are that the Government of Bengal could 
have taken action without the sanction of this Government, but this Govern-
ment did approve of the action taken by the Bengal Gpvernment. 

Dr. H. S. Gour: I am very glad to hear it, but I knew it already, and I 
was going to say it, Sir. This action of the Bengal Government was not 
taken, we now hear, without the previous 8anction or concurrence of the Gov ... 
ernment of India. I do not ignore the Devolution Rules, and I know that it 
was within the jurisdiction of the Bengal Government to act. But remember 
my words, the Bengal Government take that action and create a situation in 
which it may' be necessary that the Central Government must co-operate for 
the preservation of law and order, and the Central Government realise that, 
that may involve financial responsibilities for which the sanction of this House 
might be necessary. Consequently, before any Government can embark upon 
a wholesale policy  of repression, that Government, I submit, must. as a 
matter of logical necessity, consult the Central Govemment, and that Central 
Government must equally, as a matter of constitutional necessity, consult this 
Honourable Huuse. Now, Sir, on the 23rd of November, 1921, the United 
PI'ovinces Government issued a notification and commenced arrests of ~  

teers. On the 5th, or I think on the 6th of December, 4 days before tEe 
Prince was due in Lucknow, the Nehru Brothers and Jawaharlal Nehru and 
12 or 13 other persons were arrested, and later on 50 or 60 members of the 
Congress Committee were arrested on the ground that they had enlisted.them-
selves as volunteers. Up to that. date, there was no suggestion that the 
Nehrus or members of the Congress volunteers in the United Provinces had 
either aided and abetted the commission of acts of violence or had themselveD-
habitually committed such acts. The Honourable the Mover of this Resolu-
tion has paid a compliment to the doyen of the Allahabad Bal', Pandit Motilal 
Nehru, in which I join. I am sure, Sir, that no Member in this House can 
seriously say tbat the N ehrus either encouraged or aided persons to com-
mit acts of violence or that th'!y were members .. of an association which habi-
tually committed such acts. 

Let me complete the pict'ure. I have toli you what took place in Bombay. 
I have told you what took place in Calcutta and I have told you about t" ()o 
journals and the Bengal Chamber of Commerce and what the Bengal 
Government did and, acting upon a similar impulse and providing themselves . 
against a remote contingency, what the United Provinces Government did. 
I now pass on to the Punjab. In Punjab, about the 3rd or 4th of December,. 
Lala Lajpat Rai was arrested while he was attending a committee of the 
Indian National Congl·ess. A notification was issued by the Bihar Govern-

'- ment but, yielding to the protest of the local Legislative Council, the Govern-
ment withdrew its proclamation and released all the prisoners who had been 
arrested. I am glad to ~  Sir, that a similar contingency has' not arisen in 
my own province, and, while the notificatiQn was issued in Madras, no action 
was taken. This is, I submit, the brief history of this general policy of 
repression, upon which the Government of India embarked acting on the-
suggestion of a certain Government and to provide for 'one single contingency., 
That, I submit, is a ShOlt history of the general law of repression, and 
Honourable Members will ask how far and why the Government of India are-
to blame. It is perfectly obvious that if the Government of India intended 
to legalise and sanction, on' the part of the other provincial Governments). 

• 
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recourse to this general policy of repression, it is only due to the Honourable 
Members of this House that the Government of India should have previously 
consulted us. Remember, Sir, we desire as much as any member of the 
Government would desire that there should be no disturbaooe of peace 
in the country and we are as anxious as any member of the Government 
wl)uld be to stamp out disorder and to arrest the spirit of lawlessness 
which is abroad in the country but we· are equally jealous of the privileges of 
this House and we desire and demand that before the Government launches 
out on this policy of repression the Members of this House should be pre-
viously consulted and their concurrence obtained. That this is not done is the 
gravamen of our charge, of which the Government of India stand accused. 
I further submit, and I anticipate the arguments that will be advanced by 
• the' apologists of that policy tha.t the Government of India have got the 
right under clause } 5, sub-clause 2. (6) to declal'e any association unlawful, but 
let me remind my Honoumble friend, the Law Member, and I think he will 
agree with me that this must be read reasonably and ejusdem genert:s and 
under this general vague clause the Government of India canuotproscribe 
persons lawfully engaged in a peaceful and ~ e  form of activity 
merely because it happens to be political and intended to bring and focus 

I popular grievances for the consideration of Government. I submit, therefore, 
Sir, that so far 1101 the, Government of India are concerned, they cannot stand 
acquitted of the charge of having embarked on a. policy of general repression 
which was not justifiable under the circumstances of the case. Let me, Sir, 
clear ttte ground by saying that if any membur of the association of ~ 

teers or the Congress or the Khilafat was guilty of acts of violence or intimid. 
ation or of commiting any unlawful acts, he should have been dealt with under 
the general penal law, but there is no reason why the whole association, the 
whole movement should be strangled because of the acts of one or two or some 
or many. That, I submit, is a view which commends itself to an important 
section of the Members of this House. Now, Sir, if I stopped short here, 
I should be certainly guilty of a dereliction of duty in that I should have' 
criticised the action of Government without offering a.ny constructive 
proposal. 

Mr. President: The Honourable Member is no doubt a.wa.re that he has 
alraady exceeded his time. He should therefore bring his remarks to a clo!le 
as quickly as possible. 

Dr. H. S. Gour: Fortunately, Sir, the constructive proposal I have to 
make is one which does not call for any lengthy explanation. We demand 
that people who have been atTested in Calcutta, in the United Provinces,. 
Bengal, Patna and elsewhere should be now released and those who have heard 
the history ef the recent repression will have no donbt left in their minds that 
the contingency against which provision was ma.de is over sofaI' as Bengal, 
United Provinces, Bihar and Orissa and  Burma are concerned, and what reason 
have the Gover,nment now to keep, in durance vile, leaders like C. R. Das, like 
the N ehrus, like Lala Lajpat Rai and others who, I submit, have not been 
guilty of any substantive crime . . 
But, I submit, the release of those peopJe would not be the solution of the 
12 No N question. It would be, I submit, merely a palliative and not a 
o. cure. Therefore I suggest tha.t for the purpose of allayiug the 

growing discontent in this countr.y, and for the purpose of effecting a permanent 
settlement of the questions which are agitating the JYlhlic mind, the Govern-
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ment may be pleased to convene a conference of the representatives of all shades 
of opinion with a view to discuss and devise means for the purpose I have 
stated in my amendment. With these few words, Sir, I commend myamend-
ment to the acceptance of this House. 

Ir. President: The amendment moved is, ~  for the original* Resolu-
tion the following be substituted : 
• While strongly deprecating the aggressive form of non-co-operation manifested by 

some non-co-operators and the resort to violence by them in lome places, as also the menace 
of mass civil disobedience, this Assembly strongly disapproves of the recourse by Government 
to a general policy of repression without previously consulting this House and recommends 
to the Governor General inCouricil the immediate abandonment of the policy of repression 
inaugurated in the country, the reversion to the policy announced to thi. House on the 23rd • 
March, 1921, the release of all persons in detention in pursuance of that policy, and the 
convening of a conference complising the representatives of all shadea of opinion with a 
view to concert a practical plan for the restoration of peace in the country and for ensuring 
its political progI'eS8 in consonance with its national aspirations. ' 

Ir. J amnadas Dwarkadas: (Bombay City: Non-Muhammadan 
Urban): Sir, I rise at this early stage of the debate to opposethp. Resolution 
moved by my Honourable friend, M unshi Iswar Saran, as also the amend-
ment moved by my Honourable friend, Dr. Gour. Sir, I need not repeat here 
in this House that we are passing through a crisis. This country is faced with 
a situation with the like of which it has never been faced before. Whatever we 
say here in this House to-day, as men who are responsible, as men wht) owe a 
duty to the country, is likely to affect the situation considerably. The situ-
ation might improve if we, as responsible men, exercised our sense of respon-
sibility, rose to the occasion, went deep down into our hearts, thought and 
reflected on the situation for ourselves and then stood up, and taking up a 
decisive attitude on the question, said openly and dearly whether we con-
sidered the Government to be in the right or in the wrong. The situation is 
. so grave that no amount of quibbling will solve the situation. I take 
leave to differ from my friend, Munshi Iswar Saran, when he says that the 
situation is much exaggerated. The gravity of the situation, he says, is 
exaggerated . 

][unshi Iswar Saran: No, I did not say that. 
Ir. Jamnadas Dwarkadas: The gravity of t4e situation can never be 

too exaggerated. Let us face fa.cts as they are. For the last few months in 
the country there has been in existence a movement which has been gaining 
ground day a.fter day, which has been causing a good deal of mischief in 
almost all parts of the country, until it has come to a stage now when it 

~ behoves us either to say that we shall support that movement and face the 
disorder that ensues as a result of that movement, or that we shall support the 
Government in dealing with that movement in order that the seeds of 
disorder, which can never do good to this country, may, for all time to 
come, disappear. It has been said that the events that took place in the 
country do not justify Government's launching on what is called a 
repressive policy. Sir, I am not a lawyer, but.I should like to know 
what is the definition of 'repression.' If Government resorts to exceptional 
measures in order to put down a legitimat.e movement which is launched 
for the purpose of bringing about a state of affairs which would satisfy 
the political aspirations of the . people, then I would agree that the 

• fide ~e 11157 of these Debates. 
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Government is putting down by repressive measures a legitimate movement. 
But if Government puts down a movement or tries to put down a, movement, 
which is, It must be remembered, not a constitutional movement, not a move-
ment which aims at getting the grievances of the country constitutionally 
redressed, but which .aims. in the words of the author of the movement, at the 
()verthrow of the Government, which says openly that the non·co-operators 
have declared war against the Government, which openly declares that the 
adherents of the movement-l am quoting the words of the author of the 
movement--are rebels and have nothing to do with Government: if measures 
are taken to reprees that movement in order that peace to the country may 
be secured, I submit, although I am not a lawyer, tha.t it is not a repressive 
measure, it is not a repressive policy on the part of Government. (Hear, 
hear.)' For all these months we have been hearing day after day from 
one leader after another that they have nothing to do with the Government, 
that they have broken all the ties with the existing Government, that it is 
a Satanic Government (too satanic to deserve any co-operation at the 
hands of the people of this country), that they are at war with Government, 
that they are rebels bound to overthrow the Government and replace it 
by their own Government, by their own Republic, if need be. I submit, Sir, 
that if on any occasion in the history of British rule in India Government 
have shown patience and forbe&IBnce with any political movement-I 
know, to their cost and to the cost of the country in the past, they have put 
dod movements of a legitimate character which were nothing compared to 
the movement that is now launched-I submit, Sir, that if Government have 
-on any occasion in the history of British rule in India shown forbearance and 
patience towards any movement, it is on this occasion only, and in spite of the 
fact that this movement never concealed the fact that it was a revolutionary 
movement. I think the Government showed forbearance towards this 
movement because, as wa.s pointed out by the Honourable the Home Member 
long long ago in this House, the Government relied on the support of the 
Moderates: the Government thought that the inauguration of the new policy 
of reforms would bnng about a situation where responsible men in this House 
would enforce this opinion on the people of the country-that after a.ll the 
reforms were a great measure, that everything that they wanted to achieve in 
the sha.pe of political freedom can be constitutionally achieved through the 
Reforms. 

The Government waited to see the result of our doings outside the House. 
The Government waited to see the result of Moderate agitation outside this 

, House. Unfortunately, I confess, although many of us, I am bound to 
admit, tried our best to put our views before the people, the non-co-operators • 
stole a march on us and we did not succeed. Let us be frank about it. We 
did not succeed. Still the Government waited. Events here and there, took 
place which clearly indicated that if repressive measures were Dot taken by 
the Government, in my own words, as I said in September in Simla, the day 
was not far when whaj; happened in Malabar would probably be happening in 
almost every part 'of the countrv. The Government still waited. In Malabar 

me ~ e things have taken place. Perhaps, Sir, Honourable Members, 
who have neIther been to Malabar nor have the vision to realise the sufferings 
that have been inflicted on the inhabitauts in Malabar, cannot sufficiently 
sympathise with those sufferings. But let us leave aside Malabar. Even 
after the events in Malabar, Government did nl>t resort to whs.t is now 

• 
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called repressive policy. But surely we, who come from Bombay, are· 
entitled to give to this House the benefit of what our experience has been in 
Bombay, especially in view of the fact that my Honourable friend from the 
United Provinces and my Honourable friend from the Central Provinces have 
thought it proper to refer to what happened in Bombay. I come from 
Bombay. But I never dreamt for a moment, Sir, that Bombay would ever 
be a place where scenes of the character and the unmentionable things that 
happened in Bombay on the 17th of November would ever take place. What 
happened in Bombay on the 17th of November, 1921? My Honourable 
friend says that iu spite of the fact that so many things bappened in Bombay. 
Government never resorted to a repressive policy. The Government never 
dreamt and justifiably fO, nor did we ever dream, nor in his own words did 
Mr. Gandhi ever dream,-but the Swaraj that he saw in Bombay for twodaJs 
stunk in his nostrils-to quote his own words, that such things would happen 
in Bombay. What happened in Bombay? Sir, I wish I could convey to the 
House in ad.equa.te terms the slightest notion of the ten-ible things that took 
place in Bombay. Women's honour in Bombay was not safe. I do not want 
to shock the House by telling them that women were treated in a most 
shameful and unmentionable way in the s:treets of Bombay. The lives of .three 
police constables were taken under the nose of Mr. Gandhi. The wife of our 
Honourable and esteemed colleague, our Deputy President, was one of those 
who, although she was stoned and badly stoned escaped coming entirely ~ er 

the wrath of the non-co-operators. 1 wish I could describe the agony of Mr. 
Gandhi's soul during those two days. Unfortunately, Sir,forthis conntry, Mr. 
Gandhi has a short memory. When things happened during 1919, which 
shocked him, he admitted his mistake and said that he had made a Himalayan 
miscalculation. Things happened in Malabar. Malabar was too far away 
from him. He could not visualise the innumerable sufferings of the people of 
the place. When things happened under his own nose in Bombay, he felt the 
agony, which I cannot adequately convey to you. Sir, I want to ask this 
House whether t.hey consider that having seen things happening in Bombay, 
the Government of India or the Provincial Governments would have been wise 
to watch with folded hands the preparations which were likely to b;ing about 
the same or even worst results in other provinces. Does any Honourable 
Member for a minute imagine that if he were in the place of Government, if 
he had seen lives lost in the manner in which they were lost in Bombay-and· 
it is reported more than fifty innocent lives were lost -if he had seen those 
unmentionable things that I have related which happened in Bombay, he ~  

have risked the same, and the losing of lives in other provinces that fonowed, 
, or would he not have come out in the open and said: 'while the mischievous 
preparations are being made for the purpose of securing safety for the people, 
for the purpose of preventing a situation in which the people are bound t() 
suffer, I shall do everything in my power, and resort to all the measures that 
it is in my power to resort to in order legitimately to put down this ~ 

which is sure to result in these ten-ible happenings.' Let us not mix up' 
personalities with the issue before us. Mention has been made of respected 
men who are in jail to-day. Sir, I do not exaggerate, but there is hardly 
anycne in the country to-day who feels more than myself. I submit, that these 
respected leaders who, if they had only followed the rigHt line would have 
deserved their places on the Treasury Bench, are in jail to-day. The suffering 
of these people is a matter ef grave concern. But if it is necessary for us, in 
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co-operating with Government, to invite a little suffering on a few of the 
population in order to avoid the large suffering which will engulf the whole 
population in this country and which will ruin the prospects of this country, 
I say unhesitatingly let us come out and invite a little su1fering on a 
small band of people, however painful it may be for us to bear that snffering; but 
let us under any circumstances and at any cost, save the country from going 
into the clutches of a future, which is very uncertain and which is bound to 
bring about great disaster on our countrymen. Sir, we are faced with a very 
grave situation. The proposal has been made that a Round Table Conference 
should be called for by the Government. A",o-ain, Sir, I may be permitted to 
refer to the humble efforts that it was my privilege to make for the purpose 
of bringing about a Round Table Conference. I have been thoroughly disappoint-
ed. No man could have tried, I want to assure the House, to bring about 
peace by means of a Round Table Conference as I have tried, and I also want 
to mention to this Honse this fact that in the summoning of this Round Table 
CO,merence, the Government have shown their readiness to meet us in every 
possible way that can be imagined. The one man who has slammed the door 
for the Round Table Conference and who is responsible for the situation and its 
gravity is Mr. Gandhi. The Viceroy openly said in answer to the deputation 
that waited on him in Calcutta ~  he was prepared to have a Round Table 
Conference if Mr Gandhi would agree to a truce; that no party was to blame 
the other party, that no party waH to take credit for having come victorions 
and to blame the other party for having gone down, that all were to meet in 
ordef honestly and earnestly to settle the differences that were agitatinO' the 
mind of the country. The Viceroy left the door wide open for the Con-
ference. Mr. Gandhi has slammed the door, I think, for ever. Another 
effort was made in Bombay. • 

Ir. K. Ahmed (Rajshahi Division: Muhammadan Rural) : On a point 
of order, Sir. Is the Honourable Member entitled to go beyond his time 
limit? 

Ir. Jamnadas Dwarkadas: Another effort was made in Bombay 601y 
a few days back to secure the Conference. Why' has that. effort failed ? 
(Cries of • Not failed ' ). To my mind it has failed, and the letter that Sir 
Sankaran Nair has written to the Time, of Indio, supports the statement 
that I am making here. Why has it failed? Leaving aside the question of 
Mr. Gandhi not attending the Round Table Conference, Mr. Gandhi does 
not even condescend to take part officially in the Conference that was called. 
by his friends. 'Sir, all means have been exhausted. All efforts have been 
made for peace in vain. The cl1mr course before the Government and before 
us, responsible men, is either to support the Governmen1r in putting down a 
movement which we all know definitely. if it continues, is fraught with the 
gravest disaster for this country, or weakly, for fear that we might lose 
popularity with our people. for fea.r that our countrymen might blame us 
to support that movement and be a party in inviting what I t'onsideris ~ 
to be the ruin of this country. The time has come when it is not a ~ ~ 
.of supporting a foreig", Government to put down disorder in the country. 
You have to choose between Government of any kind 9n the one hand and 
.on the other hand anarohy, chaos, disorder which will for 1lenturies give a 
set-back to the progress of this country. I leave the choice in the handsQf 
~~ House. So fat: as I am concerned. I unhesitatingly and empha.tioa.lly 
declare tha.t I shall be with Govermnent inputti!lg'.doWll disorder. 
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Ir. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official) : Sir, 
I rise at once with your permission to correct certain misstatements which 
have been made. As regards the-Round Table Conference, which the Con-
ference met at Bombay, tried to bring about, Mr. Jamnadas Dwarkadas 
has told the House that it would be a  failure. He has told us that he has 
been attempting a similar thing and' that he failed. I may say in all humility 
that wbat such a great man as Mr. Jamnadas Dwarkadas has tried and 
failed in, lesser men like myself and persons who have been associated with 
me ha.ve endeavoured to bring about and may succeed; and I am hopeful that 
within the course of a. fortnight or so there will be au announcement that the 
Round Table Conference will be summoned. Sir, since the speech which the 
Honourable Member has referred to, there has been a consultation with the leader 
of the non-co-operation movement and he has written a letter which I have 
handed over to the Honourable the Home Memb'er from which it will be seen 
that the leader of the non-co-operation movement would attend this Conference 
in his official capacity. I would not say that he wonld not recede from the 
position he has taken up, because he distinctly says so in the letter which he 
has addressed to us. I may inform the House that after this Conference we 
had some doubts and one of the leaders saw Mr. Gandhi; and Mr. Gandhi has 
since written this letter which he wants to be shown to the Viceroy and I take 
,it to the Viceroy's counsellors also, so that the probability of a Conference 
is made easy. Now, Sir, I felt bound to offer this explanation to the House 
because I am anxious that those that come after me and speak on this 
Resolution, whether it be from the Government Benches or whether it ~ from 
the n,on-official Benches, should not u"'e language which is likely to put an end 
.to-the hopes and aspirations we have in this matter, namely, to bring about 
peace in this country and reconciliation. For that purpose, Sir, I have been 
endeavonring to catch your eye as early as possible, and I appeal to the Members 
of this House not to w;e language'whichwould make it impossible for a happy 
solution of the existing troubles being brought about ..•. 

Sir P. B. Bivaswamy Aiyer (Tanjore cum Trichinopoly : Non Muhamma.-
-dan Rural) : Will you read Mr. Gandhi's letter? 

Ir. T. V. Beshagiri Ayyar: I hope, Sir, that you will allow me to 
reply to all these questions, because it isa matter which goes t.o the very root 
of the whole question. In the Conference, at which certain Resolutions were 
passed, Mr. Gandhi agreed that he would consult his Working Committee 
and write to the Committee appointed by the Conference that he would 
suspend "'artal" and suspend picketting, suspend mass disobedience, until the 
Slst January unconditionally, and if the Round Table Conference were called 
he would, until the deliberations were over, not have any resort to these hr~ 
measures. Sir, at the same time, in the speech which he delivered at the Con-
ference he said that there were certain dema.nds which were irreducible and 
unless those dema.nds were acceded to he would not be in a position to 
attend a Conference in his represeutative capacity. This ga.ve us trouble. 
We took up the position which Sir Willian Vincent is sure to take up, namely 
that ~ would b? useless to summon. any ~ ere e if 0!le party insists ~ 
.regarding partIcular demands as IrredUCIble, as an ~ m from which he 
would not withdraw. For this purpose the Committee appointed by the Con-
ference met next morning; we had a discussion and we deputed the most 
respectable a.mongst us, Pandit Madan Mohan Malaviya, to go to Mr. Ga.ndhi 
~ t;XPla.in h~ situation. h~ Panditji went to ~r .. Gandhi and he has g,ot 
In hIS poseess1on a ~r wntten by Mr. Gandhi himself, of which I gave a 
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typed copy to the Honourable the Home Member. I do not know whether 
I would be quite in order in reading this letter to you, but as it will ha.ve 
a bearing upon the discussion in h ~ House I may read some portion of it. 
{Cries of 'The whole of it J.) 

l'tIr. President: If the Honourable Member refers to a document which 
has not been published and uses it for the purposes of debate; the House is 
entitled to demand its publication. 

l'tIr. T. V. Seshagiri Ayyar: I bow to your ruling, Sir. and I shall re1d 
it. This is what he says in the letter which he wrote to Pandit Madan Mohan 
MaIaviya : 

• What I mean is'that until I am convinced that my demands are unreasonable, unjust 
or impossible of fulfilment, I would not recede from them. I would not ~ er the un-
williIll1,'ness of,Government or the Parliament to grant any of these things to be a grouud 
for reducing the demand8. The value of a Round Table Conference cODsiats in understand-
ing each other's difficulties and making allowances for them. Hence my insistence that the 
Government mU8t change their heart. If they entrench themselvea behind th'lir armed 
forces, a Conference i8 not only fruitless but mischievous; they must try to appeal to our 
intellect as we must try to appeal to thein. If the Gov8l"Ilment or anybody, therefore, 
shows to my satisfaction that the particular demand is unreasonable or untenable, .1 would 
certainly gtve in 108 I did ye8terday on the question of the mode of securing the release of 
political pmonerB other than the two classes mentioned in Resolution 3. As BOon as I 
realise the difficulty of aQCeptance of my method. I will straightaway withdraw. 

Only I must add that I have SO much con8idered the demanda and understood the 
argn.1IIfnts against them that there ia no reasonable prospect of my beiug convinced to the 
contrary. As against this attitude of mine. you at least (that i., referring to Panditjil 
wauld be able to put my known anxiety to avoid differencea and meet more than half way 
wherever I can. No body wholhas honest and clear convictions of hi. own shonld be afraid 
of or despair of dealing with me. You are not, Gokhale never was though he perbaps lDore 
than you, fully underBtood that af)metbing in me which friends call obstinacy or obtnsene88 
and which I call my religion. There is and must be in all of us a point bejODd which one 
may not go. You are at liberty to use 'it in /tIly way you like.' 

This letter shows that in going to the Conference he would not argue that 
certain demands are irrreducible, demands from which he· would not rececre. 
He is willing to sit with other people, to consider their opinions, and then 
come to a conclusion as to whether he should give way or not. Under 
these circumstances, Sir, I have every hope that the Government of this 
country will see its way to summoning a Round Table Conference of persons 
of all shades of opinion so that the question may be debat.ed in full and 
a satisfactory solution of the present difficulties reached. 

Sir, I am afraid I ha.ve taken up more time than I was eutitled to, but 
so far I have been able to reply only to one portion of the speech of my 
friend, Mr .. J amnadas. If I have your :permission, Sir, I should like to say 
a few words upon the genemltopic. Sir, it has been said by Mr. Jamna.da.s • 
that a Round Table Conference is impossible, that an understanding with Mr. 
Gandhi is impossible, and that the Government are perfectly justified in the 
r.olicy which it is pursuing. Mar I remind my Honourable friend that 
It is not a month even since he Slgned a manifesto which was presented to 
His Excellency the Viceroy in which he condemned along with lIS the policy 
pursued of extending the Criminal Law Amendment Act and the Seditious 
Meetings Act asa.1together unjustified •. (Hear, hear.) . 

l'tIr. Jamnadas Dwarkadaa:· Sir, may I rise to make a p8l'8ODal 
explana.tion if I may interrupt my esteemed friend? I have already 
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[Mr. Jamna.das Dwarkadas.] 
made mention of the fa.ct that no one has tried more for peace than 
I have, and I put my signature to t:lat address because I was in favour 
of the Viceroy inviting a Round Table Conference if Mr. Gandhi would 
agree. 

Mr. T. V. Seahagiri Ayyar: Sir, what I said was that he has in sign-
ing that ma.nifesto roundly and in unmistakeable terms declared that the 
:action taken by the Government in extending the Criminal Law Amendment 
Act and the Seditious Meetings Act was altogether unjustified. (Hear, hear.) 
It is for that purpose, Sir, that I referred to it. I will not go into that 
matter any further. What I ask my friends on the Government Benches 
is this. Do you think that every other possible recourse to law had been 
.exhausted wten you extended the Criminal Law Amendment Act to the 
-various pro.vinces? I ask you tha.t question, Sir, because it has not been a 
preventive measure, but a provocative measure. It has not put down crime. 
On the other hand, it has declared a large number of honest men criminals. 
Consequently, I ask you whether you had exhausted all the avenues of 
.putting an end to what you call disturbances before you thought of 
.extending the Criminal Law Amendment Act to the various provinces? 
You, on the Government side, know under what circumstance!! that Act 
was passed, alld for what purpose it was intended. It was intended to 
.apply to cases where there is rebellion in the countl-y, where the ordinary 
law in the country is inadequate to deal with the situation, and where it is 
absolutely necessary to protect lives and property by other means. Is that 
:the position now? Are you prepared to admit that the country is in such a 
state of rebellion that you are unable to govern it without extending the 
·Criminal Law Amendment Act? I submit, Sir, it would be a clear confession of 
weakness on the part of Government to say so. I do not think that there is 
·.such a state of things in the c0l.lntry that you can honestly say ·that but for 
-the extension of the Criminal Law Amendment Act it would be impossible to 
.govern the country. What, after all, has been the result of extending the 
Criminal Law Amendment Act? You are substituting the executive mandate 
for the opinion of the judiciary. If you thought that a particular association 
was unlawful, why did you not go before the constituted authorities and take 
their opinion? Why do you not disclose what you consider to be the propaganda 
work which is likely to ruin this country? Instead ofthat, why do you take 
upon yourself to declare by an executive mandate that' we shall ban this asso-
.ciation and the other, and whoever offends our proclamation .hall be prosecuted J. 
Sir, that seems to be a confession of weakness on the part of thfl Government, 
and I hope this Assembly at any rate will not sanction any proposal which has 
the effect of substituting executive "authority for judicial pronouncements. Sir, 
,speaking on the volunteer movement, I make bold to say that this volunteer 
m em~  is not intended for purposes of intimidation and of preventing 
jp80ple from pursuing their peaceful occupations. (Loud laughter.) Well 
.certainly some people have got a loud voice and they can laugh very loudly' 
but that loud ~ h  would not show that tht'y are right. I know h~ 
"Volunteer movement in my province. I have watched iohe movement in other 
provinces, and I know that these volunteers do a great dt'al of social service 
they do a great deal of political and religious service, and I believe that th; 
Honourable the La.w Member will . bear· me out when I say that there is 
nothing . intrinsically criminal in the volunteer movement. It is only 
fihen the members resort:l",o oppression, intimidation and violence, that you will 
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be entitled to say that this movement must be put down. U nti! then Govern-
ment will not be justified in putting it down. Sir, if the Government goes on 
at this rate, they should be under no delusion that they will be able to put down 
in the long run this movement and to say that the country has been brought to 
peace. That, I respectfully submit to Members on the Government benches, 
is impossible. You are creating more unrest than there is in the country, and 
the result of continuing this policy will be that in course of time there will be 
such sullen discontent and such a. grim determination to resist the law that yon 
will find it impossible to deal with the situation. You will have to build more 
jails, and you will have to deal with a people who are deeply discontented 
and who are not all friendly towards you. Under these circumstances, it is 
the duty of Government to see that this policy is no longer persisted in, and 
if there is 'an honest opening for a Conference, it should welcome it and see 
that. the country is no longer subjected to the grave trials which it has heen 
undergoing during the last 5 or 6 weeks. Otherwise, what would be the alter-
native? The Government will have to give up all their C!ther duties and take to 
policing us. You have given out to the world that you are here more for the pur-
pose of civilizing us, for the purpose of making us fit for having Dominion Self-
government. If you are engaged in the duty of repression, and you find that 
there is a large number of people who have to be looked after in this country, 
the rp.rn1t of it will be that you will never have time to do any other work; 
you will be engaged from the beginning of the year to the end in the work 
of policing the country, and you will not be able to show to the civilized 
world tttat you are really in this country for the purpose of guiding us, for 
the purpose of making this country progress peacefully, and for the purpose 
of making this country fit for Domimon Self-government. You will have 
to face that situation. Do not be under any misapprehension that by 
extending the Criminal. Law Amendment Act and by prosecuting 80 large 
number of people you are going to restore peace and order in the country. 
Far from it. You are going to make this country more ungovernable a.nd 
difficult. It may be that I,y the summary powers you have, you will bc able 
to put down to a certain extent the outward expression of the feeling, but the 
inward discontent. will be there; the discontent will continue and increase, a.nd 
in the end you will find that you are not able to do what you came to thia 
country to do. 

In these circumstances, I would appeal to the Government of India not to 
proceed with the policy of extending the provisions of the Criminal Law 
Amendment Act, or the Seditious Meetings Act, you "ill only do harm 
by so doing. You are not doing good to the country, nor are you doing 
good to the l'eputation of the British nation. Indeed, you will weaken it a 
gl'eat deal and instead of going forward you will have to go back a. great deal. 

Rai Bahadur Bishambhar Nath (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural) : Sir, in making some observations on the subject before 
the House, I would like to confine my remarks only to a few points. Did the 
political situation in the country justify the adoption of the repressive policy? 
What has been the re-ult of this policy, a.nd is it likely to meet the end in 
view? .Sir, there was re~  in the country no doubt, which still continues, 
and the non-co-operation movement ~ r  the peace of mind of the 
pt'ople. But can the unrest be attributed mainly to the non-eo-operation move-
ment? Is it confined only to our country? Was not the non-eo-operation 
m em~  the effect rather t,han the cause of ~e ull1est? The new policy:. 

a 

• 
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[Rai Bahadur Bishambhar N ath.] 
that has unfortunately been inaugurated seeks to remedy the evil by the-
application of the Criminal Law Amendment Ad and the Seditious Meetings 
Act. But may I ask, in all earnestness, was the situation similar to what 
existed at the time in Bengal when these extraordinary measures had to be 
devised, and after all did these repressive measures cure Bengal of the malady 
or was it the bold statesmanship of Lord Hardinge in annulling the 
partition of Bengal and the M ~ r e  reforms that has restored peace to 
affiicted Bengal? Sir, howsoever objrctionable the non-co-operation 
movement may be in itself, we have to recognize the fact that its methods 
are entirely different from those adopted by the revolutionaries of Bengal in 
19f18 .. who hatched their plots in the dark and resorted to pistols, bombs and 
daggers for the execution of their nefarious designs. The ways of the non-co-
, operators, insidious no doubt, are non-violent. I admit some of the votaries of 
the movement, contrary to the commands of their leaders, have adopted 
methods far from peaceful. But these elUptions have been local and spas-. 
modic. They have been openly condemned by their leaders and the 
restraint exercised has not been altogether ineffective. In the majority of the-
provinces the hubbub has not been attended with violence. I would illustrate 
my point by referring to the United Provinees, to which I belong, and where 
unfortunately repression is being ruthlessly carried on. Before the extension 
of the Criminal Law Amendment Act, the agitators used to submit meekly to 
the application of section 144, howsoever unreasonable and unjustified"was its 
application to a particular case was supposed to be. There was not even serious 
political trouble, not to speak of 'impending sanguinary revolution! 
There were disturbances in some districts of Qudh no doubt, but they 
were due to causes purely economic and agrarian. I respectfully join issue 
therefore with His Excellency Sir Harcourt Butler when he says that: 
'The situation was acute and critical, the disorderly element had come in, ruffians were· 

hired or collected together. Had not the Government . taken prompt action against the 
ringleaders, the Provinces would have no doubt passed through a period of bloodshed and 
misery which would have been remembered for many years to come.' 

On the contrary, I hold that the situation, not at all critical, has-. 
been made so and is being steadily aggravated by an irritated and 
panic-stricken Government, recklessly pursuing the policy of repression. 
A regula;r crusade against political bodies solemnly pledged to non-
violence, indiscriminate arrests and convictions of some of the most 
respectable citizens for offences merely technical, heavy and capricious 
sentences on youths guilty of no other than juvenile freaks capable of being 
remedied more effectively by their guardians and teachers l'8.ther than by 
magistrates and jailors, are methods which, to say the least, are not likely 
to foster affection for the Government. I Mmit, Sir, people should not 
have defied the Climinal Law Amendment Act and the Seditious Meetings 
Act. But, at the same time, I submit, Sir, that the law under promise of repeal 
and meant to be applied ~ a. situation quite different should not have been 
resorted to and the elementary rights of citizens of freedom of speech and as-
sociation should not have been lightly invaded. And. what has been the result 
of this policy of relentless repression? Disaffection is going deeper, volunteers 
formerly only few in number have now increased by hundreds and thousands. 
Quiet submission to law has assumed the"form of open defiance. The heart of 
the people perfectly sound is-getting more and more affected. Sir, I submit 
in all humility that the .new policy has failed misembly and the sooner it is: 
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a.bandoned the better fer the people and the Government. Condemning the 
non-co-operation movement in the Darbar speech of the 17th December last, 
His Excellency Sir Harcourt Butler was pleased t'l observe: 
• 'I'hat the attempt to bo.vClott Colleges and Schools failed signally. I did not affect in the 

Province one per cent of the Ittudents and scholars. The attempt to boycott the law courts 
was wholly unsuccessful. The appeal to surrender titles given by and office3 held under the 
Government fell on deaf ears. The efforts to seduce soldiers and policemen were mostly 
in vain.' 

May I then respectfully inquire where was the necessity for the change of 
policy? Nobody holds a brief for those who nse violence. Punish them by 
all means. People who transgress the law of the land deliberately must· be 
prepared to take tpe consequences. But has not the ordinary Jaw of the land 
made ample provision to bring into its clutches those who invade the liberty of 
others? Why then have recourse to laws meant for totally different conditions. 
If the existing law does not suffice, necessary amendments can be made. To 
pursue a policy of wholesale repression by utilizing the Criminal Law . 
Amendment a.nd the Seditious Meetings Acts will, I am afraid, make 
matters worse. The policy has defea.ted its own end and as such should be 
abandoned. The question is put to us as to what the Government should do 
in order to counteract the pernicious effects of the non-co-operation movement. 
All that I can say in reply is, that if they cannot think out the right remedy, 
let them for God's sake give up the use of the wrong drugs which are simply 
aggravating the disease. If the non-co-operation movement does not subside 
on acoount of its inherent weakness, let a correct diagnosis be made, its root 
causes discovered and effectively remedied. With these few words, I beg to 
support the amendment. 

Lala Girdharilal Agarwala (Agra Division: Non-Muhammadan 
Rural) : Sir, I do not wish to recite the deplorable events of reCent times 
which have already been laid bare before Honoura.ble Members. But there 
cannot be two opinions about the stern fact that the political situation in 
India just now is very critical and demands most thoughtful and careful 
treatment. 
• At a j nncture like the present' 

to use the words of His Highness the Maharaja of Bikaner : 
• it behoves everyone to be careful to say nothing which might agg"!'avate the situation.' 

It cannot be denied that the India of to-day is not what it was 5 years 
ago. The recent repressive policy of the Government, of extendinO' and 
applying the. Criminal Law Amendment Act, the Defence of India Act 
and the Seditious Meetings Act to several parts of India, a.nd also the misuse 
of the existing laws resulting in wholesale arrests and imprisonments, can 
never lead to good government. Such a policy is self-destl"Uctive and has 
supplied nourishment to the non-co-operation movement in order that it 
might grow strong. Otherwise, it would have died out or continued only 
as a social or a commercial organnation preaching temperance and the use 
of Swadeshi goods against which the Government, as such, cannot complain. 

They must remember that well-known saying 'ja leo PraMu darun dulek 
denyi taki mati paule· kar lenyi) (whoever is destined to suffer extreme 
misery is deprived of his brains). . 

In the course of an altercation over Gandhi caps, only last month II 
read in a newspaper that ~ Indian was shot by a European at Dehra ~  
Such is the height of feeling. 

B 2 
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[LaIa Girdharilal Agarwala. J 
. What good has happened by arresting and putting into jail so many 
Indians, some of whom are h ~h  respected in the country even by those 
who do not agree with them in their political creed? One result which 
everybody can see is that jail life has lost an terror and humiliation. At 
the time of going to jail people are cheered and garlanded. Khilafat and 
Congress volunteer  organisations which have been declared iHegal are 
swelling from day to day. If you arrest 10, you find 20 taking their place. 
Sometimes a larger number of persons enter the prison vans than are actuany 
wanted, as if they were going to a sacred place. How many persons can 
you imprison? Why should not better counsel prevail? The reign of 
terror cannot last long! Screw not the chord too tight lest it break! 
The best policy is to adopt conciliatory methods. Surely there is no 
bankruptcy of statesmanship! Why not then put your heads together and 
come to some common understanding and 'bring peace and prosperity'-to 
use the words of His Imperial Majesty the King-Emperor-' based upon 
mutual understanding and good win '! 

I am one of the most loyal supporters of the British connection in the 
country. Please remember: Do not treat those who are at present opposed to 
you in such a way that their future co-operation with you wiH become 
impossible. Please remember what a Wazir Faid to a King who had first 
ill-treated him and then tried to reconcile him by presenting him with pearls: 
])ilra sltakislai na lei flokar skalcistai' (You have broken the hea¢ and 
not the pearls). 

I therefore strongly advise the Government immediately to aba.ndon the 
policy of repression, and to release all the victims of such a policy and confer 
with the representatives of all shades of opinion with a view to devise a 
practical plan for the restoration of peace in the country and for ensuring its 
~  progress in consonance with its national aspirations. 

Rai Babadur Pandit J. L. Bhargava (Ambala Division: Non-
Muhammadan): lSir, the policy of 'let alone', i.e., non-interference pursued 
by the Government in relation to the non.eo-operation movement till some 
months past was really wh'it it ought to have ~e  and if it erred at all, it 
erred on the right side .. It is also an open secret that in I'eference to several 
items of the non-co-operati, 'n programme, the movement had not succeeded to an 
appreciable extent. In November last, the item which was to be taken up was 
the campaign of civil disobedience, but the difficulty of finding many unmoral 
laws and orders which could be effectively re-isted stood in the way of the non-
co-operators.. U nfortunatelv, the most deplorable events which took place in 
Bombay in that month on the very day His Royal Highness the Prince of 
~  ales landed there altered the situation altogether. The Government intro-
duced a radical change in its policy and launched upon widespread and whole-
sale l·epression. Notifications were issued by various Local Governments one 
after the other under the Indi n Criminal Law Amendment Act, 11108, as 
amended by the Devolution Act of 1920, e r ~ h~ volunteer orQ'anisations 
unlawful and notifications and proclamatioJls were issued under the Prevention 
of  Seditious Meetings Act of 1911. Thus the serious difficulty which stood in 
the way of the non-co-operators to start the campaign of civil disobedien.ce was 
removed and an oppoltunity was afford.ed tQ them to fulfil their cherished 
desire. The Government took action under he~ Acts, apparently with the 
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laudable object of maintaining peace and order and protec:ting peaceful and law-
abiding citizens and it is too true that the solicitude of the Government for the 
maintenance of law and order is none too great and all steps taken for these 
ends should receive the full support of the people in general. But the real 
question at issue is whether the measures adopted by the Government under 
these acts were justified by the circumstances or not and whether they have 
succeeded in achieving the object in view. Granted that there were cases of 
intimidation by volunteers in some places and of interference with the liherty of 
the buyers and sellers of liquor and other articles, in others one ca.nnot resist 
the conclusion that the remedy adopted for the prevention of the recun-ence of-
such cases was worse than the disease itself. Could not such individual cases 
be inquired into, properly dealt with, and deten-ent sentences, if necessary, 
passed on them, under the ordinary law of the land? The enforcement 
of such obnoxious and harsh measures as the prevention of Seditious 
Meetings Act and the Indian Criminal Law Amendment Act, which 
unduly intedere with the fundamental and elementary r ~  of free speech 
and association of the people at large, certainly demanded a much stronger 
case than the one evidenced by stray cases of intimidation by volunteers on 
an inconsidetable scale, and these too in very few places. It is not strange, there-
fore, that the people regard the extension of these measures (adopted ostensibly 
in the name of peace and order) as calcnlated to stifle and crush all their 
political activities and legitimate national aspirations. These apprehensions 
are fu,ther strengthened by the recent orders regarding the press and news-
papers like the' independent' of Allahabad and the 'Partap', the' KelJari' 
and the' Bande Malram J, of Lahore, especially at a time when the Bill to 
repeal the Press Act is on the anvil of legislation and is likely to be passed 
this very month. As a matter of fact, there are many persons who have 
dispassionately and most carefully considered the situation in all its aspects 
who agree with Pandit Madan Mohan Malaviya in thinking that to declare 
Congress Volunteer Organisations unlawful was a great blunder committed by 
the Government. 

That these notifications have failed to achieve the object aimed at admits 
of no manner of doubt. Not to speak of the rank and file, many non-co-
operation leaders, men of unimpeachable character, great wealth and eminence, 
held in the highest esteem by their countrymen for their sacrince and patrio-
tism, some of whom, whose names I need not mention as they are well 
known to you all, could have very well adorned the front benches of the 
Legislature of any country are incarcerated In jails and from that place attract 
sympathy for themselves and the cause they have at hea.rt. The volunteers 
parade the streets in towns, big and small, in open defiance of law with nobody 
to vindicate it by their arrest. Of course it is lamentable that in some places 
those who ought to uphold and maintain order stoop to methods which are 
the very travesty of law and in the name of law and order commit excesses 
which embitter public opinion and acet'bate mutual ~  Enrolment of 
volunteers has not ceased, but is going on vigorously. The prevention of 
Seditious Meetings Act is also being flagrantly violated. 'The participation of 
ladies in the agitation ftgainst these measures has lent to the movement 
an impetus of unabated zeal and vigour. Even in a small town like 
Hissar in the Punjab, the place of my l'esidence, only day before yesterday 
a procession of ladies, Hindus and Muhammadans, passed through the streets 
to the utter bewilderment of the authorities. In fact a situation of great 
delicacy and difli<:mlty has arisen, in which leniency in the application of these 
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measures looks like weakness and is regarded by the people as such, and 
stringency in enforcing them spells unalloyed tyranny. These measures, like 
other repressive measures, in all climes and ages, are sure to defeat their own 
ends, and the sooner they are withdrawn the better it is for all concerned. 
Lawlessness, stalking through the King's highways, doesinot present a spe<!ta.cle 
either for the Government or the people to exult at. But can the Government 
claim that it is not in . a fair measure responsible for precipitating and 
hastening the situation to take the present critical turn? I am afraid it 
cannot. This repressive policy· and these notifica.tions have landed the 
country in such a predicament that only courageous and wise statesmanship 
~  solve the difficulty. It can hardly be ~  that the situation is 
extremely grave and the future is fraught with gh'omy forebodings. The 
conflict between the Government and the people is one on which neither can 
be congratulated. 

To my mind the abandonment of the policy of repression is the only 
solution of the difficulty. Let steps be taken to have the notifications under the 
prevention of Seditious :Meetings Act and the Indian Criminal Law Amend-
ment Act at once withdrawn and all persons arrested or convicted for viola-
ting these and other repressive laws be forthwith released and a Round Table 
Conference with persons representing all shades of political opinion be convened 
with a view to substitute harmony and peace for discord and disorder which 
are reigning in the country and are sure to reign if the present pelicy is 
pursued, and a radical change for the better will, as a matter of course, 
follow. 

In conclusion, I again urge with all the emphasis that I can command, 
1 that it is but necessary that repression should give place to con-
P.H. ciliation in order to relieve the tension and ease the present situa.-

tion and that the Government while not neglecting its primary duty of 
maintaining order and peace and punishing lawlessness under the ordinary law 
of 'the land should radically change its policy and have resort to measures 
which may conduce to secure the good will of the people. 'With these words, 
I heartily support the amendment moved by Dr. Gour. 

Jlaulvi Abu! Xasem (Dacca Division: Muhammadan Rural): Sir, I 
fully realise the uncomfortable position in which I am at the present moment. 
I feel myself on the horns of a dilemma. On the one hand, I feel that I 
will be shirking my responsibility and neglecting my duty if I simply give 
my silent vote on this important Resolution. On the other hand, I equally 
feel that, if I speak out my mind and give expression to my own opinion and 
my judgment, I shall be making myself disagreeable to a large section of my 
countrymen and my views will be nnpalatable to them all. But I have to 
face the situation as it is. Sir, the Resolution lays down that this Assemoly 
asks the Government to abandon, and abandon immediately, the reprel'sive policy. 
As has been pointed out by Mr. 1amnadas Dwarkadas, we want a definition of 
repressive policy. To understand this, for a layman like myself, I have to 
analyse the situation, as the very learned Mover has done it. I understand 
the country is faced with a problem. Here is Mr. Gandhi, with a programme 
of non-co-operati?n and non-violent non-co-operation if you like, with a pro-
gramrpe defined, Illustrated, clearly stated and we have had a year's experience 
of the methods by which that programme is being executed and carried into 
practice. If people believe, and there are a very large number who· do, that 
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that is the proper metho:l and the proper pro6'l'amme for the solution of our 
difficulties, for the attainment of Self-government, and that the carrying out 
of this programme and by the methods dictated to by the Dictator is likely 
to advance the cause of the countrn to bring in peace, contentment and 
happiness to its people, I believe it is the duty of every mother's son in India. 
who so believes to join that propaganda, to work it out and bring it to a 
'Success. If, on the other ha.nd, people believe, as I ~ believe, that this 
programme of Mr. Gandhi, as set ont by him in clear terms, is a set-back in 
the progress of the country, retards it and brings the country to wreck and 
ruin, I equally helieve that it is the duty of every man in the country worth 
his salt to fight it out to the best of his ability. That is the situation. I 
do not claim wisdom for myself. I have neither the right nor the privilege, 
either temporal or spiritual, to claim that right, but I believe myself to be 
true to my opinion and at the same time I do not and cannot say that 
the other side is wrong. Those who believe in the other side owe it to 
themselves and their countrymen that they should join it. It is no use sit-
ting on the fence. In politics there is nothing like a stand-still. You mill't 
either go forwards or backwards. Now, as regards the terms of this Resolu-
tion, it has been said that the Government have inaugurated a policy of 
repression, and, as instances, mention has been made of the arrest and 
imprisonment of a large number of volunteers and of some of our most 
respected and venerable leaders. I admit that it is a painful thing to see so 
many. of our countrymen losing their liberty, but I want to know whether 
it is the Government which imprisoned them or whether it was the Govern-
ment which only satisfied their ambition or their vanity to be in jail. Read-
ing an article in Mr. Gandhi's' Young India' I found it stating the other 
day speaking of a distinguished countryman of mine, that the opportJ!nity 
of .going to jail having come so very soon, he has availed himself of it. 
And, if people are anxious to be the guests of the country or the guests of 
His Majesty, I see no reason why their wish should not be gratified. It has 
been said that in Bengal, thousands of people have been imprisoned. I may 
tell this House for its information that the Government of Bengal got a large 
number of people convicted at different police courts inthe City of Calcutta, 
but the majority of them are let out by the backdoor as they are taken in by 
the front one and the same set of people are coming in every day. Readers 
of newspapers must have found, even in non-co-operation papers like the 
, &rvant " mention day after day, of the number they sent out a.nd the 
number that were arrested. It will be found t.hat the people who went 
hankel·ing after jail were three times as much as those who got it. 
Sir, what is the reason for this craze for being jail-birds. The craze 
is because the dictum has gone forth that a man cannot be a patriot, 
a saviour of his country and a lover of the nation, unless he once visits 
His Majesty's jail, and nobody has a right to speak on behalf of the country 
unless he has one conviction. to prove against him. If tha.t is the men-
tality, what is the Government  to do? I certainly· agree with my friends 
that it was useless to use section 17 (b) of a special law for this purpose. 
I do not approve of it and I think itshollld be abolished as early as possible 
but my motives are different. I do not approve of it beca.use it is not effect-
ive. It has not served the purpose it was intended to serve. On the 
other hand, the Government have strengthened the hands of the non-co-
.operators by taking action under those sections. The people of this country 
who share my view think that it is the duty of Government, as the 
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protector of peace, law and order, to see that this is not done, that effective-
measures are adopted to bring about a cessation of the activities of this 
movement. Sir, reading the Resolution, I find that they begin by con-
demning certain actions of an aggressive nature on the part of the non-
co-oper;ttors Am I to understand from the learned Mover of this Resolution 
that apart from the aggressiveness of certain non-co-operators and the 
violence used by some of these people, this House is prepared to approve-
the programme of the non-co-operators that has been laid down by 
Mr. Gandhi? If it is, I think you can adopt this amendment. Otherwise,. 
we have to say that this House not only disapproves of the aggressiveness and 
the violent actions of the non-eo-operators but also the programme itself. 
The second question is that while it only condemns those portions of the 
programme of the non-eo-operators, it asks the Government to withdraw and 
suspend its activities in the matter. It does not call upon the non-eo-opera-
tors to suspend their activitics and it cannot do so. Sir, I was told a little 
st.ory by a countryman of mine that whenever your son quarrels with your 
neighbour's boy, the best course you can adopt is to jump into the Hrena, 
shout out' Eoys, don't fight' and in the meantime catch hold of the arms 
of the neighbour's boy and allow your boy ample opportunity to strike 
your neighbour's boy. _ 

So, while you say that you condemn this aggressiveness and that violence 
on the part of the non-co-opel-ators, you ask the Government to tie it!1, hands 
while the non-co-operators use all the machinery of war which they have in 
their armoury. Again, the last portion of this Resolution read,,: 'that mell-DS 
should be taken for meeting the legitimate aspirations of the people'. I really. 
believe that the time has come when we ought to put our heads together for 
the removal of our grievances and for a further advance in the political aspira-
tions of the country; but we must limit our aspil-ations according to the 
circumstances and according to our capabilities. er~ again, with the permis-
Ilion of this House, if I am not too much of a bore, I will repeat another story. 
An old woman in one of the suburbs of London once went into a butcher's 
shop and Stood before the stall. The butcher asked, 'Madam, what do you 
want?' She replied, 'If you ask me what I want, then I have to say that 
I want a house in Park Lane, a Rolls Royce Motor-car and £i!O,OOO a year to 
live upon. Eut iryou wish to know what I expect to get, it is only two 
pounds of mutton on credit till Saturday.' So I consider in regard to our 
aspirations the question is not what we want but what we are likely to be able 
to enjoy, and, what is more, what we are likely to get. A suggestion has been 
made by no less a person than Mr. Seshagiri Ayyar, who bas just come from 
Eombayas a messenger of peace, and is a countryman of mine who has been in 
the front rank of the public life of the country for over a quarter of a century, that 
a Hound Table Conference is being arranged and that Mr. Gandhi has condesc-
ended to come down to it and is climbing down. Eut I want to know from Mr. 
Seshagiri Ayyar whether it is not necessary for a Round Table Conference that 
there should be a common basis of nnderstanding. Here is Mr. Gandhi wh(} 
bas given out as his deliberate aim.. and goal in life, anti the essence of the non-
co-operation prograij1me, the overthrow ·of the present Government and the 
paralysing of it by all the means at his disposal. If he does not give up that aim 
and goal, what is the good of having a Hound Table Conference, or, for the matter 
of that, a Rectangular 'fable Conference? I would just remind Mr. Seshagiri 
. Ayyar of a Resolution of which he has given notice and which comes up fOl" 
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discussion, 1 believe, the fh;st thing to-morrow morning, in which he asks that a 
Committee of this Hou!le be formed for the purpose of advising Government to-
consider the present situation and to devise means for meeting it. 1 think 
that is a Resolution which Mr. Seshagiri Ayyar came to after due and delibe-
rate consideration of the entire situation, ami 1 think that that Resolution meets 
the present situation quite well. But, to ll.(i<l to it and say tha.t the Govern-
ment should call a Rtound Table Conference to discuss matters ad infinitum 
without a common basis and without a e~ e proposal before it, is, 1 think,. 
futile. 

Then, again, Sir, we, in this House, have got absolutely no influence with 
non-co-operators and when there are two confiictiag parties, if you cannot in-
fluence the one, you have no business to interfere with the other: that is to 
say, if we take it that the Government. and the non-eo-operators are two-
different parties. 

One word more, Sir, about intimidation, threats and lawlessness. It has 
been remarked by M unshi Iswar Saran, and he has quoted chapter and verse 
for it Teading from the creed of h~ Ilon-co-operation movement, that non-
violence is the essence of the movement, and before God and man they swear 
that they will be non-violent. 1 know that and 1 have read that as well 
as Munshi Iswar ~ r  but what has been the practice? 1 have not been 
in touch with Mr. Gandhi for about ]5 months and I cannot speak about him, 
but as-regards his followers - 1 do not mean the insignificant follower,:, but 
some of the most distinguished of his followers-I would ask, have they 
in their actions followed this principle? 1 may just tell ~ h  Iswar-Saran 
and Dr. Gour that no less a person than Maulana. Abul Kala.m Azad 
of Calcutta came to my house, where a meeting was being held of a large 
number of Muhammadans, among whom were some of our distinguishea 
co-religionists-he came to that house of mine and wanted to take part in 
the deliberations, and therein he stood up and said: 'Those of you who will 
dare go to the Legislative Council against the maudates of the Congress will 
suffer for it '. That was the threat he held out to us, and, what is more,. 
before the elections were held, one of the _ Members who had been present at 
that meeting and who had offered himself for a seat on the Bengal Legislative 
Council, had his house broken into by two volunteers with a ,evolver, and the-
man was so terrified that he immediately wired the withdrawal of his can-
didature for the Bengal Legislative Council. That is what has happened. 
Then, again, Sir, in the town of Burdwan, where 1 live, a junior pleader who-
happened to be the editor of a small vernacular journal had the audacity to 
-write an article in his paper against this non-eo-operation movement, and 
the result was that, while his wife was lying dangerouslv ill in bed, on her death 
bed ill fact, a man was sent to fetch a doctor. The doctor was obtained but, 
when he was on the way, volunteers held him up and said that the pleader 
was against non-eo-operation and that he could not proceed to h ~ house: the 
gharriwallah was threatened with  bodily hurt if he carried the dot tor there. 
Word was also sent round that no gharriwallah in the city of Burdwan was to 
carry a doctor to the unfOrtunate pleader's house. The result was that no doctor 
was available, and the poor girl-she was but a girl-died the next morning for 
want of medical aid. And these are the voluntecrs who met with the approval 
of Mr. Gandhi. Did 1\1r. Gandhi or his lieutenants in Bengal condemn 
this action, or did not the volunteers receive a pat on the back! Thes(t 
actions al'e the soul of the non· co-operation movement, and when these actionS: 
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:are committed, the leaders go and pat the volunteers on the back, encourage 
them and sometimes congratulate them on their success. That has been the 
bane of the whole movement. 

I am distinctly of opinion that· there are two courses open to an Indian 
at the present day, either to go and j{)in Mr. Gandhi's movement-
I do not say that they will be wrong in doing so; if they honestly 
believe that his propaganda is right and that it is the proper road to 
the salvation of the country, they will be quite as justified in joining Mr. 
Gandhi irrespective of the consequences, as I am in joining the ranks of those 
who believe in the opposite opinion, namely, that it is contrary to the interests 
of the country to do so. Every man ought to fight out this question with 
himself to the best of his ability and his conscience. 

With these few words I beg to oppose the Resolution as it stands and the 
ameudment in toto. 
The Assembly then adjourned till Twenty Minutes past Two of the 

Clock. 

The Assembly re-assembled aft.er Lunch at Twenty Minutes past Two of 
the Clock. Mr. President was in the chair. 

The Honourable Sir William Vincent: Sir, I am glad ~  an 
upportunity of speaking at an early period in the session on the 
measures adopted by Government to meet the recent activities of the non-
eo-operation movement. Honourable Members of the Assembly will, I think, 
give me credit for having been prepared to meet them, and take consultation 
with them at the earliest opportunity. We have been blamed to-day by one 
Honourable Member in that the Government of India took action without 
previously consulting the Legislative Assembly. I will deal with that matte}' 
later on. At the moment, may I say that, when we did offer an opportunity 
to this Assembly to discuss the matter, at the earliest 0ppoliunity possible, 
it was not the official Members of this Assembly that refused the offer but the 
N on-officials. I am glad, however, to discuss the question early particularly 
because I seek to remove what I believe to be great misapprehensions on the. 
part of many Members of this Assembly and many wembers of the public in 
regard to the attitude and policy of Government. Our previous policy in 
regard to this non-eo-operation movement I have frequently explained in this 
Assembly. We have acted always with ~ e object, viz., the idea of avoiding 
interference with the activities of this movement so long as the public peace 
was not touched and the maintenance of law and order was not endangered. 
·We believed the movement was, as it is, intrinsically unsound. We hoped that 
this view would. appeal to the majority of the people in this country and that 
the moderate party would use their influence to disabuse the people of the 
harmful and foolish proposals put forward by Mr Gandhi and his followers. 
May I refer for one moment to our Resolution of Octo.ber or November 1920, 
when we appealed particularly to the moderate party to assist us in this 
matter. All this time, however, we always insisted on the prosecution of 
persons guilty of direct or indirect incitements to violence. And there was 
one other activity we always sought to combat, namely, the dissemination of 
OOition among our soldiers and police. In January laBt, again, I explained to 
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this Assembly in detail the pOlicy of Government. There was, however, 
always this proviso in our statements of policy that we were well aware we 
might be forced into more vigorous application of our measures against 
sedition, and that a time might come when it would he a criminal betrayal 
of our duty not to do so. I say, Sir, from that time we have always 
avoided systematically and steadily any excessive severity vis a vis this 
movement. Later, there were a number of seditious speeches, including 
incitements to violence, partilmlarly by Mr. Muhammad Ali and his brother, 
and Government were prepared to take action against them. What ensued 
is well known to the Members of this Assembly. There were meetings 
between Mr. Gandhi and His Excellency, and later Muhammad Ali and his 
hrother offered to the public certain undertakings on which the Government 
withdrew the prosecutions against them. In a letter of June, 1921, addressed to 
Local Governments after this undertaking we indeed expressed some hope 
that it might be possible to reduce the number of prosecntions. We 
were anxious not to force the pace and although we always maintained our 
determination to keep oroer, we sought to avoid over-drastic action against the 
less dangerous or less violent adherents of the movement. At the same time 
we indicated to Local Governments that they were not to prosecute persons, 
the prosecution of whom might have great effect outside the province, without· 
-consulting the Government of India. In that letter, further, we invited 
Local Governments to give certain other convicted persons the same locu, 
poenitentiae which had been given to Muhammad Ali and his brother. We 
have throughout avoided very carefully any suggestion, any action, which 
might create the 'impression tha.t we desired to' interfere with a legitimate poli-
tical movement. I defy any Member of this Assembly to ~  otherwise. We 
have indeed {requently been reproached with weakness on this account. I 
maintain that it v;as not weakness but patience. At the same time, we made 
-every effort to meet the legitimate wishes of educated opinion in this country. 
I have no time to--day to recapitulate all we have done but I should like to 
mention such matters as the compemation to· persons injured in the Pnnja.b 
disorders, the further review of the Punjab sentences, the Committee on the 
Press Act, the results of which will be before this Assembly very shortly j 
again, the Committee on repressive measures and h~ Committee to 
inquire into racial distinctions in criminal proceedings. In fact, there was 
no question that came befora us in which we did not honestly seek to meet 
moderate Members of the Assembly in order to consolidate the moderate party 
into a great working power in the country for good. What bas been the 
response of Mr. Gandhi and his followers? I maintain tl::at it has been one 
steady stream of sedition, one steady attempt to subvert Government, 
Qne method of promoting tbis objet:! being adopted after a.nother. 
Sometimes it has teen the hoycott of ·piece-goods in order to injure British 
trade, although ;\lr. Gandhi had himself, 1 believe, at one t\me said that 
~ boycott' was a word that was entirely incomistent with his 
principle of ' Ak,msa '. Later this movement took the form of attt·mpts on 
the loyalty of our troops attempts on the police and there were constant incite-
ments to diEOl'der. h~e have resulted in ferioul' olltbreaks of violence in 
many parts of the country, the most important of which was the Moplah 
outbreak. Sir, there has recently been some at.tempt to minimise the cruelties 
committed by the Moplahs in Malabar. I refer in particular to the remarks 
<>f Mr. Abdul Bari and l\Ir. Hasrat Mohani on this mbject. Mr. Abdul Bali 
spoke of the pure 8pirit of the Moplahs aud denied the veracity 
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of these accounts of their atrocities. Mr. H asrat ~  ohani justifies them 
in the following words: 

, At such a critical junctUl"e when they are engaged in war against the English, their 
Hindu neighbours not only do not help them or ob;erve neutrality but aid and assist the 
English in every possible way. They can indeed contend that, while they are fighting a 
defensive war for the sake of their religion and have left their houses. property and belong-
ings, and taken refuge in the hills and jungle., it is unfair to characterise as plunder their 
commandeering of money, provisions and other necessities for their troops from the English. 
and their supporters: 

Many of us, howE'ver, have, I believe, somE' knowledge of the atrocities-
committed by these men, atrocities which I am certain in my mind that every 
Mussalman in this HOilse deplores as deeply as I do, and they will appreciate-
what a misrepresentation of the facts this is. . The barbarities of the Moplahs 
have been indefensible I will cite one instance from 'New India' in 
support of what.I say. Writing of a respectable Nair, an article in this paper 
states: 
• When on the 26th he threatened other steps, the rebels forced their way into his house, 

dragged him out, along with his wife and two children, carried them to the mosque and 
bathed all four and compelled them to recite verses from the Koran and dress as Moplahs. 
At mid-night they were led home and imprisoned. Next day the deponenn head was. 
shaved and ten days later a certain notorious criminal (now iu custody) forcibly circumcised 
the deponent. Three weeks later he and bis family and other converts (some being Chris-
tians) escaped to Sboranur.'· " 

Sir, I am one of those who have been to Malabar. I ha.ve seen myself 
refugees, a thousand in one refuge, hungry, homeless, lacking clothes, and I 
can assure Members of this Assembly that it was a pitiable sight to see. I only 
mention the facts because this attempt has been made and because this rising, 
these acts of cruelty and murder are one of the direct results of the Khilafat 
movement. I do not put it (I never have put it) that Mr. Gandhi is respon-
sible for this dire<:tly, but I do say that his suppoliers-:-his Muhammadan 
supporters-were the cause of t his terrible loss of life. Indeed you have only 
got to read Mr. Hasrat Mohani's speech to see what the character of the 
rising was. Now, if the Moplah outbreak had been an isolated instance of 
disorder, as I said in the last Session, the Government might not have been 
forced to take action against this non-co· operation movemert. It might well 
have been argued that the cil'cumstances were exceptional. But have Members 
of this Assembly read the report which is attached to the Repressive-
Measures Committee? Have they read the appendix setting out a list of 34 
outbreaks of disorder of a serious character within a year? Sir, we have been 
told that after the declaration of policy by this Government in March last, the 
non-eO-operation movement was dying down. I think that I am correct in 
making this stat.ement, and I hope I am not misrepr, senting anybody. Is 
there any foundation for it? Does not every Member of this Assembly know 
that that is absolutely inaccurate? Does n<,t every ]V ember here know that 
the movement of disloyalty to the Crown, intended .. to paralyse Government, 
intended to subvert the administration, has been growing day by day through-
. out the year? . Can any man here say that actuall'y. the movement was 
losing strength? Do not theRe disorders tell a different stary -these 
outbreaks which culminated in the riots in Bombay on the 17th Novem-
ber ?Before I come to that, however, I want to deal with another 
point. May I inform this Assembly that, during the present. year, it 
has been necessary to call out the military to suppress serions disorder 
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months, military assistance has had to be invoked - I have here the 
figures from His Excellency the mm~ er h e  - no less than 
19 times? Does that look as if the forces of disorder were losing strength 
before the· Government took this action? 

And now, Sir, I want to turn to the rioting ill Bombay in which the 
lawless tendencies of those who follow Mr. Gandhi - not of Mr. Gandhi 
himse 1£ -culminated. Bombay is a city in which Mr. Gandhi is supposed 
to f'xercise the greatest influence. He himself was present there on the 
17th November. The occasion was one, one would have thought, when 
at least every loyal citizen of the Crown, whatever his political views, would 
have avoided any disorder or riot. It was the occasion of the landing of 
His Royal· Highness the Prince of Wales, the heir to the Throne of 
England. That was the occasion chosen by the non-co-operators in Bombay 
for an outbreak of violence which, I believe, has not heen paralleled in that 
city for many many years, and what was the object of those who embarked 
upon this campaign of violence? I say the object was vengeance, vengeance 
on those who dared to differfrom them politically, vengeance on those who dared 
to go forth to welcome His Royal Highness the Prince of Wales in spite of 
:M:r. Gandhi's dij .. ection-that was the sole crime of the unfortunate people 
so maltreated. That, Sir, is the result of non-violent non-co·operation. Was 
Mr. Gandhi able to exercise any inflUence to stop the demand? Why, it was 
pathetic to read his words next day. He was full of sorrow, but he had not 
thought of the consequences of his act before. After all he had  had warning 
on previous occasions. Well, Sir, I do not know that I need go through 
the events of those terrible days. You have heard from my Honourable 
friend, Mr. Dwarkadas, how women were assaulted in th(> public streets; you 
have read in the papers how harmless Europeans and Indians, including many 
Parsis, were murdered or assaulted, how one unfortunate engine-driver, going 
home from his work, a harmless individual, was mddenlyattacked and murdered 
'by a cruel mob. All this was the result of this non-violent movement. The 
reports say that it began in intimidation and that, when that was not checked, 
those who had been guilty of intimidation thought they could proceed with 
impunity to violence. The damage done to property also-the property of 
private individuals-was very great. I read, in one report, of 137 shops 
-being looted and that is an under-statement of all the damage. 

N ow, let us see what was happening in other places on that day? In 
Delhi there was a ltal'tal enforced by systematic threats and intimidation. 
And I assert here, and I dare anyone to contradict me, that intimidation 
was practised by men posing as volunteers; men dressed as volunteers who 
pa.raded the streets and interfered with the liberty of law-abiding citizens in"" a. 
manner that is intolerable in any civilised community. ] s it surprisinO' 
that we J.·eceived many complaints actually of absolute want of any er ~ 
ment control at the time? In Calcutta, again, there was a hartal, promoted 
.by general intimidation and violence on the part of volunteers. It is 
.idle for anyone to deny it. Mr. Abul Kasem and other ;\\embers were in 
Calcutta and they know ~e facts. The Government of Bengal, writing on . 
,the 2tith l\ ovem ber, reported that an incessant strea.m of seditious 
speeches was being poured forth, that money was being freely spent 
.in the employment of paid agents; and here 1 ma.y tell the Assembly 
that lJlany of these volunteers,-l do not say aJ.l ~  them because h ~ 
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would be wrong,-but many of these volunteers are merely paid men, 
paid a rupee a day; and, in ~  when the supply of money dries up,-and 
there have been places where this has happened, -the supply of volunteers 
has run short. We were also told b.-v the Bengal Government that on the 
17th there was general suspension of activitie3 of all kinds, and the riff-raff 
of the city, under the guise of volunteers, was abroad, terl'orisin g 
amI abusing law-abiding folk, and there were numerous instances of 
molestations of Europeans and Indians. The authority of Gwernment 
was openly flonted; and law-abiding citizens wer':) depressed because of 
Government's failure to protect them. I have got instances here of the 
different kinds of speeches made in Bengal. I do not think I need cite them 
except to mention that one of them says: 

• That the Bengalees had discovered the death·an·owof the English. Remember Kanai 
and Khlldiram Bose and others of Bengal: 

1 do not suppose the Members of this Assembly know who they were; 
they were prominent murderers; some, if not all of them, were hanged. Well, 
Sir, the whole effect of the activities was that, on the 17th of November in 
Calcutta there was an absolute effacement of the authority of Government, 
and general intimidation throughout the whole of the city. I am told now 
that we exaggerated all this: 'There was. a karla], it is true, but there was 
nothing more than a voluntary one.' Well, the A1nrita Bazar Patl'ilta itself 
stated on the morning of the 1 Sth a most significant fact - I cite it ~ e e

it is testimony coming from an adversary-it &aid on the 18th' Writ large-
on the hartal of Calcutta. is revolution.' Now I ask the Assembly to 
ponder those words. 

I ma.y say that throughout all this period the most desperate efforts were 
madeto create racial animosity. Those who were in Calcutta. in December 
last-I was thel'e -know how true this is and it was a very dangerous: 
factor in the situation. There was also at that time every reason to 
believe that if the activities of these so·called volunteers were not curtailed, 
we should have a repetition in Calcutta of what we had in Bombay. Now 
the total deaths in Bombay were 53 people killed, and I think something like-
400 injured went to the hospital. The problem before the Government,. 
therefore, was: are you going to sit quietly, or, as my Honourable friend said, 
, with folded hands' and watch with apathy and inertia this slaughter of 
innocent people, or are you going to take action while there is yet time? The-
Assembly remember also that previously, on the 14th of November, there had 
been already a dangerous riot in Calcutta. at Belgatchia, in which over 5,000 
people had been engaged. Now, I maintain that, in such circumstances, the-
Bengal Government were fully justified in taking the action that they did. 
We have abundant testimony that, whatever be the professions of those who-
inaugurate these volunteer movements, their practice and precept are poles 
apart. You may say that they enter into a solemn vow of non-violence, but in 
practice they are repeatedly, constantly and persistently, guilty of intimidation 
and violence. Let me turn to another province. I ~ e got a report here 
from the Bihar ~ er me  We called for these reports to see on what 
grounds they had proceeded against these associations. The replies show that 
Local Governments were satisfied that the members of the proscribed associa-
tions went in systematically for this class of offence. To return to Bihar, on 
the 10th of December; I received a report from the Local Government 
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which says that these volunteers had been guilty of intimidation, violence-
and other forms of criminal a.ction on no less than 122 occasions reported 
in the last year. One of the incidents is worthy of special mention, 
indeed many (,f them are. The one to which I refer was the case of-
a poor Muhammadan who had the misfortune to be a law-abiding 
subject of the Crown. He died in Ranchi and his funeral had to be per-
formed. But the non-eo-operators said: 'K 0, he shall not be burled by 
Muhammadans.' ",\\T ell, some over-daring spirit said: ' Oh, his was not so great 
an offence that we should allow this oppression; men who differ from others 
in their political views are entitled to a little toleration.' So they took the 
body to the graveyard with police protedion and buried it. What was the-
next action of the extremists? The non-co-operation volunteers dug up the 
corpse and dish"noured it. I' Shame 'J Well, that is the conduct of these non-
violent non-co-operation volunteers. Again, on the 17th, in Calcutta, there-
were unfortunately two Muhammadans who died in Ballygunge of natural 
causes and tbose who wished to bury them could not procure the necessary 
assistance; they were unable to procure bearers or khatias or anything else and' 
the bodies remained unburied for the whole of that day. There was many a 
sick man and woman in Calcutta on the 17th who could not procure medical 
attendance. No conveyances for medical r ~r~  and when doctors 
walked to the patients and attended on them, they would not get medicine, 
because the dispensaries were not allowed under the strict orders of the non-
co-operators to sell medicine even to save life on that day. Kow, is that inti-
midation 01' is it not? I have been told that Government interferes with the 
liberty of the subject in proscribing these associations. I am amazed at the 
audacity of those who make such an accusation, whether it comes from the 
Members ofthis Assembly 01' from those who are of different political opinions, 
,and I include Mr. Gandhi. Who in reality has interfered with the liberty of 
the subject to the same extent as members of his ~r  Who is it that will not 
allow those who wish to welcome the Prince to do so? Who prevents' reason-
able respect being shown to the dead? Who boycotts and intimidates those who-
venture to serve the Crown 01' wish to sell or buy foreign piece-goods? Who. 
will not allow any Member of the Assembly to address a public meetinO" 
without interruption? (' Heal', hear '.) Who, then, is it that is really guru;y. 
of inteIference with the h'berty of the subject? What extremist can make, 
with justice, this accusation against the Government? What has the Govern-
ment done in this matter? 

I want to deal now with another point because it has heen mentioned by 
M unshi Iswar Saran. He said : 

• In the United Provinces all was quiet; there wa. really no trouble, no danger there. 
everything was calm and blight, and there was no apprehension of any disorder.' • . 

Well, here is what His Excellency the Governor says. After all, he has 
some knowledge of the province, politically a very wise man, a great adminis-
trator with great knowledge and experience of the province. What did he 
say? He said that: 

'Everything at that time looked like working to a climax. In many districts the. 
situation. was menacing. ~ one the Deputy mm e ~ er could .not appear without being 
hooted; In another the audience were Ul-ged by a politIcal fanatIC to murder the Deputy 
Commis.ionet.' 



1.688 LEGISLATIVE ASSEMBLY. [l8TH JAN. 1922. 

[ Sir William Vincent. ] 

Now, Sir, we know what ha.ppened on _ a similar  exhortation last year, 
when the unfortunate Deputy Gommissionel· of Kheri lost his life. We 
know what has happened this year in an outlying district in Oudh; a 
Superintendent of Police, for no l·eason, I believe, was recently attacked 
while going home on his bicycle; he was approached by two men saying 
-c hazur, haznr' and; when he stopped, one took out a pistol from underneath 
his cltudder and fired at him, wounding him severely. Sir, I think we may 
say, in such circumstances, that we know what the dangers of these exhorta-
tions are. His Excellency the Governor of the United Provinces then went 
~  to say that it was quite clear to him that they were on the verge of a 
-widespread trouble and at the end of his speech he says: c I do not hesitate to 
tell you that if the (;overnment trifle with the present situation you will pro-
bably soon find your life, property and your honour in danger'. That was 
-the situation in the United Provinces when His Excellency the Governor of 
the Province, with the eonsent of his Council and, I believe, with the un-
'animous consent of his Ministers-I speak from recollection, I hope I am 
·doinO'them no injustice-perhaps some one from the United Provinces will 
e ~e if I am wrong-(Rai Baiadur S. P. Baipai: 'You are notwrong)'-
introduced this Criminal Law Amendment Act in his province. Sir, in such 
·{;ircumstances, is it not fair to maintain that we have really been forced into 
viO'orous and drastic action? The policy of Government has not chanO'ed . it 
-is'the action of Mr. Gandhi and his followers which has compelled e~
ment to a more vigorous application of a policy always designed to lIl&intain 
law and order. But there has been no campaign of indiscriminate repression 
lIoS has been alleged. Great play ha.s, of course, .been made about the 
'application of ~e Seditious M~e ~  Act, but w:hat are the facts? . It haS 
been extended, III all, to ten distrICts only. 1 here are many prOVlDces in 
which associations are qot p)."oscribed at all and action under the Criminal Law 
Amendment Act has only been taken where it was nrgently required. In this 
"city of Delhi there are 20 associations of volunteers, but only three have been 
proscribed, and it is o"ly where the ~  ~ er me  have .every reason to 
believe that the members of those aSSOCIatIOns are systematically practisinO' 
intimidation 'and violence, using non-violence as a cloak for criminal ~ 
'that action has been taken under the law of 19(J8- Sir, I maintain that the 
~ er me  haR behaved with unexampled patience in regard to this 
movement, and indeed it was with great I·egret that they came. to the 
decision that it was necessary to' enforce more vigorously the law aO'ainst 
those people If there !S any body which. has ~  out. for toleration bit is 
the Government of IndIa. We have persisted In the polICY of toleration from 
· the very beginning of the Reforms Scheme. And yet to-day we are reproached 
because it is said that oui· action is inconsistent with our previous declarations. 
Sir, we have always recognised that we might be forced ·to take more drastic 
measm'es, and I repeat now that, if the moderate party had been able to give 
· us the help that we looked for. it might never have been necessary to resort 
-to these measures. No one has done more than the Government to help and 
consolidate that party, and if they had acted more vigorously, it might have 
made it p08sible for us to have avoided the measures we have now been forced 
· to take. WeT should not have resorted· to he~ if we could have possibly 
h~ e  it. 'We have shown the greatest restramt and patence. We have 
·-often heard it called weakness; patience does not necessarily mean weakness . 
. And now, when we are faced with great difficulties and defend ihe liberty of 
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the law-abiding, we are reproached with the accusation that we are interfering 
with the liberty of others. Sir, auyone who has any idea of the political tra-
ditions of His Excellency, his radical political training, his love for liberty; any-
'(me who has any knowledge of His Excellency's career, must know that it was 
with the deepest regret that he took this line of policy and that he only did so 
when it was absolutely necessary. Indeed, I ,:ay that every Member of his 
Government felt the same and was in the same position; but, Sir, there are 
paramount functions, there are certain fundamental duties, which no Govern-
ment can neglect, and first amongst them is the maintenance of law and 
~r er  the preservation of the public tranquillity and the protection of law-
abiding citizens from violence and intimidation. His Excellency the Viceroy, 
in his speeches, has referred many times to the anxiety to do justice, but I 
have neve" seen any speech of his in which he has sought to e-vade accepting 
the paramount· principle and responsibility of maintaining the peace and 
tranquillity of this land. And now, Sir, I wish to turn to our instrnctiom; of 
the 24th November, in so far as the Criminal Law Amendment Act goes. 
They were to the effect that where associations practised intimidation, violence 
and obstruction, it was necessary to suppress those activities and that 
'the Act of 1908 should be. used for that purpose. I beli",ve, up t8 a 
~r  point at any rate, it has been successful. What followed? A 
number of young men-many of them in Calcutta, hired from the mills-
joined these ~  as volullteers for a money reward. Many are doing 
it in ~ h  now a.nd a rupee a. day is the price. Thl'y join the volunteers in 
aetiance of all orders and then complain bitterly and pose as patriots, if they 
are arrested. In Delhi. when th" movement first started and arrests took 
place, the auf;horities were anxious not to impose too sever-e penalties on 
accused and the consequence was, they were sentenced to si.mpte imprison-
ment. Ma.ny of them were quite pleasetl ; they were able to get free meals 
and had nothing to do, so later it was found necessary to sentence others to 
rigorous m r ~ me  At once there was· a ~e er  feeling that thIS was 
:very ullfair, though it was really a very natural con"eqoence. Throughout, 
how"ver, the Government have been very anxious to avoid any appearance of 
und ue st!verity ; to avoid any appuarance of unreasonable harshness we have 
made various suggestions to the Local Govo>rnments, with which I will 
deal later Apa\·t from this, however, His Excelll"Dcy was never 
unmindful of the dangers of a purely t'epressive policy and, as every Honour-
able Member knows, he received a deputation on the 21st December in 
Calcutu. and listened to their views on the action of Government a.nd the 
possibility of a conference between different sections of the community and 
-Government. And I should like to read to Honourable Members one or two 
words from His Excellency's repiy to that deputation hecause, to my mind, 
his words breathe a lofty tone of statesmanship and indicate a deep desire to 
find a solution of the problem of all the difficulties with which the Govern· 
ment are faced. He spoke words over which every Member of this Assembly 
would do well to ponder. Referring to a suggestion that Government should 
·cea.se making use of measures nuw enfol·ced and release prisoners convicted 
under the law, he .said: • 

, I cannot believe that this ,.,as the intention of the depntation, when originally sug-
-gelted, for it would mean that throughout the country intimidation and unlawful oppression 
and other unla}riul acts should be allowed to continue, whilst Government action to main-
. tain order and protect the law.abiding citizen would be largely paralysed. I need lcarel,. tell 
'you ~  no reBponBible Government could even conteinplate the aeceptaace of IUch. .tate 

G 
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of public affairs. I wish, with all my heart, that it had been possible to deal with these-
problems in a large and generona apilit, worthy of such an occasion in the history of India. 
Had there been indications to this effect before me to-day in the repreaentations which you 
have made in your addreaa on the part of the ~ er  of non-co-operation, had the offer 
been made to diacontinue open breaches of the law for the purpose of providing a calmer 
atmosphere for the di8Ctlasion of IJemedies suggested, my Government would  never have been 
backwatd in response. We would have been prepared to consider the new situation in the-
same large and generous spirit and I would have conferred with Local Governments for 
this pm'pose.' 

Sir, now what was Mr h ~  reply to this? This is what Mr. Gandhi 
sa.id: 

:  • I a.m Borry that I 'suspect Lord Reading of complicity in the, plot to uIiman. 
India.'· . 

:, I would ask Honourable Members of this Assembly if they would take-
that view. He proceeded to say: . 

• I am forced to conclude that Lord Reading is trying to emascuiate India by forcibly 
making free speech and popular organization impossible.' 

In another article he said: 

'I was totally unprepared for what I most reApectfully call his mischievous 
misrepresentation of the attitude of the Congress and the Khilafat organisations 'n con-
nection with the visit of His Royal Highness the Plince of Wales.' 

And now I ask the House to remember what happened at the meeting of 
:I the Indian National· Congress at Ahmedabad; Pandit Madan 
P.ll. Mohan Malaviya put forward certain proposals for a Conference 

-which was contemptuously rejected by the members of that Congress. But 
there was a much worse feature of that meeting held at Ahmedabad and that 
was the deliberate threat of civil disobedience, and I want Members of this 
Assembly to realise that we are, at this moment, faced with that. Then, again, 
at another meeting in Ahmedabad there was that speech of Hasrat Mohani, 
which, I hope, Members of this Assembly have not forgotten, in which he, 
referred to an Indian Republic, not to be established by non-violent 
means but to be established by violence at the discretion of the speaker 
and . his followers. That is the situation with which the Government is 
faced and I want to ask whether, with the law as it is, with such a 
dangerous situation facing them, the Government could have met it otherwise 
than they did. I am told we should have prosecuted those guilty of 
intimidatioh. Have we not heen trying to do this for many months? 
. Have we not ~e  persistently to carryon the administration of the country 
by the use of the ordinary law? How are you going to deal ,,:ith intimida-
tion under that law? A person comes along, his name and his identity are 
unknown; what does he do? A threatening look, or it may be just a word 
uttered quietly, a gesture, a note recorded in a pocket book: but the threat 
is there: and the person threatened knows too well ",hat he .will suffer after-
wards. Who is going to chance a. prosecution on evidence of that kind? 
What earthly chance is there of a conviction when associations combine 'and 
their members habitually practise violence and intimidation of that charaCter? 
I put it to everx practical lawyer in this Assembly that it would be idle to 
go to::,court in such 'a case. But this kind of intimidation has been perpetually 
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pralltised by members of· these volunteer associations in recent months. Sir, it 
is well known-all political writers, all constitutional r ~  and all Govern-
ments have recognized it -that, in such circumstances, exceptional measures 
are necessary. You have only to read Sidgwick, a great liberal writer on 
politics, and there you will find ample justilication for the use of 
ex-ceptional measures in such an emergency. I can quite understand 
Honourable Members feeling great sympathy with particular individuals 
who have ~e  convicted. "'. e ourselves deeply regret that some of 
these men have deliberately chosen to go to jail But I ask Members of 
this Assembly not to let their sympathy for individuals carry them away 
or override their sense of justice. I "ant them to realise that we have got to 
m~  law and order in h ~ country, and whether the Government here be 
democratic, whether it be bureaucratic or whether it be· autocratic, it is all the 
same If you now sook to deprive the Executive Government of its power. 
of maintaining law and order, you are depriving them of a power whip.h you 
yourself will Le desperately in need of ~r on. It is not a question of one 
form of Government or another. The maintenance of law is an essential of 
all civilised Governments. I am told that the Criminal Law Amendment 
~  has been used improperly and that it was designed for a different purpose. 
Sir, I sat recently on a Committee for the elaminatioD of so-called repressive 
laws. Dr. Gour, the Mover of this amendment to-day, was another member 
of that Committee. He signed the report of that Committee Members 
who have looked at the report will have seen that, in considering the 
e ~ Meetings Act and the Criminal Law Amendment Act, we 
specially referred to, the fact that we were doubtful about the immediate 
repeal of these Acts, one reason being ·the condition of the country 
and another reason being that they had lately been used in er ~ 
provinces. I ~ told h~  it was ~ r  e~  ~h  these Acts were only 
to be used agamst anarchIcal consplraCles. I mamtain the present associations 
are merely anQther manifesta.tion of violcllce prompted by disloyalty and 
sedition. Last year, in Delhi, the Act was enforced in respect of certain asso-
ciations and Honourable Members were well aware of it. I did not then hear 
of any complaint of a misapplication of the Act. What was the reason? 
Why did Dr. Gour and other members of the Repressive Laws Committee 
aJIow this measure to remain on the Statute Book if it was never intended that 
it should be Ulled in an emergency of the present kind? I maintain, Sir that 
it was because we realized then that this might be necessary, though Dr.' Gour 
and I-you will give us both ~re  for that, I am sure-hoped that it would 
never be necessary. Honourable Members have told the Government that 
they sympathise very much with them, that they are all for law and order 
that they will suffer if the public peace is disturbed, and so forth. Mav I say' 
Sit·, that this pathetic, futile sympathy is of very little use to us uniess th; 
Honourable Member can indicate the manner in which these disorders and 
intimidation can be suppressed without recourse to this special legislation. 
I have listened to all the Rpeeches to day carefully and 1 Ilave heard no 
practical rneaRures suggep!ted which wonld replace either the Criminal Law 
Amendment Act or the ~e  Meetings Act. Perhaps other Honourable 
Members may be able to supply the defect. 

Then, Sir, Dr. GoUl' asked: 'Why did you apply these ·Acts without 
consulting the Legi!>lature ?) There seems to me to be a very short answer 
to that. The e ~ re was not sitting at the time hut) as I said, I gave 
Honourable Membel's an opportunity of discussing the ~  at the first 
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meeting and no ~ wanted. it. Sir, if a house is on fire, no one except, 
perhaps, my friend Mr. Seshagiri Ayyar, who has a pathetic faith in Committees, 
would think of calling the Assembly or a Committee to consider and approve 
the measures necessary to put it onto In such a situation Goverr;tment 
had to act at once. We were faced in November with a situation of extreme 
gravity and did what we thought right. This Assemhly is now also fa·ed with 
a situation of equal gravity and ha.<I now to face its reRponsibilitie/i. Sir, I want, 
in conclusion, to deal with one point more only, and that is, the effect of a vote 
accepting this Resolution or accepting the amendment. I want Members of 
this Assembly to ponder well what their responsibility is, to consider well 
whether if they accept this Resolution to-day, they will not be deliberately 
encouraging the impressIon that they app·ove the non-co-operation movement 
and sympathise secretly with the activities of these volunteers and that they 
will not support the Government in the maintenance of law and order. What 
will be the effect of such a vote on the officers of Government, and on loyal 
citizens? Will it not disbearten them and make it impossible for them to 
do their duty? Are you going in this Assembly here deliberately to 
~ r e the forces of disorder, to promote anarchy and chaos hr ~h  

h~ land? I have been told that I exaggerate the gravity of the situation. 
It would be difficult to do so. ThiR country is, in truth, faced with a 
very grave crisis; we have civil disobedience looming before us. We have 
threats of organized violence from an iufluential section of the Mussal-
man population. We have had outbreaks of violence of a dangerous 
character showing what may happen in a more extended degree in 
future. We have had the most terrible bloodshed and loss of life. We 
are face to face with a situation in which there may be, I fear, greater loss of 
life and greater bloodshed. It is for the Assembly to say whether they are 
now going to encourage the forces which make for ruin and disorder. It is 
for them to say whether, consistently with their oath of allegiance to the 
Crown, most solemnly sworn here, they ~  conscientiously and deliberately 
en COIl rage those who intend to overthrow this Government by any means 
that is possible. Lastly, it is for them to ponder their responsibility not only 
to the Assembly, not only to the Govemment aud to the,country, but also 
to themselves. It is for them to say whether they will take such a course 
as will facilitate a real and very grave danger to their own properties, to their 
own lives and to their own honour. . 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhamm.ada.n 
Urban I: -Sir, my task in speaking on this Resolution has become very diffi-
cult after the very passionate and eloquent appeal which we have listened to 
from the Honourable the Home Member. I am sorry to note that a responsible 
Member of Government has chosen on this occasion to appeal to passions and 
prejudices l"3.ther than to the intellect of this House. I quite realise with him 
and no one does it more than myself, the grave anxieties of the situation. Sir' 
I am afraid he has taken the wrong issues and placed them before the House: 
Weare met here to-day not merely to consider the action taken by the 
Government during the last two months. ' 

If the amendment proposed by the ~em r  party is carefully considered, 
we have met h,·re tn-day to find a solutiOn, a permanent Folution I hope for 
the very grave  situation with which this country is faced. I quite realise 'with 
the Hononrable the Home Member that we are faced with a situation which 
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may lead to bloodshed, to aiJarchy, to revolution. That is really the situation. 
But, Sir, how are we to deal with that situation? That is the point for which 
we are met. Weare not concerned so much with blaming. this man or this 
party or this Governtbent. Let us put our heads together and consider how 
best we can 8ail. how best we can reach the shore once more of peace 
and order in this land. All of us are interested in that. Sir, I invite 
this House to form a mental picture of how we departed when we left Delhi 
at the end of March, 1921. W ecame here in a state of despair and diffidence 
as to whether we would be able to do anything to restore the confidence of 
the people in the government of this country. A very large and influential 
section of the population stood out of the reforms. We agreed with them 
that the reforms were inadequate and unsatisfactory, but at the same time we 
came to this House fully hoping that by working the reforms so as to remove 
the causes of unrest we would be able to achieve bettel' results, appeal 
to the commonsense and appeal to the intellect of the people and there-
by seduce them from the mischievous ~ e  of. the non-co·operator. 
Sir, at the end of March last, as I told this House dunng the la.:rt; week of 
that month and as I told the representatives of the Press immediately after 
we departed in hope, e ~ hope and better expedation that we had realised 
something, that we had really made an onward march in catching the people. 
Although we did not satisfy the extreme section by our work in this 
House, by the very meaaures referred to by the Honourable the Home Member, 
by ~  of the various Committees appointed to examine the repressive laws 
and the Resolutions passed in various ways to ameliorate the situation, by 
making suggestions to make!"eforms in this direl tion and that, we rightly 
thought that we had really achieved something and that we had really 
made an onward march in regaining the confide!lce of the people in this 
Government. Sir, I join issue with the Honourable the Home Memberin the 
statem .. nt that he has made that the non· co-operation movement gained 
strength after the March Session. Sir, I know that in my own province we tried 
to combat the non-co-operation movement not in any aggressive form by form-
ing Aman Sahkaa with the help of the officials but by issuing pamphlets and 
leaflets pointing Ollt the work of the Assembly, pointing out the work of the 
various Legislative Council<; and by appealing to the intellect of the masses of 
the people. The non-co-opera.tors stood self-confes8ed of their fa.ilure to have 
achieved any result. Look at their proceedings in November and December, 
or rather before November last. When they met in Bezwada, they had to 
confess that they had failed in the four items of the programme which they' 
had put forward before them. Lawyers had not ceased their practice. 
-The Councils had not been boycotted, schools bad not been deserted 
in the way they expected. They confessed to a failure and they seriously 
considered what they should do next, how to practise civil disobedience, what 
law to Ia.ke up to practise civil disobedience. They were certainly in a 
confused state of mind. They did not embark upon any real practical step. 
They were languishing for want of food in that direction. By the policy 
adopted by Govel"Dment on the 17th November, the Government have 
supplied that. food on Which the non-co-operators are now living. There is 
no use of cOT'fusing the issue, of drawing a ghastly picture, a gl"Uesome 
picture of what has happened since November last, when the Government 
deliberately departed from the policy which they had pursued. We said: 
• We would co-operate with you in enforcing the ordinary law of the la.ud.' 
We· said : 'Apply section H4.' 'We said:' Apply section 107'.· Tlie 
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Government did so mer,ilessly: We did not protest. Muhammad Ali was 
arrested by using section 107 in a very quest;onable way, when he was on his 
way to Madras, in_the train. Section 107, which is intended to be applied to 
vagrants, was applied to a passenger in the train. We did not protest. 
Section 144 has been used, misused, abused. We did not protest. Section 
144 has been used so often and so recklessly that a sub-magistrate had the 
audacity to use it ill his own favour against his neighbour who was pestering 
him. This was in Musiri. Now all that we put up with because we thought 
it was necessary to put down the violence of the non-co-operators. No doubt 
mistakes were made. Who will not make mistakes?· Do not the soldiers 
commit mistakes? Are you to condemn the whole army, the British army, to 
whom we owe our e~ e in this land, simply because a Private Mulligan 
molested a Hindu widow? Are you to condemn the whole police force simply 
because a few policemen here and there misbehave? Sir, we ha ve to be careful 
not to get panicky simply because certain events happened in a certain place. 
What is really the root cause of the situation in the hnd to-day? This non-
co-operation is but a symptom of the very grave disease which exists in the 
country. Are you going to deal with the m ~ without dealing with the 
disease? That is what the Government are trying to do. Are you really 
meeting the wants of the people? Are you really going to suppress the 
volunteer organisations in the VHriOUS parts of the country and are you thereby 
going to restore the contentment and happiness of the millions of pe"P1e in 
this land? I quite agree that it is the primary duty of Government to restore 
peace and order. But, Sir, restoring peace and order is but a trifle as com-
pared with the happiness and contentment of the millions of the people in 
this land. 

Do you consider that the non-eo-operator is such a ~ er man that he 
plays upon fancy grievances? Are the grievances real or fancied? Do you 
think that the non-co-operator would succeed if there were no grievances? 
What is this hal·tal and this boycott of His Royal Highness the Prince of 
Wales? The Royal House was revered and respected and they would have 
gone on their knees befere His Royal Highness. Even the Editor of the 
, Amrita Bazar Patril.·a ) fell before--he prostrated himself in the way that 
Hindus worship great men when His Royal Highness who is now His 
Majesty the King Emperor came to India. What is it then which has raised 
this barrier? The country feels, the country has lost its confidence in the 
Government; that is the real truth of it. And there is the disease for which 
we have to try and find a remedy. Are not national issues being discussed 
to-day? Where are the people of the country in this Assembly t{)-({ay? In 
the balconies are our men and ladies taking an interest in this debate and 
waiting to see the way in which the country is to be treated. If they had 
confidence in this Assembly and in the Government would they not be 
there? Therefore, I say the whole truth is that you have to recognize the 
~ e ~e  You are not states.m:n if y?U do not re ~ e the ~e e  ~e re
8Ion IS not the remedy. DId It do III Bengal after the partItion agItation? 
The Government used all the weapons in their armoury and used them 
freely. Were they able to restore contentment? One solitary act, Sir, when 
His Majesty came-out to India re~re  peace and happiness to Bengal. 
It.is statesmanship which is now wanting. We have a great statesman 
in our midst, His Royal Highnsss. -Unfortunately, Sir, His Royal HiglllleBS 
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bas been brought here at this time when he should not have .been brought 
into this country. But now having come we are bound to give him 
a rousing and enthusiastic welcome. But, at the same time, we have 
to take into consideration the views of the other people. It is quite true 
that His RoyaJ. Highness is above politics. But a.re you above politics? Is 
the Executive Government above politics? As the' Manchester Guardian J has 
put it, is it Dot an attempt on their part to show to the people of England 
through this Royal visit, that really there is nothing wrong with the Indian 
Government. That is the view which some people take. N ow, therefore, 
when you find some people taking that view, are you adopting the right 
treatment, are you not really aggravating the evil, by doing all these 
things, such as arresting men like Pandit Mati Lal Nehru, like 
Mr. C. R. Das, ana for doing what? Are they heads of organizations 
which are pledged to violence? Can you justly say that? On the other 
hand, do they not exercise their influence for the public good? Could you 
have successfully prosecuted :Muhammad Ali and Shaukat Ali but for the 
·beneficial influence of Mr. Gandhi without creating trouble in the land? 
Do you think the Muhammadans would have kept quiet when their leader 
was being prosecuted and convicted? Would they not have got loose but 
for the influence of Mr. Gandhi? Is he ·not sincere in his profession of 
non-violence? Does he not regret violence as much as we do? He does 
110, and but for his influence I do not think the Government would have 
been able to suc-cessfully prosecute Muhammad Ali and Shaukat Ali. His 

e~ e  great in the cOlmtry. If you do not recognize it, you will be making 
a. sad mistake. And who will be sufferers if the present policy is persisted in ? 
My countrymen and countrywomen will have to suffer more than Europeans. 
Therefore I am bound to speak out. There is no use in hiding one'!; thoughts, 
and we must speak out in these matters what we feel Sir, take 
the opinion of every Indian in the land: take the opinion of the leaders: 
take the opinion of the servants of India:. take the opinion of the m~ 
moderate of the moderate organizations: has anyone supported the action of 
Government in this country? I challenge the Honourable the Home Member 
to point to a single Indian newspaper which supported the action of Govern-
ment. I suppose, Sir, that we must give them credit for knowing the country. 
Do not give credit for knowing the country only to some people. We know 
~ r own country also, and I say this is not the right method to adopt. Yon have 
made a sad mistake. I quite agree that one cannot help getting angry with 
the way in which the Bombay people behaved on the day on which His Royal 
Highness landed. It is a crying shame to the country which has gone to my 
heart: it bas gone to the healts of many people tha.t the people of Bombay 
should have behaved like that • 

(A r oice: Some of them.) 
Rao Bahadur T. Rangachariar: I can quite believe that ~he Govern-

ment got angry; but if you govem in anger, you are sure to land yourself 
and the country in trouble. That is really the cause of the reversion to this 
policy of yonrs. Government having invited and having got His Royal 
Highness here, and the Bombay people ha.ving behaved as they did, the 
Government lost their heads. The Government were not so led away by the 
Moplah outbreak. The Honourable the Home Member told. us then 
.deliberately that we must not take the Mopla.h outbreak as symtomatic of the 
general condition of the whole country •  •  •  • 
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The Honourable Sir William Vincent: The Honourable Member-
accused me then of dilly dallying and shilly shallying with the Khilafat 
Movement. 

Rao Bahadur T. Rangaehariar: Now I am glad the HonouraWe the 
Home Member referred to that. I said you had been dilly dallying aud shilly 
shallying with the Khilafat Movement. You have been creating hopes. Your 
Prime Minister in 1918 said this and said that, and your Government  went 
back upon those promises. That is what I referred to as dilly dallying 
and shilly shallying with the Khilafat question. That is precisely what 
has led to all the present troubles. You raised hopes and you have not 
been able to satisfy those hopes and expeetations. Now, Sir, the Honourable. 
Member has gone off the track. Instead of dealing with this m e ~ 

now under discussion, he has tried to draw me off the ~  I am not 
concerned with blaming the Government, I am most anxiously concerned' 
with the situation of the country. Is there no way out of it? Exclude 
Mr. Gandhi; ignore him: deal only with the evil. Have not the Irish people 
recently deposed De Valera? "T as not De Valera considered the idol of the 
Irish people? Was he not considered an indispensable man for arriving at a. 
settlement? And has not British 'statesmanship succeeded in weaning away 
the. Irish people from De Valera? Could we not similarly wean away the 
Indian people froin Mr. Gandhi? Sir, the Government has failed to tackle 
the problem. They know the situation in the country is absolutely in!lxcvsable. 
There is no use shutting our eyes to the state ,of the country. The people do-
not believe in the Government. They want the Government to show by their 
action and by their demeanour that they have the good of the country at 
heart; and then I say that no number of Mr. Gandhis could exercise an influ-
ence on the people. Do you mean to say that the Indiau people are likely 
to be 80 misled unless there is something wrong, unless they have lost faith 
altogether in the Government? They have come to that stage that they are 
ready to say that they are ready, even if anarchy is the only alternative, to go -
through with it instead of relying upon the existing Government. Are yjtU 
going to a.llow that state of affairs to continue? I say that it will be intoler-
able if such a state of affairs continues. I think that too much importance is 
attached to Mr. Gandhi. Do you mean to say that if Pandit Malaviya and 
other leaders were called together-Government ignoring Mr. Gandhi-and 
provided that the Government were honestly striving to find means to deal 
with the situation in the country, that Mr. Gandhi could exercise any insidious 
influence against that Conference? I therefore have strong hopes in a Con-
ference. I, therefore, have strong faith in a Conference, and I hope, Sir, that His 
Excellency Lord B..eading will ~ it er ~ and not be 'led away by 
these symptoms whICh do now and then appear 111 a vast country like this: 
Let us not be misled from the correct path of our ,duty by painting a too lurid 
picture of the situation. It will become a lurid picture if you allow things to go 
on in this way. Therefore let us take counsel, let us not hesitate. I do 
think, Sir, that this policy is not going to pay. You are not going to restore 
peace and order. You must abandon that poli?y. Take reasonable people into 
your confidence. Do not confine your attentiOn only to moderates. There 
are moderates and moderates. There are some people who are not moderates. 
lam one of them. I do not want to be called a moderate. I cannot be a 
moderate ~  my love of my country. I want my country to progress as fast 
as possible without bloodshed. aQd witqout any trouble in the country. My 
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friend, Mr. Abul Kasim, told us, we have either to support this Government 
or walk out I say 'No'. I will remain with the Government and try to-
improve it and improve it, and obstruct it when it goes wrong. That is the-
policy I am going to pursue. I want this Government to continue as a good 
Government intent upon securing permanent good in this land. Therefore I 
support the amendment. . 

The Honourable Dr. T. B. Sapru (Law Member,: Sir, it is only 
under a painful sense of duty that I have felt called upon to intervene in the· 
debate at this particular moment. My Honourable friend, Mr. Rangachal'iar, 
has, in the speech, which he has just delivered, given a warning, which, I 
shall frankly say, I am going to take. He warned us against the danger of 
impassioned speaking on an occasion like thill. He asked us to appeal more to 
the intellect of the Honse than to its emotion. I cordially agree with him for 
more reasons than one. In the first place, I think I am constitutionally incap-
able of making an impassioned appeal to the emotion of the House. In the 
next place, even if I were capable of that impassioned eloquence, which has 
characterised some of the ~ e he  to-day, I would deliberately refrain from 
indulging-in impassioned eloquence on an occasion like this. I would much 
rather be judged by the test which has been laid this afternoon by my friend 
on the other side of the House. But, before I come to the main questions 
which I propose to deal with, there are just a few points which I would like 
to answer. He has faid, and very rightly said, that a Government which 
goven'ls in anger lands the country in danger. I quite agree with him, but 
let me assure the }louse that whatever fault you may find with the Government,. 
of which I happen to be a Member, you cannot possibly find that fault. It has 
been my privilege to have been associ. ted with His Excellency Lord Reading 
very intimately during the last six weeks and if I tell you how cool, how calm-
and how collected he bas been in dealing with the problems as they have arisen 
from day to day, I am sure none of you will endorse that charge which has been 
made by my friend, Mr Rangacharial" I speak deliberat ely, with a certain 
amount of self-restl'3.int, as I happen to be a member of bis Government, but 
one thing I may be allowed to say and that is what I have told some of my 
Indian friends in confidence that, throughout these 6 or 7 weeks that I have-
had the honour of meeting His Excellency, whoever el<;e may have used an 
angry phrase or an uDcharit2.ble word about any individual who happens to 
be in jail, that man is not L.ord Reading. Therefore, whatever else you may' 
say, I beg of you and implore you not to bring the charge of  anger against 
the Government of Lord Reading. - -

I shall now come to some of the other issues which have been raised-
this afternoon. What, after all, is it that divides tbe Govemment from 
the critics in this House? Is it beeause the Gov<'1'nment al'e anxious 
to maintain law and order that their critics are a.t variance with them? 
I venture to think it would be unjust to the critics of the Government 
to say that they do not want the maintenance of law and order. I must in 
fairness to my Honourable friend,.;, ~ h  Iswar Saran and r~ 

Gour, to whose speecltes I listened with great attention, say that they 
made it abundantly clear that they were as anxious fbr the maintenance 
of law and order as a.ny memoer of t.he Government on this side of the-
House. I might go a step further and say that even Mr. Rangachariar, 
breaking his own precept about impassioned eloquence, burst out at one 
stage in his speech and said that he too was as anxious as a.ny member tin the-
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side of the Government for the maintenance of law and order. Therefore 
it seems to me that, so far as the question of law and order is concerned, 
I do not think that there is any the least difference between the Government 
and the critics of the Government. Well, then, wherein does the difference 
arise? The difference arises in regard to the application of that 'principle; 
and the met.hods adopted bv the Government for the restoration or mainte-
nance of law and order. If there has been some warmth exhibit.ed to-day 
during the debate (I hope ! am not doing any injustice to any speaker), 
it has been to no small extent due to the feeling that has been created in 
the country,-and a perfect.ly natural feeling it is, - over the arrest of men, 
who, but for their political opinions, might have occ:upied any position 
in this House. Speaking personally, I am free to confess that there are 
among those men who have gone to jail several whom I have held. in 
the highest possible esteem in private life and whose friendship I have 
enjoyed. But, as one previous speaker said, in an issue of this character, 
which affects the whole country, which affects, if I may say so, the very 
fabric of society, I think it is only fair that we should not allow our reason 
to be overpowered by our emotion. Well, therefore, I will beg of you, 
and earnestly beg of you, in discussing the general issue to set apart personal 
issues which have been raised to-day. 

N ow, my Honourable friend, Sir William Vincent, has given -fou a. 
historical retrospect of the events which have happened in the country 
during the last twelve months or more. Malegaon, Malabar, Bombay 
and Calcutta are so many milestones in the progress of those 

-events which have brought about disordet· and. anarchy in the country 
.and which we cannot possibly overlook. (Cries of: And Madras ') . It 
has been said: ' Well, the accounts which have appeared in the newspapers 
are exaggerated. ' I have not the smallest room for doubt that when 
political passions are excited, when the country is divided into two camps, 
there is exaggeration on both sides. It does not hurt me to make a. confes-
-sion of that cha.racter. But let U5 not forget wh!l.t Mr. Gandhi himself has 
said with regard to some of these events. After the Bombay incident, did 
he not say that it was possible to forget Malegaon, it was eVen possible to 
overlook Malabar, but you could not possibly overlook Bombay? Just about 
-that time, speaking about picketting: what is it that he said? I shall rather 
quote his words than give the substance. In one of his articles in 'Young 
India' he said: 

• P icketting should be regarded with the gravest snspicion; there is no doubt that it has 
not everywhere been of a strictly non-violent nature. There has been verbal violence or' a 
show of violence. It is better, therefore, to suspend picketting at least for the time being 
'Or till we have attained much greater self·control and gained greater experience; we may 
·confine our attention just now to working among the dlinking class. ' 

Therefore, in discussing this question, I will beg of you to take a. compre-
hensive view of the whole situation and not to argue out the case as if you 
were arguing a case before a magistrate or a sub-judge, but take the 
-entire totality of cir&mstances, and the entire body of events which have 
happened during the last 12 months and then a.sk whether, in view of the 
-events which happened on November last, the Government were or were 
not justified. in taking the action which they' did. It is possible that you 
may Iiold tha.t another course might have been adopted. But what that 
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<lourse could have been or should have been has not been pointed ont by any 
Member of this Assembly to-day. It was no doubt suggested by my Honour-
.able friend, Dr. Gour, and alo;o, I believe by Mr. Seshagiri Ayyar, that it was 
'0. pen to the Government to prosecute individuals who were found g:uilty of 
intimidation. Now, Dr. Gour is such an eminent lawyer-he has edited the 
penal laws of the country-and Mr. 8eshagiri Ayyar has been such an 
eminent judge, that I donot think I shall be appealing to them in vain when 
I say that criminal intimidation is not a cognisable offence under the penal 
law of the country; and, so far as I know, if you exclude the Criminal Law 
Amendment Act, there is no other power under the law that I know of 
under which the Government can deal with intimidation practised by a mass 
-of men; that is the only power. You may dispute the facts; I ~ not 
raising any question of fad because those facts have been dealt WIth at 
length by my Honourable colleague, Sir William Vincent; but once you 
accept the position that there was any tyranny, oppression or intimidation 
exercised to any appreciable extent and once you realise that it is the dilty 
'Of the Government to put down that tyt'annyor oppression or intimidation, 
.then, I ask you, under what law can you advise the Government to proceed? 

Ir. S. C. Shahani (Sind Jagirdars and Zamindars; Landholders): 
.Amend the law. 

Tl1e Honourable Dr. T. B. Sapru: I am coming to that; probably 
·when I make a statement on that point, my Honourable-(.1)llea.",aue will be 
happy, but he must not anticip.te that part of my speech. Therefore, taking 
the law as it stands, the only action which the Government could have taken, 
if there was intimidation, if there was tyranny, and if there was oppression, 
against an association as such, was action under this Aet. It has been said 
that the Government could have prosecuted these men for conspiracy. Let 
me remind the Assembly that this question was carefuHy considered by the 
Committee over whfch I had the honour to preside in Simla j the question as 
to whether prosecution for conspiracy to wage war against the King or toO 
-commit any other offence under the penal law would be a good substitute for 
action under the Criminal Law Amendment Act was considered, and it was 
found, with the concurrence of Dr. GOllr, that it would not be a good 
substitute. Beside8, let me point out to you that, if it is a question of choice 
between prosecution under the Criminal Law Amendment Ad and a prosecution 
under the law relating to conspiracy, I venture to think that if Dr. Gour 
were contidentially asked by a client of his, he would certainly advise him to 
take his trial under the Criminal Law Amendment Act, because you do 
not know how much more severe the sentence may be in a case of conspiracy. 
My Honourable Colleague, Sir William Vincent. dealt with the cases of 
intimidation and tJI"anny in var:ous parts, and I do not wish to cover 
that ground. I was only interested in pointing out to JOU that the 
.action which the Government took was the only action which they 
could take provided there was tyranny and oppression exercised. The 
Government are, however, aware tbat the application of this Act has 
undoubtedly created a, considerable amount of feeling in this country and 
it m~  be, as has been pointed out by several speakers to-day, that in individual 
·cases pt'obably courts have gone wronO'; but those are cases which can be set 
right. However, in oroer to meet th: popula.r wish that we should further 
-examine the position, I am authorised to make a statement on behalf of 
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Government in regard to this matter and it is this; that we are carefully 
considering if it is possible to find an alternative form of legislation which, 
if successful, might avoid s"me of the criticism which has been levell .. d' 
against this Act: Let me assure the House that some of the Members 
of the Government will be meeting to ~ er this question, and to· 
examine whether it is possible to have something better and more effective 
and less. objectionable than the Criminal Law Amendment Act. I feel also· 
that the House will be gratified to hear what action .was taken by the Govem-
ment in December last in order to meet some of the criticisms with regard 
to the present situation. I will read out to you, from a document which I 
have before me, some of the instructions that have been issued. First of all,. 
we have instructed Local Governments that, where possible, trials should be 
conducted in open court, though it is realised that in many cases this is not 
possible. Secondly, we have suggested that the utmost care should be taken 
to see that evidence is recorded in full and that all legal formalities are 
strictly complied with in all trials; further that, when there is any doubt as 
to the legality or justice ~  a conviction, the Local Governments should 
review the sentences passed in consultation with their legal advisers. Thirdly> 
we have drawn their attention to the sentences awarded for similar offences in 
different provinces and suggested that sentences should be carefully e:mmined 
to ensure that where punishment is awarded, the sentence should not be unduly 
severe. We have also asked the Local Governments to consider the circum8tances-
under which rigorous imprisonment should be inflicted upon these offenders 
and suggested to them that they shoul,l make it clear, particularly in the 
case of minor offenders, that the Government are anxious to vindicate the 
authority of the law rather than to see the offenders punished with undue 
severity. Finally, we have said that it may be necessary, for various reasonfl,. 
to limit the number of prosecutions. Then, I must point out to the Assembly, 
that tbe Local ~r me  have gone as far as ~ e to make matters-
easy by prescribing special treatment for these political prisoners, and indeed 
many have been released on furnishing a reasonable undertaking, while some-
have beC'n released even without a guarantee. Further, the Government is 
prepared to have inquiries made by the Local Governments into any specific-
cases of undue severity, improper' prosecutions or excesses, but I hope that 
this Assembly will not press the Government to abandon the general policy 
of maintaining law and order. At the same time, I may say, as I have 
already said, that Government is examining the law relating to these associa-
tions. Now this is all that I wanted to say with regard to some of the 
points which were raised in the debate and to which I have no doubt Sir 
William Vincent would have referred if he had more time at his disposal. 
If you examine the question dispassionately, what is really at the bottom 01 
the criticism which has been levelled outside this House during the past six 
weeks? It has been said that the present policy of the Government r~  

amounts to an attack on the right of free speech and free association. That 
seems to me to be the sum and substance of the criticism. In fact, if my 
memory does not mislead me, I think that is the fine which Mr. Gandhi 
has taken in some of his paragraphs in a recent I).umber of ' YounfJ India.' 
Now, with regard to the right of free "peech, so far as I know, except in 
three or four districts in India where the Seditious Meetings Act has been 
applied, there is no restraint placed on freedom of speech. And may I 
respectfully remind this House that it is impossible to ignore or overlook the 
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fact that the Congress and the League were not held under any restrictions, 
that the utmost freedom of speech prevailed there; so much so that it was 
possible for the Pl'esident"of the Moslem League to talk of a Republic and 
also of the possibility of violence. Now, this does not look like restraint on 
freedom of Rpeech. As regards the attack on the right of association what 
I would venture to point out to the House is, that even to-day there is 
nothing in the law to re ~  you from forming an association provided that 
association is meant for a lawful purpose. It is only those associations 
which, according to the evidence before the Government, were considered to 
be guilty of unlawful activity that were declared unlawful. Some of 
the LO<:a.l Governments, for instance the Central Provinces Government, 
nave not touched these volunteer organizations. Therefore, when you say 
that what the Government have done is that they have robbed the people 
()f the liberty of association and the liberty of free speech, I say you put 
your case too high. This is not wha.t has happened and h ~ is not 
what the Government have done. Therefore, I ask the H01l8e to carefully 
oCon"ider the issue. What is it after all that the non-co-operators want? Is 
it that they want Dominion Self-government in the country, or is it that 
they want to have nothing to do with the British Government or to throw 
()ff the yoke of British rule? Or, in other words, is it that they want a 
-definite position under the British Crown or is it that they want absolute 
indepcndence? If it is the latter, I am sure, that so far as this Assembly is 
oeoncerned, it will have nothing to do with them. If it is the former, if what 
they rEfl.lly want is Dominion Self-government, I believe that you will scarcely 
find an Indian in this House or outside this House -who will not be prepared 
honestly to say that he is as much devoted to the idea. of Dominion Self-
government as anyone in the camp of Mr. ~ h  (Hear, hear.) Bnt I 
would respe.tftilly venture to point out to yon that in politics, it is not h~ 

idea which matters so much as the method by which you carry out that 
idea. (Hear, hear.) Is this the way to achieve Self-government, to attain 
Home Rule or to acquire Swaraj? It is for yon to decide. So far as my 
limited reading of h-stor.V" goes, so far as my limited experience in politics is 
-concerned, I venture to think that howso&ver you may attain Swaraj, you 
will not and you cannot attain Swaraj through non-co-operation. (Hear, 
!hear), and if really you want Swaraj, will yon achieve it through peaceful 
means by maintaining ptl&<'e and order in the country, or by creating conrn·· 
'sion and anarchy in the country? I leave the qnestion to be answered by 
the Assembly by its votes. 

IIr. Darcy Lindsay (Bengal: European) : Sir, the Honourable Mover 
()f the Resolution asks the Assembly to recommend to Government to abandon 
their repressive policy. 1 wonder if it has occurred to the Honourable Member 
that the boot may well be on the other leg, and that the real repression, or 
may I say, oppression, comes from the non-co-operation party who, with 
the assistance of volunteers and other a.",ooeucies are intimidatmg a peaceful 
people to do their bIdding in the observance of IIurtala and the boycott of 
European goods. We have heard from many speakers that it is the duty of the 
Government to maintain,lawand order and thus protect the people against 
-oppression. Is this not what they have been endeavouring to do by every means 
in their power by the arrest of volunteers and others who are interfering with 
the rights of the people? I do not know whether my Honl)urable friend, 
Dr. Gour, was present in Calcutta. on the 17th November and later on in 
December, but if he was, then all I can say is he saw the situation through. 
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very smoked glasses. He has spoken with sl)me wa,r}llth in connection with 
the writings of certain papers and also the Bengal Chamber of Commerce. 
They at least had sympathy with the liberty of people, if he has not, and if their-
writings in any way influenced the Government of Ben1!al, I say all honour-
to them. Sir, I was present in Calcutta 011 the 17th of November. I 
witnessed the depl;)rable state of affairs that existed that day. The people 
had no liberty at all. If they ventured out,. stones were thrown at hem~ 

drivers were dragged from carriages or motor cars and peorle went in very 
fear of their live!'. You have heard the Ronnutable the Home Membet· give-
iJi detail the rerorts from Bengal and I need nr,t add to thIS. 

In December matters were not nearly so bad because the so-called repres-
4. . sive measures were beginning to take effect. But, in spite of" 
P.x. that, there was a great deal of intimidation on the part of" 

volunteers. They made house to house visitations, spreading· false statements 
wherever they went; they even went to the length of telling the people that 
they had better not venture out of their houses on the morning of the 24th, 
because the Government had ordered that soldiers,who were to be posted in the 
streets of the:Northern portion of the town, were to shoot them down at 
sight. This information, Sir, came to me from two friends of mine,. 
innocent traders in Bow Bazaar, whose houses had been visited, and they 
asked me how was it that the GOV! rnment should adopt such measures with 
the people. Religion was even brought to bear, particularly amongst the 
Muhammadan community. My own servant, who has been in my service for 
18 years, asked me why it was a sin to his God to work for me on the 24th. 
That is the preaching which he received in his mosque, lI:nd it is not an isolated 
case. It affected many traders and particularly the servallt class. The 
servants ,of the Great Eastern Hotel in Calcutta. gave notice thaWhey had been 
ordered not to work on the 24th and that they could not work-they have, 
I understand, since been replaced .. There ~ evidence on all sides, Sir, that, 
left alone, the people would have gone out Joyfully to welcome their Prince. 
We had ample evidence of this h~ 27th--the day ofthe public entertain-
~  on the Maidan. when vast masses came out and gave their Prince a 
right royal welcome, as they would have done on the 24th had they been 
left alone with freedom to do so. But for the action of Government in 
proclaiming the volunteers, we were fast drifting to an impossible position 
at the will of the non-eo-operation dictators. In the speeches to-da.y refer--
ence has been made more to the Presidency towns and not so much to the 
up-country places. With your permission, Sir, I will read a letter written 
by Mr. George Bridge, who is an ~ r e Me~ er of this House but 
unfortunately absent to-day. He IS a tea-planter m Assam and writes as 
fpllows: 

• Sir, the following is a copy of a telegram I sent to the Chief Secretary of the 
Government of Assam at the request of the loyal EW'opean and Indian communities of 
lIangaldai: 

• ~ \oyal inbabitads of M ~  European and Indian !I"ik.e re ~  ~r~e  from 
Ganoh' ~er  who are breakmg up and looting kat, boycotting, IDhmldatmg Oconrn-
ment servants, tea gardpn etlJl'loyeea. enliating volnnteers daily. ~ me  of new volnntl'el'l 
Dotilil'd to authOrities bUt not a .ingle volunteer arre.ted. So action t .. ken, thongh proclaimed 
illegal by y<,ur ~ rr me  

The te1ew.-am S¥m'S of itself. Since the Assam Government's prcclamation against 
·volunteers '. these have been enlisted wholesale. There are now two' volunteers' or two. 
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enlisted in neady every village. The Congress Committee have ordered the br.eaking up 
"fall the "at. in the district I,lnd a lot have been broken up and ~ me looted. Also no-
Bupplies of, any sort are to be sold to garden coolies, and Government officials, clerka, etc., 
to be likewise boycotted and intimidated. Thl'l'e is a largf Muslalman population in the 
district who -are Gandhi volunteers and want little encouragement til tum to rioting ana 
looting. They threaten Ihopkfepers on my land that they will bum down tkeir .hops, etc •• 
if they dare to sell stores to the garden coolie.. Further they try to persuade coolies 
to leave the gardens and not work for the lIakeb. I heal' they promise rent free for three 
years if they become volunteers and the bUllti people are uniting not to pay rents. , 

'l'he situation is becoming worse and .... orse and Government, by allowing a free hand' 
to the Gandhi volunteers, will be themselves to blame' if the situation becomes impOssible 
and uncontrollable. The loyal Indians cannot undent&nd, this deploraBle apathy on the, 
part of Government, and Jl)&ny are forced to become non-co-operators fol' want of 
Government support and protection. For over a rear now the G&ndhi volnnteers have had 
a free hand to overawe, and ovprrun the di.trlct with01lt ihe slighte.t check. Some of ' 
the leaders )lave, it is true, at last been imprisoned, Dutthe volunteers. are in greater num-' 
bars and more seditious than ever, and uIiless stronger steps are taken, it will end in liotin...-
~~~ ~ 

:VUIGUDAI TEA ESTATE; 

Tile 6111 Jrlnvar,; 1922. 

Yours, etc., 

GEO. BRIDGE. 

M"'Iugi1tfl P1'OpriBtur.' 

Si1;, the measures recently adopted have met with considerable success and' 
have gone a long way in h"'lping ~ restore e ~e  Yet '!Fe are now asked 
to recommend to the Government toaba.ndon the WISe protection they have-
given to the people and leavp, them to their fate. What will be the effect 
amongst the trading community? It. will be so-called peaceful interference-
with their legitimate vocations, be it trader or employee, and its attendant 
loss to their pockets. W hat harm, I ask you, ha.ve the peaceful citizens ever 
. done to forfeit the protectii)n of Government and why such tender solicitude 
for the misguided volunteers, many of whom, 'When arrested, were given the 
option of release by signing against the movement or going to jail and 
J>C?sing as martyrs ~ their cause? Where is t.he J;tardship, I ask? Surely, 
Sir, if the Resolution were adopted and acted upon, It would he taken as a great 
Sign of weakness and. fear on the part of ~ er me  and much capital 
would be made out of It by the non-co-operation party 1;0 further the oow 
threatened civil disobedience movement. We have not heard very much about 
civil disobedience to-day. but if it is started and goesahea.d, we may see the 
country througbout plunged into an  inRnitely worse disaster than thetroublWi in 
Malabar. Tben the Members of tbis House will say: 'Why this apathy on 
the pW of Government; why have they let things slide, why did they not 
take action in time to prevent this trouble? ' If we pass this Resolution to-day 
and there is bloodshed later on, as the result of ci,il disobedience, then 
I say that responsibility for that bloodshed will bd on thehea.dsof the 
M embers of this lIouse in their failme to support ~r me  

There is one other point, Sir, that has not been dealt with and 
that is the arrival. of His Royal Highness the Prince of Wales in 
Delhi next month. Only as recently as Monday la.st, this House voted 
on a Resolution adopting an AddreFs of "r elcome to His Royal Highness. 
T<Hlay we are asked to pass a Resolution condemning the action of 
Government in protecting the people from coereion, in declaring and main-
taining ~ r ~  If this measme is passed and is acted upon by Government, 
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-what will be the position when His Royal Highness arrives? Delhi may be 
in a state of kartat probably worse than any other place he has yet visited, 
:and, I venture to say, it would be a peculiar position for the Members of this 
House to be in to go and pretend to welcome the Prince when only to-dl!-y we 
-have adopted measures to make that welcome futile. 

In conclusion, Sir, may I ask the Honourable Dr. Gour if his democratic 
party are at liberty to vote according to their {!onscience or does he }Jl"opose to 
~er e the repression, his rules no doubt provide for? With these few words, 
;Sir, I oppose the Resolution. 

Khan Bahadur Sarfaraz Hussain Khan (Tirhut Division: Muham-
madan) : Sir, the amendments that stand in my name are: . 
The word • immediate' between the words • the' and • abandonment' be deleted; and 

The words' immediately after the suspension of the activities respecting picketting 
and civil disobedience' be added after the word' country'. 

Sir, it is my heart's desire that Government should withdraw as soon 
:as possible the notification extending and applying the Criminal Law Amend-
ment Act and thus to allay public excitement and consternation. It is a 
fact that· the arref>i and imprisonment of politicallea.ders and their followers 
have embittered the feelings of even loyal people, and to a certain extent 
. alienated popular sympathy, nay even increased agitation. When a man is 
arrested, most naturally his whole family gets -affected and agitation instead 
of being confined to men is extended to women, a.nd as a matter of -Course 
the larger the number of arrests, the more the agitation. The continuance of 
this state of things will result in what, I am. unable to prophesy. But what 
is Government, whose primary duty is to maintain peace and order, to do 
when its authority is openly defied and the laws of the land disobeyed? Surely 
it realises its position and it must have been with great l'eluctance that it 
had to extend and apply the Criminal Law Amendment Act. The question 
-therefore arises as to whether the ordinary Criminal Law is sufficient to 
meet the situation. It is common knowledge that intimidation and obstruc-
tion have been solely responsible for the breach of public peace. Intimidation 
-is a ~ e offence and cannot be taken cognisance of by the court 
without a complaint. But how can a complaint be lodged when the com-
plainant himself is intimidated from making a complaint? And the situation 
·becomes difficult and complex, when Government has to deal with organised 
intimidation. Take the case of the Congress and the Khila.fat volunteers on 
-the ~ e side and the Police on the other, -each attempting to have the 
. shops closed and remain open respectively and control traffic at times of 
kal'tal. Is Government in such a case to allow the two separate bodies of 
workers, viz., the volunteers and the police, separately officered, ancP with 
--different objects in view, to patrol and parade side by side, and promote 
friction, collision, and breaches of the peace which are inevitable in the peculiar 
circumstances of the case, or should it interfere and maintain order? 
What would yoa advise Government to do to meet the situation? What 
would you have done yourselves, I ask in all seriousness, if you had to 
face similar difficulties and were placed in similar circumstances? I daresay 
you would have acted in about the same manner in which you find Govern-
ment acting now. You ·have simply to put yourselves for a whilein the 
same position in which Government is now, and you will, I am sure, realise 
-the exact position. 
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Gentlemen, I am no doubt awa.re of police high-handedness in certain 
()3,ses, a.nd their attempts at times of karlaL to have the shops remain open 
and hackney rr~ e  plying. But the same and very much more can be said 
of the volunteers in their attempts to have shops closed, and hackney 
~rr e  stop from plying. 

The Bombay riots, to quote an instance, not to speak of ot.hers, are 
clearly convincing (If the nature of the influence and formidable obstruction 
I have spoken of. All I need say in connection with this matter is that 
excesses are committed in times of excitement as a matter of course, and in 
the circumstances, my request to this Honourable House is to devise means 
and to recommend to Government the desira.bility of taking such sters as 
may"tend to prevent the mischief from continuing, nay growing in intensity. 
It is very easy to say, for the purposes of academic discussion, that Govern-
ment should immediately withdraw the notifications, but I ask you again 
in all seriousness as to 'what would he the effect if picketting and civil dis-
obedience continue ?' Does this Assembly realise the position? 
Honourable Members of the Assembly, at a critical time like h~ present, 

would it be fair and dignified for a responsible body like this Honourable 
Assembly, consisting as it does of representative men of culture and enlighten-
ment, to ask Government to immediately withdraw the notificatipn extend-
ing and applying the only applicable law of the land, calcnla.ted to meet the 
present !;ituation before the activities respecting picketting and civil disobe-
dience ,.re suspended, or at lea.st there is an assura.nce of that? Ca.n anyone 
deny that the political situation as it exists at present is acute and critical and 
fraught With dangerous possibilities and, if not handled most carefully and 
delicately, is bound to result in great misery as well as in actual bloodshed ? 

I need not, gentlemen, anticipate your decision, aud I a.m sure yeu will 
decide rightly. But this much I may be permitted to say, that you should 
wholeheartedly support Government in ita attempt to maintain peace and 
order in .the land,a.nd ~ that. h ~ whose ~ object is to paralyse 
Government do not succeed 1D their tactJ.·'s to paralyse It, 

A word about disobeying the laws of the land, and I have finished. On 
what does public peact rest? Verily and obviously on respect and obedienc.t 
to laws. Have civil disobedience to law, and the whl)le fabric of peace and 
social order collapses and falls to the ground I ~  then? Disorder: 
anarchy, and ruination. J 

My view, therefore, is that the Government should not be asked to aban-
d?n ~ policy ~ ~  as. the activities of a: section of the people respecting 
plCketting and CIVil disobedience are not suspended a.nd my clear duty is to 
place my views before the Honourable House, and I hope, I shall not be 
misunderstood. 

Dr. H. S. Gour_: I move for the postponement of this debate in view 
-of the lateness of the hour' and the fact tha.t we ha.ve other en.,uaO'ements 
equally important. such as the Committee on R.lCW.l Distinctions. ., 

The Honourable Dr. T. B. Sapru: The Committee is not sitting 
to-day and so far as thl! Government are concerned we should like the debate 
to go on unless of course the House overrules us. 

IIr. President: Ther·· is nothing that ha.s arisen in the course of the 
debate to justify this motion for adjournment. 'Moreover, the Assembly 
takes precedence of all Committees. 

D 
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Lieut.-Col H. A. J. Gidney: Sir, I intervene in this deba.te as the 
representative of a. community who have suffered from the activities 01 
nOil-co-operators and who have offered their entire er ~  to the. <?"?vern-
ment for use in' any shape or form to combat the malicIOUS actIVIties of 
non-co' operators. I inu>rvene, moreover, with personal feeling as members 
of my family in Bombay have· been maltreated by the adherents of non-co-
operation. 

It was not long ago that I was asked to give my opinion on the policy of 
Government towards Gandhi, the Ali Brothers and non-co-operation generally 
and my reply took this form-that it reminded me of the milk Fold in the 
Simla bazaar. When asked for an amplification of my view I said: 'weak 
with water). If I were asked to-day whether the Government policy towards 
non-co-operation was repressive, I would give another answer and say that it 
was water with milk in it. It is weaker than it was then. I certainly would 
not classify it as repressive and I stand as the acCl·edited leader of my 
community to state that we vehemently oppose the Resolution that has been 
put before this House calling upon the Government to withdraw what has 
been stigmatised as a repressive policy. Sir, if: one may be inclined to be plain 
spoken in such a matter, I think Government stands in the unha.ppy position 
to-day of being accused for having really no policy or a very weak policy to 
have allowed the non-co-operators to proceed to this limit. For what do we 
find to-day? We find these leaders roaming the country. spreading the 
infe<:tion of rebellion against the Government and we find our own c!"ountry-
men and countrywomen afraid to leave their houses except armed with 
revolvers. That is the condition in which non-co-operators have dropped India 
which was once law-abiding and peaceful. Can the Mover of this Resolution, 
after "the Hono1ira.ble the Home Member has put forward such a truthful 
account of wbat happened in the Moplah country, stand up here and say that 
the movement '\\'"as a non-violent ~  Are we to pass a blessing here on the 
attitude of the non-co-operators? Sir, I for one have got instructions to OPPOB& 
this tooth and nail. 

.  I am therefore sorry I. find it ~m e to lend my support to this' 
Resolution, because as it stands it is bald. It is difficult to see on what 
grounds it is suggested and how it can be justified or even defended. I do 
not believe it is the intention of my Honourable colleague to give. those, to 
whom the measures characterised as 'repressive' are applied, carte hlanclte 
to take-the law into their own hands and to stalk the country with anarchy 
and rapine. _ The adoption of. this Resolution would be tantamount to giving-
a blank cheque to uncontrollable mobs who have already overdrawn the credit 
of the country for sobriety, toleration and equity or regard for other's r h ~ 

~  ~ e  my an:x;iety is with Government ~  my. sympathies with 
the mlsgwded and mIsled. The term ' repressIOn) IS rather elastic. 
Govel"l)ment and the people at large have certain ideas of propriety in regard. 
to individual aets, which find expression in laws. On the working of these 
elementary principles which protect the liberty of the individual in relation to-
the majority, depends. the ~ .. e, tranquillity, and safety of a country. By 
common consent an mfraction of these laws takes us beyond liherty and lands 
us ~  the domain of lirenle. It. is then, and then only, that the-
law,_ IS expected to, and does, step In. Has the 1.1 over of this Resolution 
satisfied himself that the sense of proportion has failed in the correct 
a ppraisement of the offences or in fitting the penalties to the offenders tG. 
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justify the stigmatisation as' repre'8ive,' of the r e~ e and preventative 
measures adopted by Government? I say that his bald Resolution, shorn of 
all . qn&1ification, implies that, in every case, in which the law was set in 
motion, it has gone beyond its scope. His Excellency the Viceroy, I 
understand, was prepared to welcome a Round Table Conference if those who 
approached him were the accredited representatives cf the people and were in a, 
position of authority to guarantee a cessation of hostilities. There has not 
been any response, except what we heard to-day, through Mr. Seshagiri Ayyar, 
from the enemies' camp. Are we, therefore, to assume that the other side is not 
prepared to desist from its reprehensible speeches, and lawless acts ; that what 
has been said and done is perfectly legitimate, or, that the so-called leaders, 
who pride themselves in tne power of exciting the passions of the masses 
cannot control or subdue the aftermath or sequelae ? 
India is characterised as litigious. Its sense of jv"tice is centred in 

judicial tribunals where both sides are at liberty to present and argue their 
facts. If I remember aright, the turmoil over the Punjab affair two years 
· ago, was, that the proclamation of martial law deprived the citizen of 
· his civic rights. To that Caesar, to whom the public then appealed the 
· recent cases intended to be covered by this Resolution did go. It is up 
to the Honourable Mover to justify his unqualified Resolution before he can 
reasonably-hope for support. As I said e~ re  my sympathies are with those 
who, havmg been led astray are now suffermg, for none can deny that we are 
faced with a profoundly serious su'bject, affecting as it does India's national 
life and through it, the countries beyond. The organised efforts by men of 
considerable standing to rush the country, as never before since its creation, 
leaving no time for securing a sober frame of mind for the adequate discllBSion 
of differences as grave as they are radically opposed, are calculated to rob us 
·of the new and ~ h  for life emerging from the Reforms. 

Hitherto, circumstances have tended to obscure the issue and obstrn< ... t the 
realisation of our profoundest hopes. 

Propaganda; not always happy in inception or practical in operation, 
countered by methodll futile or purposeless, has littered the pathway of 
orderly progress to the attainment of a self-contained peaceful rountry ready 
to work out its own salvation under the fostering mgis of the Reforms. That 
India should have been drawn into the political, economic and moral mael-
strom caused by the war was natural That it should have created domestic 
tension was inevitable. That its pent-up hopes of liberation from spoon-fed 
helplessness to set its own house in order and manage its own affairs 
should one day come to the light was to be expected. The dawning of that 
great 'Day', the dream of the enthusiast and the ul,titM t!ule of Indian 
Political Leaders, fostered by the large body of sympathisers at 'Home " 
which was bound to come in the fulness of time, burst, with dramatic 
suddenness, ere the dark clouds of war had lifted. 

The deferred hopes of self-governance promised in the Victorian M aglta 
Cltarta, and ratified by successive promises from the Throne, have led the 
country to attempt to feve"rishly cover, in the sma.llest space of time, ground 
that would ordinarily have been trod, leisurely, and orderly, during the six 
decades which have intervened. 

I believe no one in this Honourable ~e will contradict me if I say that 
the iml'a18e, due to the. divergent courses taken by the Leaders on the one 

D 2 
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hand and Government on the other, has been reached. Weare constrained 
to ask to-da.y whither is the movement leading; when will the climax be 
reached and in what form? 1t is suicidal to blink at. facts. Recriminations 
()n both sides, I mean Government and the. people, are no solution. The 
catch phrases { e:etremi3t' and' non-co-operator' are justifiable in applica-
tion to either side, viz., Government or the people. Bureaucracy in e:ecellsis 
is the { E:etremist ' to the people; while a tenacious adherence to autocrat c 
traditions, unresponsive to the finer feelings and expanding hopes evoked 
by the teachings of the Government itself, and hastened by the tread of 
world-altered conditions, isolates Government as tlie {Non-co-opf'r.,tor'. To 
say that there have been mistakes on both sides neither improves the 
present position; reconciles the past, nor assures the future. The axiom 
that two negatives make an affirmative, may be grammatically defensible, 
but is impossible of translation into practical politics. Nor have some of the 
remedial measures been the best in conception or quite happy in applica-
tion. It has been remarked that a deplorable incident like the Punjab tragedy 
is the psychological culmination of series of the contempt, insult and contumely. 
to which individual Indians have been subjected, since the Victorian 
Magna Charta. of 1857,-the conferment of equality which purposed to 
efface for ever the suggestion of any difference between the conqueror 
and the conquer6d. The Britisher applied the axe to the partitions of 
the caste system in India so far as it stood in the way of the seleL1ion of 
avocational pursuits and individual eqna.lity, Castes. which, born in the 
primordial past and flowing through the immemorial tracts of time, refused to 
mix; a social economy which saw the glories and systems of other ancient 
kingdoms effaced from the scroll of time. My purpose in referring to thi. 
system is two·fold-Firstly, it built up traditions in the 300 millions in thilJ 
'(,ountry-around which clustered sentiments that have outlived history and 
the fanaticism of iconoclasts. Secondl!/, India cynically remarks that the 
Britisher, while deploring the water-tight compartments of caste as obstructive 
to national cohesion and progress, has himself imbibed and tenaciously clung 
to that system of compartmental exclusiveness. In the Indian Civil Service, 
India sees the Brahman, in all his clannishness and aloofness. The Army 
Officer is the living embodiment of the K Bk"t,ia. The Merchant Prince, 
against whom the torrent of Indian vituperatidn is directed as the drainer of 
the cQuntry, is the r auk. The uncovenanted service in all its miscellaneity. 
from the Gazetted pimple on the face of bureaucratic society to the et !oc !Ien",s 
omne, constitute the S.dra. It is a mistake to believe that human tlatvre in 
India can, or should, readjust itself to dzct'J which do not appeal to its 
·traditional or British-fostered sense of self respect; or that they stop educated 
India ~  the ~ e r~  of the { re ~ e  r ~ appreciating 
and desmng to Import IOto this country the democratic spmt WhICh prevails in 
and is the glOl'y of the Western world. In the ~m  of the easy 
transition of the British democrat to the autocratic heights of the Ruler in 
India by running the gauntlet of a competitive' examination confined to 
England, India sees herself outclassed. Anything untoward from such 
a socially readjusted agency to an Indistn or an Anglo-Indian of equal or better 
lineage or culture is obviously resented and widens the breach. I believe it 
was Junins who said:' insults make a man fall in his own esteem that in 
~r er to recover his self-respect he has recourse to revenge'. The 'contlict-
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ing differences between Indian aspirations and Govet;nment concessions which 
were being inscribed on the slate of time since] 857 were surely washed away 
by the blood of the two nations freely shed in breaking down the mana.ce to 
a. world-wide Peace? 

That peace, thank God, has been effected. But what is the aftermath 
judged in the cleansing spirit of chastenment? IJet no idea of superiority 
obsCllre the sense of Justice. Let no shadow of the sense of national in-
equality obtrude in the examination of the rights of the ruled. Let the 
process of adjustment be hallowed by the sense of Right, starting on the 
platform of Equality. Let not the recipient feel that his rights as a citizen 
of his own countqr, are tainted with a. concessionary spirit. Let us 
examine our conscience and reject honestly and manfully, every individual 
act or statutory enactment which stands in the way of mpproellerJHnt. Let 
us see whether and, if so, what part such incidents have played in awakening 
and keeping alive the gospel of Hatred which is to-day being preached and 
exploited to such an extent as to make the Punjab and Khilafat incidents 
fall into insignificance. This racial hatred, this hostility, this mistrust must 
be eradicated ere any benefit can be expected from a Round Table Conference 
or other attempt at co-operation between Government and the people. In 
Lord Reading we have a Viceroy schooled in the principles of Justice, a 
judge of men, with a full grasp of mankind in its weakness and strength j a. 
statesman tried in the exacting crucible of life, in all its variety. Our Law 
Courts ~ e on personal rights, irrespective of ca.ste, creed or colour. 
Is any a.pology needed for pleading that the same spirit of justice should 
permeate our political, nay our eyery-day life ? 

Protect those who need protection, but be sure your protective measures 
are not the occasion of sin to. the innocent. Moreover, our acts and the 
manner of their enforcement should be calculated to appeal to our nobler 
and not to our sordid instincts. It is the duty of every public worker, and 
the best intelle<:i;s, whether Oovernment or of the people to concentrate, dis-
passionately on the present situation, to sink all differences and with the 
sense of onene88 speak ~  and courageously. It would be possible from 
such considered altI;Uistic opinions to evolve some practical thesis for friendly 
discussion. There is the fear tha.t ' Evolution J and r Revolution J are 
looked upon as convertible terms. 

Immune from invasions j secured from internecine strife; nestling in 
a.menities; far removed from death-struggles, and in the enjoyment of 
unbroken peace, one is apt to scan the histories of Revolutions as incidents 
flitting through a novel read in the supineness of unthrea.tened leisure. And, 
while urging on Government to shorten or lighten its retributive hand, we 
must be equally insistent on a truce being called by the other side. 

The golden opportunity of a Round Table Conference suggested to the 
Viceroy did not materialise, as Lord Reading could not but refuse to parley 
so long as the other side lay entrenched. It rests with the Leaders of the 
people to now give that aSljurance to permit of the level heads not drawn 
into the vote of this fatuous struggle, to arrange for the necessary rapproc.+e-
ment. It is not right to refer to personalities in the discussion of principles, but 
I am sure the Honourable House will agree, that history proves and experience 
confirms that it is easier to awaken and call into operation, than to subdue, 
human pa.!!lsions. It therefore behoves DB to lead the masses with reason and 
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restraint. I ~ h e er  one of those who believes that itis not too late to give 
the assurance that pending the Conference of a heart-to-heart talk, nothing 
• untoward or prejudicial to the objects of the convention will occur. The 
bright hopes of such a Conference must not be blighted by weighting the 
memory with by-gones. The dead past has buried itself. The chapter of 
tragedies on both sides may be closed and sealed. Let that be the record of 
Fate. With the New Year let us open the book of Life and carve out our 
Destiny as soon and as fully as we can. 

As the representative of the Anglo-Indian Community in this Council, I 
protest against this conspiracy to foist upon the country· by whirlwind agita-
tion at such a moment-a Resolution which not only offers violence to one's 
intellect and conscience, but, if accepted by this Honourable House, would be 
an open invitation to lawlessness, anarchy. rapine and bloodshed which have 
already demonstrated the so-called peaceful (?) non-violent propaganda to 
bless the further success of which we are asked to subscribe to the beatitude 
under discussion. Surely it is not the intention of the agitators to help to 
repeat the tragedies of 1857 ? 

At the same time, I must admit that the fate of India appeals to us, Anglo-
Indians, in quite a different sense to what it would to the British bird-of-
passage or the stay-at-home Englishman. Here we have more than an 
abiding interest. Our forbears came to this country precisely like the..Aryans 
and our Muhammadan brethren. Whatever the motives or circumstances of our . 
entry into India, we, like them, settled in this country and are Indians. It is, 
therefore, in this naturalised capacity, that I ask my Honourable friend 
and colleague, Munshi Iawar Saran, to amend his Resolution. I am 
not asking Government to do anything if the non-co-operators refuse to 
accept Government as the Government of this country. I am simply stating 
~ere that if the letter that Mr. Seshagiri AJyar to-day received from 
Mr. Gandhi is written in a true and proper spirit, it opens a pathway a 'Jia 
media to a settlement. But it does not mean that the Government:will budge 
one inch so long as the country is seething with sedition and unrest. I do 
not wish· to convey in my amendment that idea. But I do consider that 
if a via media is open to us, it is best that we should take it. 

I earnestly appeal to both sides to forgive and forget, to call a truce, to 
put forward their best intellect shorn of any ideas of victor and vanquished 
but controlled and regulated by hearts beating in unison, and then, verilY4 shall 
we visualise rightly and trace the path, however narrow it may be, leadinO' to 
the realiza.tion of constitutional ( Swaraj , for our country, India-the hope 
of unrequited years. 

Rai Bahadur S. P. Bajpai (Lucknow Division: Non-Muhammadan 
Rural) : Sir. 1 concede at the very outset that it is one of the paramount 
duties of a civilized Government to maintain law and order. I am anxious 
that the law should be respected and peace and order maintained, "not only 
because I have got a sufficiently large stake in the country. but because I feel 
that the progress of my motherland largely depends on the maintenance of 
peace and order. :hut, Sir, I may be permitted to submit that the law must 
derive its support from the good-will of the people and should be properly 
administered. The whole question at issue before us to-day is as to whether the 
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extension of the Criminal Law Amendment Act and the SeditiOQII Meetings 
Act to varionsprovinces in India, accompanied with an announcement that 
the Congress, Khila.fat and National volnnteer corps were unlawful assemblieS, 
was a wise and :sta.tesInan like move on the part of Government and has 
restored peace and harmony in the country. Sir, the policy of resorting to the 
emergency laws W-doS inaugurated after the unfortunate incidents which took 
place in Bombay on the 17th of November last, the date on which His Royal 
Highness the Prince of Wales landed there. 

Sir, I do not find words to adequately condemn the acts of utter hooliganism 
perpetrated by the so-called followers of Mr. Gandhi. Lallies were dis-
honoured, tram cars looted, houses burnt and respectable citizens maltreated, 
but I Inay be permitted to remind my Honourable colleagues here that these 
acts were very strongly coudemned by the leader of the non-co-operation move-
ment and peace and harmony was restored within a very brief space of time. 
The Government of India probably thought that the situation was menaciug 
and extraordinary, measures alone could save it. 'l'hey probably gave a bla.nk 
cheque to the provincial Governments and authorized them to maintain peace 
and order in the country at any eOlt. The provincial Governments, except the 
Government of Bombay and the Central Provinces, in their turn at once 
resorted to the wide application of the drastic measures and the tragic drama 
began t.o be ~ e  The Provincial Congress Committees with redoubled zeal 
and energy largely derived from the wide application of repressive laws,-began 
to collect their forces and reorganise the various volunteer corps. The pro-
vincial Governments, armed with powerful weapons of offence and defence 
and relying upon the whole-hearted support of the Government of India, 
presided over by a sympathetic and large-hearted Viceroy of Lord Reading's 
calibre and eminence oftentimes over-reached themselves and exhibited a 
temper resulting from utter nervousness. The arrest and conviction under 
section 107 of saintly Babu Bhagwan Das, a Inan of unblemished character, 
high social position and status and great literary attainments, in spite of the 
fact that he was not a member of any of the volunteer corps two days after 
the arrival and depart1ll'e of His Royal Highness the Prince of Wales at 
Benares on the charge of exhorting his fellow citizens to observe !artal on 
the date of His Royal Highness's visit to Benares and the arrest of 55 
members of the United Provinces Provincial Congress Committee while 
transacting the business of the Congress Committee in the Congress 
Committee's office at Allahabad are BOme of the concrete instances of the 
severity and harshness with which the United Provinces Government has been 
imrsuing the policy of indiscriminate repression. In the Punjab, the arrest and 
conviction of Lala Lajpat Rai and his friends under the Seditious Meetings 
Act while transacting the business of the Provincial ~ e  Committee is 
another instance of what I may be pardoned for calling misuse of a repressive 
law. Now, Sir, we have to dispassionately consider the e.msequence of the policy 
pursued by the Government duri.ng the last six weeks. I Inay be permitted 
to say that the Government, by embarking on tbe present policy of 
wholesale repression, have created an unprecedented sensation and caused deep 
resentment among all patriotic Indians irrespecti ve of their political creed. 
'The policy has not only exasperated feelings, but has given a fresh impetus to the 
non-co-operation movement. Sir, you are very well aware that the main features 
-of the er ~ programme, v, •. , rolinquishment of titles, boycott of 
-educational institutions, Courts and Conncils, signally faHed, des.{lite the most 
arnest efforts of the non-eo-operation leaders, but the present polley has come 
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to their rescue. It has begun to bear fruit in the shape of the relinquish-
ment of titles, boycott of educational institutions, Courts -and Councils. The-
policy, as has been recognised by politicians of all shades of opinion in the-
country, has failed to cure the malady it sought to cure. The volunteer-
,organizations are thriving and thriving wonderfully. To condemn an-
organization, because' there are some black sheep in it, is a very drastic-
measure indeed. Are the Government going to condemn the entire police 
:force, because the' Assistant Superintendent of Poliee at Allahabad kicked 
and slapped a certain member of the United Provinces Provincial Congress 
Committee and Principal Heramba Chandra Maitra was assaulted at Calcutta_ 
I believe the policy has certainly succeeded in the wrong direction inasmuch as it 
has made the position of moderates most delicate indeed. In short, the present 
policy has not only failed to cope with the situation but has aggravated it. 
Personally, I think the Government ought to have waited till mass civil 
disobedience was resorted to. If it had led to violence, the Government 
eould have embarked upon a policy of stern maintenance of law and order-
and the Legislative Assembly would not have hesitated to SUppOlt hem~ 

But, Sir, my reading of the situation is that but for the repressive policy, 
the mass civil disobedience resolution would not have been passed by the 
Ahmedabad Congress. The Local Government obviously acted on the 
initiative from the Government of India and if the policy is reversed, the 
Government of India, I submit, should recall such instru(.iions as may have-
been issued to the Local Governments in this behalf. With regard to the 
release of the political prisoners, especia.lly t·hose convicted under the emer-
gency laws, I beg to submit that a calm atmosphere to discuss the ways and 
means to restore peace and harmony in the land will not be created unless. 
those who .have been after all incarcerated because of their political convictions 
are released. Lastly, Sir, the reversal of the present policy alone will not save 
the country from the calamities which appear to be stored for unless lJritish. 
statesmanship rises to the occasion. The causes which have brought about 
the present ~ of the tension of feelings in the country will have to be 
sympathetically  dealt with. It is no use denying the fact that feelings are still 
rnnning very high in the country with regard to the martial law admi-
nistration in the Punjab. 

(At this stage the Deputy President took the Chair.) 
Tbe tactlessness displayed by the Government in bestowing a. jagir upon 

Lala Sri Ram Sud has given a rude shock to sensible Indians throughout 
the country. Over and above all this, the legitimate national aspira-
tions of the people are to be satil!fied. The only way to solve these delicate-
questions is to convene a Conference. Sir, I think the Viceroy should 
not hesitate to invite Mr. Gandhi to a Conference of this nature, and I still 
hope that Mahatma Gandhi will agree to suspend his activities and sit at 
the Conference and discuss ways and means to bring about the possibility of an 
honourable settlement. 

Sir P. S. Sivaswami Aiyer :-Sir, I am one of those who find themselves 
in a somewhat difficult position to-day with regard to the acceptance of the 
Resolution or the amendment, which has been placed before the House. I find: 
it is not possible for me to accept the Resolution which has been moved by my 
friend, Munshi Iswar Saran. It implies that the policy which has been 
cwlopted . by the Government is one of wAole8ale repression and urges that 
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that policy should he immediately abandoned. One answer to it of cOOrse is 
that the policy which has heen adopted by the Government cannot he chamc-
terised as one of wholesale repression. In the ned place whether the policy 
Government have followed in taking such steps as they thought fit to enforce 
law and order should be immedi"tely abandoned or not is a matter which 
depends upon the necessities of the situation. I find myself equally unable to-
accept the amendment which has been moved by my friend, Dr. Gour. The 
amendment refers to the omission of Government to previously consult the 
Assembly. I do not think it is a correct constitutional position to take thllot 
the executive should, before carrying out its duty in the matter of the a1-
ministration of the country, ('orne to the Legislatme and ask for its advice 
The proper position constitutionally is for the executive to act upon its own 
responsibility and face the consequence in the Assembly. It is an im possible 
position for any executive to come to the Legislature for advice from time to 
time with regard to the manner in which it shall discharge its duty. If the 
executive were not competent to carry on the task of administration without 
coming to the Legislative Assembly for advice, the executive would be 
incompetent for the position with which it is entrusted. 

1 may be told that the position which I have enunciated may he all right 
in a country which enjoys responsible government where·it is open to the" 
Legislature to turn out the executive, but that it does not hold good in a country 
like this where the executive is irremovable and independent of the support 
of thE!'Legislature. Making full allowance for that difi'erential circumstance, 
1 still think it would not be proper for the executive to abdicate its function 
of acting in an emergency. and coming to the Legislature for previous 
consultation. 

My next objection to this amendment is that it asks for the release of all 
prisoners in detention in pursuance d this policy. I dare say that many of 
the persons who have been prosecuted or convicted might have heen wrongly 
convicted; but I certainly am not prepared to say that all the persons who 
have been prosecuted and convicted have heen wrongly prosecuted and 
wrongly convicted. Upon this point I would like to refer you to the expres-
sion of opinion which has appeared in the papers 'as having fallen from Sir 
Sankaran Nair. He distinctly states in his letter to the Press after the Bom-
bay Conference that he cannot believe that all these convictions are wrong or 
that it is right to ask for the release of all prisoners. Even if it is right 
to ask for the release of all prisoners, is it not right to limit your demand to-
the release of those prisoners who were guilty only of a technical ofi'ence and 
who were not actually concerned in any form of intimidation? I am not willing 
to go to the length of asking for' the release of prisoners who were actually 
guilty of intimidation and who have been properly prosecuted and convicted. 

Then, again, Sir, the amendment asks for the convening of a Conference 
comprising representatives of all shades of opinion  with a view to concert a. 
practical plan. Much as I should like to subscribe to the idea of con-
vening a Conference for the purpose of finding a peaceful solution, I am 
afraid that it is not pdssible to do so at this juncture without h~ whole-
hearted co-operation of Mr. Gandhi. So long as he is the dictator 
of the non-co-operators, and so long as he continues to be, if ,I may 
respectfull,. sa-v-so, intoxicated with the incense of adulation paid by his 
,worshippers, and so long as he is anxious to tnaintain his reputation as II.. 
prophet by trying to hasten the advent of Swaraj at lightning speed, sO long 
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&8 hema.intains the attitude, the unyielding and uncompromISIng attitude 
which he does. I am afraid it will not be possible to come to any satisfactory 
results. Of course it is possible to . arrange for a Conference without Mr. 
Gandhi; but do you think it will have any influence on the large m&8S of 
non-co-operato.rs who follow Mr. Gandhi and who swear by him as an Avatar! 
1 am afraid a Conference without Mr. Gandhi will have hardly any influence 
upon the mass of non-co-operators. But, at the same time, I am not opposed 
at all to the idea of a Conference among others, if it is thought that the 
conclusions of that Conference may help towards a peaceful solution. 
Sir, in the course of this debate, two issues have been raised, and they are, 

in the first place, what our attitude should. be towards this movement of non-
co-operation, and, secondly, what our attitude is with regard to the steps which 
have been taken by Government to combat this non-co-operation movement. 
As regards the first issue, as to our attitude towards the non-co-operation 
movement, I have no doubt whatever that there is no difference of opinion in 
this Assembly. I believe we are all agreed that it is a movement which is 
fraught with the greatest danger to the country and more especially so when 
we are threatened with a campaign of civil disobedience, and that there can be 
only one answer to this movement which has been initiated by Mr. Gandhi. 
I do not think that there is any difference of opinion among us as regards the 
necessity for fighting this non-co-operation movement and for combating its 
mischievous effects by all means in the power of the Government. ~ r e 

the means  within the power of the Government are not confined merely to 
the employment of methods of punishing those who may be guilty of excesses 
of the law; the means within the power of the Government celta.inly include 
means of conciliation as well. I do not propose to restrict myself in the consi-
deration of these means which may be open to government for the purpose of 
iighting this movement. But as regards the question which was put to us by 
the Honourable the Home Member whether we are prepared to eulist ourselves 
on the side of law and order or on the side of the non-co-operators, I do not 
think we have any difference of opinion among us. Our undoubted and 
indubitable answer must be.that we are bound to support the cause of law and 
order. The next issue which is really one which directly arises upon this pro-
position is whether the steps which have been taken by Government for the 
enforcement of law and order are such as to commend themselves to our 
judgment. Now, in connection with this matter, let me acknowledge with 
gratitude the patience andJorbearance which the Government have exercised 
towards this movement of Mr. Gandhi. I do not believe that any other 
Government would have exercised the same patience and forbearance towards 
Mr. Gandhi. I do not believe that we "hall ever enjoy the same liberty of 
speech that we enjoy under the present Government, not even under the Gandhi 
regime, of which we have had an ample foretaste already. If coming events 
cast their shadows before, the amount of tyranny that is exercised upon 
individuals by the non-co-operators fills us with apprehensions as to what is in 
store for us under the Gandhi regime. Making allowances for all the 
patience and forbearance which the Government has etercised in the past, the 
immediate question before the House now is whether the steps taken hy them 
since the 17th November last have been such as to receive our unqualified appro-
val. My difficulty with regard to this Resolution and the amendment is that 
if we reject the Resolution of Munshi Iswar Saran and if we reject the amend-
ment of Dr. Gour, we shall he held to have given our uaqualified approval to 
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-each and every step which'.has been taken by the Government and to· all the 
,acts which have be,endone for the purpose of ~  law and order. 
Now I have no wish to question the motives of er ~e  Of the 
-' soundness in general perhaps of the policy which it has been 

6 P.ll. felt necessary to pursue, but I doubt very much whether 
-even the members of Government themselves feel that the method 
of enforcement of the Criminal Law Amendment Act and the 80(:tua.1 
.administration of the law ha.ve been ~rr e  on in such a way that there 
have not been cases of hardship, that there have not been cases .of 
~ e e  and that there have not been cases of blunder. While I am 
prepared to agree that in several cases their action might have been justi. 
fied, it is quite conceivable, and from what I hear on all sides, it 
,seems to be felt at any rate, that in several cases there has been hardship, there 
have been excesses and there have been blunders. Now I do not think that 
we shall be pght in censuring the Central Government for this. It is because 
I do not want to censure the Central Government or their action that I 
find myself unable to support Munshi Iswar Saran's proposition. The question 
before us is what was the policy which the Government should have followed ? 
Was it the policy of prosecution of individual ofienders or punidring membt:rs 
~  associations which were formed or which were reasonably held to have been 
formed for unlawful objects? It has been pointed out by the Honourable the 
Law Member that the ordinary law is insufficient to cope with the situation 
-and that the intimidation which has been praetised in many places could not 
be reached except by recourse to the Criminal Law Amendment Act. The 
use of the Criminal Law Amendment Act was contemplated in emergencies, 
and I do not think we can complain that the Act should not have been applied 
at all under any circumstances and in any situation like the one with which the 
-country is now faced. But granting tbat the Government are entitled to use 
-the Criminal Law Amendment Act, the question still arises whether in parti-
cular cases the Act was properly applied or not. That is undoubtedly a matter 
for the various Local Governments. It is not possible for the Central Govern-
.ment to arrogate to itself the functions of the various Local Governments, but 
it is open to the Central Government to exercise a che<:k and it is the duty of 
the Cen1!ral Government to see., how the Local Governments C8.fTY out their 
duties in the application of this Act. 

(At this stage Mr. President resumed the Chair.) 
I have no doubt that in every instance in which the Criminal Law 

Amendment Act has been applied, the Central Government gave its sanction 
-upon information and materials supplied to them by the Local Governments. 

The Honourable Sir William Vincent: The sanction of the Govern· 
ment of India to the application of the Criminal Law Amendment Act is 
,not necessary for Local Governments. 

Sir P. S. Sivaswamy Aiyer: If it is not. necessary, I dare say the 
Local Governments acted according to their own judgment. I do not wish 
to charge them with' any improper motive in invoking the aid of the Act. 
But it may happen that in particular cases the Local Governments might 
have been misinformed. I will give you one or two instances. Take. the 
Presidency of Madras. The Criminal Law Amendment Act was extended to 
,the ~re e e  of Madras, and it was said by His Excellency Lord W illingdon 
-that It was extended to the Presidency not because he felt any necessity 
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for it, but purely asa precautionary me&;s:1ire; That, I think,with all respect 
to his statesmallShip was 11 distinct mistake. It merely acts as a red rag 
and it provokes a number of people to form associations almost for the fuu of 
the thing, for the purpose of.courting cheap martyrdom and·for thf> purpose 
of going to the police and· saying: 'Oh, I am a volupteer, come and arrest. 
me'. It ma.y be said that in Malabar the Moplah outbreaks had occurred . 
and that was the' reason for, the e~ e  of the Act. But. as a matter of 
faf$, the outbreak had occurred in September ··last, and nobody ever thought 
of extending the Criminal Law Amendment Act on .that ground. Leaving 
aside, therefore, ·the disturbed area in Malabar, it was admitted by the Govern-
m~  that it was purely a precautionary me r~  It seems ,to me, with 811 
deference to the judgment of the local authorities, that the extension of the. 
Act might well have been postponed till the necessity was actually felt. 
Take another instance, viz., the action of the Governor of Burma, Sir Regi-
nald Craddock. If I remember aright, he stated that the Criminal Law 
Amendment Act was extended to Burma for ~he purpose of securing a 
welcome to His Royal Highness the Prince of Wales. I speak subject to 
correction;. I may perhaps be wrong, but t.hat is my recollection. If I i is 
Excellency had Said that the ·object of the extension was to prevent people-
who wanted to give a. welcome from being ,molested, I should not objectr 
but if I remember aright, His EXLocllency the Governor stated that the-
object was to secure a welcome to Bis Royal Highness the Prince of W ~ e  

I do not wish to be hair-splitting: I do Dot know whether there was or 
was not any justification for the extension of the Act to Burma. 

Similarly, with regard to the arrests, one cannot help feeling that there-
have been far too many arrests. Now this is certainly a. matter within the, 
cognisance of the Local.Governments. But the administration of Law and 
1ustice is a reserved subject, and it is open to the Central Government to pull 
up the Local Governments if necessary. Now can it be said that the 
hundreds and thousands of people who have been prosecuted and punished 
have all been gwlty of anything more than the mere technical offence of 
being members of volunteer associations? I do not say that they :way not. 
be legally liable to prosecution. Once you proscribe an association it becomes 
unlawful, and if a person chooses to join an unlawful association, he is un-
doubtedly liable to prosecution and to conviction. But when I admit that 
they were all technically liable to prosecution and conviction, was it a wise 
course to have made innumerable arrests? Now look at the result of these-
innumerable arrests. It undoubtedly has alienated public opinion to a. 
very very large extent. Now it may be that public opinion is misguided 
and that it has been wrongly alienated. It is quite possible to say 
that. Even if that be so, as a matter of fact very large numbers of 
the public are estranged in sympathy from the Government by the 
fact of these ~ mer e arrests, and that they are disposed to look upon the 
enforcement of the law with disfavour is a circumstauce which I cannot but 
deplore as a well-wisher of the Government Sir, I am am;ious that there should 
be no divorce between the public opinion and the Government. I am anxious 
that every act of the Government should have the support of the public-
behind it, and, if we find that hundreds and thousands of persons are incar-
~r e  for a technical offence, because, no doubt, they themselves have courted 
this h~ form of martyrdol}l, if you find that their relations and theu-
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friends sympathise with them, and that large sections of the pUblic sympathise 
with them, then there must be something wrong With the administration of 
the law which ('nables such a la.rge number of young men to be incarcerated. 
That is a circumstance which the Government has to take into account. For 
these reasons, Sir, I feel myself unable to support either the original proposition 
or the amendment, and, with your permission, I beg to put forward an 
amendment of my own. I don't know how far my amendment will be 
&C<:eptable to.the House, but I trust that it will meet the views of several of 
the Members. My amendment runs in these terms: 

• This House while realisiug the peri!1 of the preseut critical aituatiou and the 
difficulties of the Government in dealing with it, and the necessity for the protection of 
peaceful and law-abiding citizens again ,t any interference with their libertied, feels that the 
application of the Criminal Law Amendment Act, Part II, has been too estensive, and that 
in working the Act the Local Governments have acted with more zeal than discretion and 
tact and that sufficient care has not been taken to avoid barshnes., and the House urge. 
the Government to ease the present sitution : 

(i) by the issue of necessary instructions to Local Government. ; 

(ii) by withdrawing the prOllCription of associations, the members of which have not 
actually exercised or attempted to exercise intimidation; 

(iii) by withdrawing the notifications extending tha Act from areas where it might 
have been extended merely as a precautionary measure and withont any 
experience of necepity therefor ; 

(itl) by withdrawing all notifications under the Criminal Law Amendment Act and 
the Seditious Meetings Act at as early a date as practicable; 

ltl) by luch amendment of the ordinary l.w in regard to intimidation and conspiracy 
as may be necessary for the protection of peaoeful citizens ; and 

(IIi) by ordering the release of political prisoners convicted under the Criminal Law 
Amendment Act and not found engaged in intimidation. 

Now those are the terms of my amendment which I leave in the hands of 
the Honse, so that in case it is acceptable to the Honourable Members, it ma.y 
be adopted. 1 do not think it is necessary ·for me to detain the House anT 
longer. . 

Ir. President: I take it the Honourable Member intends his amendment 
to be substituted for the amendment standing in the name of Dr. Gour and 
not to be taken as an amendment to it. 

The Honourable Sir William Vincent: Sir. I rise to a point of Qrder. I 
·am always willing to considel' any amendment put forward during a debate, 
particula.rly when it is put forward in a ~ e  spirit as is the case with this 
amendment. At the same time it must be remembered tha.t the question 
before us to-day is a vital one as regards the policy of Government. It 
has been considered and the whole matter settled,.80 ~r as the Government 
of India is concerned, by the whole of the Government. Further, Sir 
Sivaswamy Aiyer's amendment in itself involves an indireot censure on Local 
. Governments. It has been put in without notice and I have no opportunity 
of ascertaining the views of the Council as a whole on it. Therefore, if I 
am ~  my r h~ ~ Sir, purely ~ those grounds and without. ~ er  
~he mer~  of the proposal I t>hould like to press my objection to Its bemg put 
In at thiS stage. . 

Ir. President: The amendment has been objected. to on the ground 
of insufficient notice and, it. now· falls on the Chair to decide as to whether it 
sball stand. I think the reasons jUst given by the Honourable the Home 
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· Member are sufficient to justi!y me in upholding his objection.  Before we 
proceed, however, I think we had better dispose of the amendments* moved 
·by Khan Bahadur Sarfaraz -Hussain Khan, namely, to omit the word 'im-
mediate' between the words 'the' and 'abandonment,' and, after the 
word 'country' to insert the words 'immediately after the suspension 
of the activities respecting picketting and civil disobedience'. The effect 
of the amendment, as the House will observe, being to make the abandonment 
. of the policy of repression conditio!lal upon the abandonment or postponement 
of picketting and civil disobedience by Mr. Gandhi and his movement. The 
question is that that amendment be maHe. 

The motion was negatived. 

Sir Montagu de Pomeray Webb (Bombay: European) : Sir, I rise to 
oppose the original Resolution and the amendment now before this House. I 
do so because I hold that nothing in the action of Government recently, 
could, even by the wildest stretch of imagination, be called repression. Nor 
· do I consider there has been any restriction of speech or of the rigbt of 
association that any reasonable man with any knowledge of the practical work 
of a Government or with any knowledge of what is going on in other 
Governments couId possibly object to. I may say, Sir, that I have . had the 
good fortune to travel in all the five continents of the world. I have been in 
the United States and in Canada. I have been through Japan and the coast 
· ports of China; I have been· in South Africa and in Australia. I "have 
travelled in Iilany tropical lands other than India and I can say, Sir, that I 
· can assure the Members of this House that the peoples of this country are far, 
far in advance of the peoples in any tro.pical country I have visited. Now I 
.. can go further and say, from my o .... n practical experience and from my own 
. personal observations, that there nowhere exists greater freedom of thought, 
.greater freedom of speech and r~ er freedom of action than we all enjoy in 
this great land of ours. I therefore read with amazement and heard with 
amazement this talk of repression. What is all this talk about repression ? 
Let Us look facts in the face. At this moment we see a great experiment in 
democratic Government in com-Be of being carried out, an experiment to 
which there is hardly a previous parallel. So far, in the last fifty 
years, I think, India has progressed as far as England, in Home free-
dom, progressed in the previous five centuries, and if we take the Govern-
ment of India Act of 1919, the progress has been most satisfactory; surpris-
ing to many, and surprising and astonishing. to those who thought this 
country was not ready for such a development. There are many critics and 
enemies of this country's progress, and there are a good many people, who 
say, and who have said and who continue to say that India is not fit for 
anything like that measure of Self-government which we have received. 
Well, Sir, I for one do not join in that belief. I have spent most of my life 
in this country and I have every confidence that India will be able to show 
as good a record as any other democratic country in due course. At the 
same time I recognise that we cannot expect to jump to our destination aJl 
a.t once; progress must be by steps. That being so, I think so far we have 

, every ground for satisfaction and that we ought to be extremely pleased with 
the progress we have already made. 

m course, I recognise· that here in India, as in other countries, there are 
ultra-patriotic enthusiasts, whose patriotism entirely outruns their praclical 

• Yide page 1704 of these Debates. 
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knowledge, who desire to abandon the broad straight path to Swaraj which is 
no!", clearly open before us, arid to take a sudden jump across tlie ditches of 
anarchy and cbaos to . an unknown destination. l must say that I feel 
considerable sympathy with such patriots. Indeed, I find it very hard to be 
severe with them at all. At the same time, where such enthusiasm leads to 

~ er re  disorder and . anarchy-then I think ~e m ~ ~ ~r 
feelIngs of sympathy on one SIde and we must deal WIth the SItuation In 
the 'only way that the law pennits. 

N ow, the Honourable the Mover of this Resolution has told us that he-
is anxious that there should be no disorder. He condemns ltartals; he-
condemns the Bombay riots, and I presume aU other disorders that have taken 
place, and he says it is up to Government to mll.intain peace aud order. 
Well, then, Sir, I ask, what is his complaint? There is no law under which 
the present disorder can be met except the very law under which Government 
are acting. What then is the source of his trouble? Surely, it is not 
repression for Government to use the only law which is in their hands to 1J.3e. 
I cannot understand his com plaint at all. 

Then,3000ain, Mr. Seshagiri Ayyar has told us that all the volunteers a.re 
extremely good men actuated by the highest motives. (Mr. Seskagiri 
Ayyar: I did not say 'all '.1 That is the note I have taken. I am sorry if I 
have misunderstood. the Honourable Member. What I think he meant to 
say was that the intention of the volunteer organisation is wholly good. 
That,.! am quite ready to admit. On the other hand, I think the Honourable 
Member must admit that some of the activities of some voluuteers have 
been extremely noxious to the State. We have heard of Bombay and 
Calcutta and other places, and I can speak personally with knowledge of 
Karachi, w:here the volunteers have on many occasions been a source 
of great dissatisfaction and annoyance and injury to·· the people. 
Respectable merchants have themselves come to me and complained that 
they have been intimidated and forced to close their offices and shops. 
and do tp.ings which otherwise they would not do for fear of being assaulted 
or ill-treated by the volunteers. Dr. Gour, has, I think, told us, that the:-
Criminal Law Amendment Act duly provides for dealing with intimidation 
such as this. He says: ' Why not use it? Why this talk of repression l' 
I believe Mr. Gandhi to have the very highest and the best of motives, 
but when he starts a policy of civil disobedience, I think he hardly realises 
where he is .going to. I certainly read the other day, with considerable 
interest, his own confession that at the Congress of Ahmedahad the other 
day several of his own followers behaved disgracefully, that they said that, 
as they were out for civil disobedience, they would not ubey him, and that 
they sat wherever they pleased and they said what they liked, and behaved 
in a way that Mr. Ga.ndhi found it necessary to reprove. If Mr. Gandhi 
finds it impossible to keep his own followers in his immediate neighbourhood 
in order, how can he expect to keep anybody else in order ? We know per-
fectly well-Members of this House know perfectly well-that he cannot, no 
ma.tter what his intentions may be, ~e  the masses in order. I have, a·few 
weeks ago, been to a small town in Bihar where I was cut off from h~ 

mails and railway communications for over a week. The whole place was: 
having an orgy of Swaraj-Iocal Swaraj-a.nd I heard Mr. Gandhi's name 
from morning to night. I do not think that the misguided people hew 
what they were doing, but still, tha.t is what happened. Mr. Gandhi's 
followers got out of hand. 
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[Sir Montagu de Pomeray Webb.] 
Now, Sir, I am as anxious as everybody else to see this country 

move forward. I want to see India a power among the nations, a power 
whose administration is respected,a power whose resources will be 
able -to command consideration in other lands and with other Govern-
ments. But I am most anxious, Sir, that our progress should not be 
marred by the passing of a Resolution such as that which has been 
placed before us to-day. The enemies of India say. that this country is 
not fit for Self-government and that we are progressing too fast. I fear 
that we shall be putting ammunition in their hands if by passing a Reso-
lution like this, we censure Government, and tell Government that they 
must not maintain law and order. Therefore, I appeal to this House to 
:support Government by rejecting this Resolution and the amendments. 
Government have told us quite frankly that if there are any special cases 
()f individual excesses, which is quite possible with a great organisation 
like that of Government, then  they will gladly look into such excesses. 
Surely everyone of us must feel sorry that distinguished men like those 
who have been named should have allowed their patriotism to outrun 
their better judgment with the result that they are now in jail. Nobody 
can be more sOTry for that than I am myself. At the same time. sym-
pathy for individual public men must not allow us surely to censure 
Government in carrying out their first and foremost elementary duty of 
maintaining order. I therefore appeal most confidently to this House to up-
nold the reputation--I might go as far as to say the great reputation .which 
this Assembly is earning by rejecting the Resolution and the amendments 
now before us. 

Ir. N. I. Samarth :Bombay: Nominated Non-Official\ : Sir, at this late 
.hour, I do not think it necessary for me to make any long speech. Much 
of the ground has been covered already by some of the previous speakers. 
I wish the House to realise the position in which the country is at present. 
I want you to realise two things. What do you think as a responsible citizen 
the Government ought to do, and what do you think. as a responsible citizen 
you should ask your own countrymen to do? The Resolution and the amend-
ments say in effect that the Government has pursued a policy which must 
be condemned and which it murl immediately abandon. What is that policy? 
That policy has been the application of two special laws  which I along 
with Dr. Gour and others who were members of the Repressive Laws 
Committee recommended should be kept for the present and should not be 
im mediately repealed until normal conditions were restored, and many 
of us, we stated in our report, hoped that these normal conditions would 
,be soon restored so as to enable us to recommend to this House the immediate 
repeal of even those laws. I ask Dr. Gour if the normal conditions have been 
restored or if they have not assumed an abnormal form since. Anyone who 
is c.()nversant with what is going on in the non-eo-operation camp, as reported 
from t.ime to time in their organ' Young India,' is aware that Mr. Gandhi 
. has ~ going on from ~ e  to. step towards the goal whic? he has placed 
before himself, namely, the hrlDgmg about of a d'ea.dlock III the m ~

tration of the State by civil disobedience, non-payment of taxes, and ,",0 on. 
Even at the Conference of which Mr. Seshagiri Ayyar spoke and where he 
was present, Mr. Gandhi made it quite clear that he would attend in his 
. representative capacity only if his conditions precedent were fulfilled, and one 
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-ef them WB8 in regard to the release of a.ll the r ~ er  including eTen the-
FllttDa prisoners and the Ali brothers. Another was that meanwhile, although 
he would put a stop to thoSe activities till the 31st January, he Fhould be-
allowed to carry on his activities in connection _h ~e e r  ~ ,eWM. 
disobedience. 

Is that a factor ...to be reckoned with or is it _? I ~ e ~  the repo* 
here and they have not been contradicted and he e er h e ~ Seshagfri 
Ayyar read does not give a contradiction to that statement. Mr. Gandhi 
wants, in the meanwhile, to carry on his activities leading up,to civil dis-
obedience and this amendmt!ht itself curiously enough refers to the menace 
of civil disobedience and yet it asks Government to abandon immediately 
what it calls its repressive policy. I do not clearly understand tire objec-
tion that some of the speakers have taken to the word 'repression '. Even 
such a thinker and writer as Sidgwick has used the word' repression' and 
justified the repression in conneciion with the prohibition of public meet-
ings and the proscribing of associations where the activities of those assl)-
ciations are likely to lead to a breach of the peace. In a well-known pass-
age he has justified it and I put it to you: what are these associations and 
these public meetings? I can understand the elementary right of free 
spt>ech, free association and free public meeting on the part of those persons 
who want to have their grieTances redressed either through the Legislature 
or by laying an address at the foot of the Throne or, where there is no hr e~ 

before the head of the Administration or the Republic. However wrong, 
however radical and mischievous their proposals may be, so long as those 
proposals are constitutionally put forward and placed through the Legis-
lature or before the Throne, that association or that public meeting is per-
missible. :But what are these men and their methods? They Fay that they 
do not recognise Government. They do not recugnise judicial courts estab-
lished by Government. ~he  say that they do not recognise :rp.an-made laws 
before God-made laws. They go fl!rther and say that they are out to break 
the laws not because any particular laws are repugnant to their conscience and 
they want to get them repealed or amended, but solely with a view to 
bring about a deadlock in the administration and chaos and anarchy in the 
State. Can anyone point out to me any thinker or writer on constitutional 
Jawor practice who postulates in favoUt" of such a body the right of association 
and the right of holding public meetings? They are outlaws, they have 
proclaimed themselves to be outlaws and in favour of outlawt! there cann(lt be 
any such right. Therefcfre, to my mind, Government has acted with great 
forbearance and patience, so much so, that Sir Sankaran Nair in h~ letter 
to the' T£mes of lnd£a ' says that Government should have taken steps in the 
days of Lord Chelmsford and they were weak at that time and the same 
policy was pursued by this Government, In other words, Government has 
been too forhearipg and too patient and has not nipped in the bud the agita-
tion, whicL it should have done two years ago. Now the question is started 
by Mr. Seshagiri Ayyar that the ordinary law should have been applied. As 
we all know, the ordinary ~ was being applied. The ordinary law is of two 
kinds, preventive meaSU1'es and punitive measures. The Crimina.l Procedure 
Code bas only two preventive measures, section 108 taking security and 
section 144. :Both these, however, do not apply to associations. They only 
apply to individuals and the public. 

Dr. H. S. Gour: Section 110. 
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Ir. N. I. Samarth: They were being applied and Dr. Gour himself 
was one ()f those who said that Government was abusing the power under 
i 44 by proscribing public meetings. . Therefore, the only preventive action 
. possible was under -sectionrI 08 and 144 of the Code of Criminal Pl"Ocedure. 
Now, Mr. Seshagiri r~ ~  know.that section 144,. Criminal r ~~ 
Code, gives power'y> any DiStI'ICt Magistrate ~  act on hu; own responsIbility. 
The Seditious lIfeetmgs Act is a much mIlder measure. It has more safe-
ouards. No Local Government can apply it until it has obtained the sanction 
~  the Government of India. 

Dr. H. S. Gour: Not now. 

Mr:N .•. Samarth: And the Criminal Law AmeIldment Act is an Act 
which is framed with a view to put a stop to associations not necessarily . 
indulging in cl:iminal activity of a violent. character; but provided the 
'Government is satisfied that the association is interfering with the administra-

~ of the law and maintenance of order, it is open to the Governor General 
'to proscribe it. Dr Gour read only section 15 of that Act and omitted to 
read section 16: Section 16 says: 
· 'If the Governor General in Council is of opinion that any association interferee or 
has for its object interference with the administration of the law 01' with the maintenance 
· of law and order or that it constitntes a danger t{) the public peace, the Governor General in 
.CouDcil ma.y by notification in the official Gazette declare such association to be unlawful ~  

Have you or have you not heard that there have been these assopiations 
in Calcutta and that these volunteers wertl going about in uniform, drilling 
'in streets openly, intimidating people and threatening shop-keepers not 
~ to open their shops? Do they or do they not come under the definition 
,of the Criminal Law Amendment Act? Some one, I think Mr. Seshagiri 
· Ayyar, said: 'Deal with them as unlawful assemblies', i.e., ~e  the mischief 
· had been done, but even under the Penal Code, as Mr .. Seshagm Ayyar must 
know, evidence has to be brought before the Court to prove that they are 
unlawful assemblies. Evidence could only \le given by persons who have 
been intimidated and the man who has been intimidated surely is not 
goino-to come before the Court and incur greater harassment ~  greater 
risk" to his life and property by giving evidence of that character. 
As a practical lawyer and ex·judge, surely he knows that in such 
cases the man intimidated is not going to come before the Court. 
Therefore, the Government had no option but to ~e  to the two measures 
which I and others in the Repressive Laws Committee recommended 
Government to h:1Ve in its armoury to cope with the situation which we say 
in our report was at the time critical and may become more critical. H 
things assume the normal aspect, then, no doubt they will be repealed. Now 
that being the case, I cannot support the Resolution, nor can I support the 
amendment which in itself is so contradictory in its terms.' It'refers to the 
mena.ce of civil disobedience and at the same time it asks Government to 
. abandon the poiicy of, what it calls, repression inaugurated in the country. 
And what is the alternative suggested in the amendment? Dr. Gour calls 
it the constructive part of the amendment, but I COli sider it to be destructive 
Qf aU considerations of law and order-the release of all prisoners indis-
eriminately in pursuance of that policy. S.ir Sivaswamy Aiyer has already 
~ e  out that that is quite impossible. It may be that some persona 
have been convicted or sentenced wrongly and Local Governments will take 
~e  in snch cases to rednce their sentences or to release them, if necessary. 
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"But there comes at the end of the amendment, the pl.nacea, the convening 
~  a Conference. It is said that it does not matter if Mr. Gandhi does not 
.come. Very .good, if a Conference is held, whom are we going to pacify? 
_Are yon and I going ,to he ploCified? Do you stand in need of pacification? 

,Dr. H. S. Gour ~ Yery much. 

Mr. N .•. St.marth: Very much: then yon had better join the non-
"co-operationpa.1'ty and be done with it. As between those who run with the 
ha.re and aunt w,th the hounds and -the leading lights of the non-(;o opera-
tion palty, I ha\"e no hesitation in saying' my hat off to the latter '. Well, 
Sir, whom are we going to pacify if Mr. Gandhi and his party are not going 
~  come? I can under;tand a sort of Round Table Conference if Mr. Gandhi 
iis amenable to influence by Mr. Seshaghi Ayyar or others and giV'es 
up his present dsmand, namely, that whatever the ConferencelJlQY 
decide or may not decide, he must in the meanwhile be allowed full 
latitude to form his associations and make all preparations for civil 
disobedience. So long as that demand stands, it is an impossible posi-
tion. Another aspect is this: supposing he is induced to come. He will 
'take advantage of this Round Table Conference and say : 'well, I asked Gov-
ernment t,) relea.se the Ali brothers, the }falabu martia;l law prisoners a.nd other 
'prisoners, and I asked Government to give us immediate dominion status; 
'they have not acceded to it and they would not allow me to form my associa-
tions ~ h a view to introducing civil disobedience. The Government is 
not reasonable ; it has not acceded to my demand and I must therefore 
immediatelv start civil disobedience.' That will be to mv mind the 
outcome ofa Round Table Conference with Mr. Gandhi. Without Mr. Gandhi, 
-a Round T.tble Conference is futile. However much I am anxious, and mv 
.anxiety is not less than Mr. Seshagiri Ayyar's to briug about peace and 
harmony in the land, I will not be a party to any proposal which I think 
'is not going to lead to any tangible results. Let not Mr. Seshagiri Ayyar 
·think that he .alone is anxious to advance the progress of the country as rapidly 
.as possible .. He will remember that before the Joint Parliamentary Committee 
• I gave evidence in such terms h ~  even the extremists were rather staggered 
·at the way in which I put my case. My anxiety for my country is not less 
-than his, but at the same time it is impossible for me to ~  this House to 
JlBss any Resolution or amendment, whethehComing from the democratic or 
,the autocratic party, such as the one before us. It. is impossible for me to 
.recommend it to the House. 

Ir. Abdur Ra.him (N orth-West FNntier Province: Nominated N on-Offi-
.. cial) : Sir, I am quite at a loss as what to ntter and say ~r  the present 
cl·itical situation w hen I see and find that the political clouds a.re thickening and 
:the thunaer advancing and the storm now seems to be veltical and threatens to 
burst on the political ground as if with the next clap it wHl not only shake but 
;shatter the whole political area into pieces. Now or never will be settled the 
fate of India, which decision must for ever settle the point at issue. Consider-
ing the present situation, one cannot help coming iN this definite conclusion 
and finding that it has come practically to a tight to a finish between the 
Government and its subjects. The fina.l result must either be the glory of the 
·former or the fall of the la.tter and must consequently turn India into the tomb 
·of the Government's ever-increasing glory and the grave of her children's fond 
.hopes and expectations, or vice v,er&a. This being the sad and painful 

E2 
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situation, I am prC'mpted to offer a few observations for the consideration of" 
this Honourable Hom"e, knowing full well that if I criticise the favourites of the-
J eople I will be looked upon as the tool of the Government, and if I eenslire" 
the Government I will be considered an instn;ment of faction. Realising 
also that it may look like arrogance on my part to speak and like ingratitucle 
on my part to keep silent, I nevertheless believe that when the affairs of e~  

country are in a distracted condition everyone is l'equired to step out of their 
ordinary course of life in order to try and compose the minds of the people-
and endeavoudo conciliate their affections. At such a moment it is the duty of" 
every individual to hazard fOmething, rather than to sit idle and indulge in idllt" 
lamentations over the calamities of one's country. I would first venture to 
appeal to those non-co-operators, my countrymen, whose loud cry f01' immediate 
,  Swaraj  , is resounding throughout the land and l'eceives a response from many 
a people from the foUl" corners of India: whose ambition and over-zeal have-
out-travelled their Eagacityand wisdom to school themselves to patience and" 
fee if the policy of fiudden impuh:e will enable them either to give Pf'ace to-
India or even to their own conscience. Let them just think for a moment and' 
see if they are not risking their present congratulations, which are bound to· 
be turned into. serious complaints and grievances before long. Let them be-
fa.ir and judge if their own feelings have not b1'ibed and taken them in andt 
cast them into a fool's paradise. Let them be dead-ce1iain and sure that 
at leisure they will find out that tears which will be extorted ~ shed 
latel" on will be tears not only of folly but of deception and delusion too. To 
their great grief and sad surp1'ise they will find that their sum of happiness-
on this cast is nothing else but building castles in the air .. Perhaps they: 
forget that those who live in an exaggel-ated  hope meet with utter disappoint-
ment and despair; let them, when hope pictUl"es a flattering scene of future-
bli8s befOl'e them, deny its pencil those colours which are too bright to be 
lasting. Let this exaggerated, uncertain and deceiving hope neither steal on 
t.hem or steal from them. Let them give up this idea that as every thing 
can be gained in time, why should it not be by a sudden impulse. Let them 
not have to confess in the end' that they have backed the wrong horse '. 
The situation can only be solved by those who have equal love and esteem 
for all the sons 01 Adam and have the real interests of their country at heaIt . 
. Those are the people who can"he the joining link between the Government 
and the non-co-operators. It is they alone who can bridge the gulf between 
the two; it is they "ho can annihilate the space and time between the two, 
and make them meet at the altar of humanity, equity, justice and love, actuat-
ed by mutual understanding,. respect and good-will. It is they. who can 
save J ndia from' ruin, turn her from despair to hope, from destruction t,o. 
safety, from haired to love, from disorder to order, from poverty to prosperity 
from sorrow to joy. It is they who can Eave India from drifting into chaos, 
and the abyss ys.wning before her. Government should follow a policy of 
construction and m r m ~e  not a policy of destruction and discord. 
The Government should not be cast down with sorrow, and should not 
be enraged with fury; it should not be angry and upiet; nay it should show 
that it has a head to contrive a heart to bestow a hand to execute. It must 
strengthen its hold on India by confidence in its juetice, kindness, word o-f 
honour and wiEdom. The Government knowing and' seeing that India is not 
the same to-day as it was yesterday and will not be the same to-morrow as it is 
to"day,' must show an exceptionally sympathetic attitude towards the-
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legitimate aspirations of the Indians, which is bound to win for them the 
-eonsent of the governed baged on the respect which they will have for the 
.progressive justice of the rulers in responding to their legitin;late demands and 
;aspiration... The Government must bear in mind that it requires a peculiar 
instinct of statesmanship to govern India through a native army and native 
.press. The Government should not think for a single moment that the Indi&ll8 
are sheep and sheep too without a single shepherd. The Government must be 
.prepared to face and bra\'e all these unpleasant and repulsive troubles, worries 
;and anxieties in a good and cheerfnl spirit. 
'They are but the natural results of the' eastern civilization coming in 

-contact with the western civilization. The East cannot come in contact 
with the West without disturbing its serenity, without bringing new ideas 
into play, without infusing new ingredients, without in a word causing 
.unrest. ' 
It must also remember that whQlll it gave education to the Indians on 

-western lines, it cau-ed the unrest, because it wished to colour Indian ideal". 
with western aspirations. The present unrest should not take the Government 
~ h a sad surprise, the more so when. it welcomed it in Persia and commended it 
-enthusiastically in Turkey in the beginning, patronised it in China and Japan 
.and has ac\mowledged it only lately in Egypt and Ireland. The watchword of 
the Government in future should be co-operation in ,the following WOl-ds : ' we 
are pledged to advance and mean to advauce '. At the end, I will request the 
'GoveliJlment to be good and kind enough to follow those best British traditions 
that' they do not continue to govern the people because they do it well but 
that they are merely taking over the Government till. the people can govern 
-themselves '. The British should feel proud and say to India: 'rise up and 
.try to walk, we will hold your han·l first till you. are grown stronger; when 
yon have grown stronger, you shall walk free beSIdes us as our daughter whom 
~e have brought up.' 
Sir, I now come to the Resolution before this Honourable House. I am 

'80rryto say that I do not agree "With the Honourable Mover of the Resolution 
. .and that too on many a good ground, firstly that the Government never 
followed yet that old well tried policy , that it is with men as with asses, who-
-ever would keep them fast, must find a very good hold at their e r ~  

:Secondly, that the Government has not allowed itself to be hurried into 
the so-called policy of repression. The Government took a very long time 
. .after long consideration and deliberation too. If there have been some sad 
...accidents and instances, they are due to th"ose individuals concerned. N oOOdy 
will blame the Govemmeut if it saw men smoking political pipes near powder' 
:magazines and said: r away with the men and away with the powder). In 
the interest of India, to say not.hing of your own national honour, in the name 
-of duty and of common sense, the first and commanding task is to keep order and 
to quell violence among all races and creeds sternly to insist on the impartial 
.applicatic>n of rules of justice) in short to guard the law, which is mother of 
,prosperity and peace. • 

Ir. S. C. Shahaui: Sir, I am afraid tha.t a golden opportunity is 
'being thrown away-by the -Goverument and the Assembly. On one other 
-occasion, too, a SImilar mistake was made. When the massacres in the 
Punjab in H1l9 under the cover of martial law were discussed in the 
Assembly, contrary to the expectations of most of us, my Honourable 
'friend, Mr. Jamnadas Dwarkadas, was persuaded to dmp the last clause 
~  his Resolution on the subject ·which is in a measure responsible 
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for the present discontent of the people in the country. ! wpuld re ~e  
all parties concerned not to be governed" by any false Idea of prestige •. 
'The people are infuriated. It m!1y be that there is some ~ about ~he 
conduct of the people; but that IS no reason why those who are m authonty 
should refuse to consider the situation sympathetically. I have not the-
slicrhtest idea of representing to the House that the non-co-opera.tors are behav-

~ rightlv. As a matter of fact I have had a very ~  experience of it. 
o .' ~ 
Snrreptitiously, clandestinely, they do take action to subvert the normal anu 
regular work of imtitutlons. Intimid .• tion too is being used by the non-co-
operators. That does not lead me to think that on that account .the ~

operation movement deserves to be put down ruthlessly. It has Its good SIde. 
It. re1?resents some very good and beneficent progress. It re r~ e  

qUIckened sense of self-rellpe,·t. It r e~e  def'per study of human hIstory 
tha.t the Indian's have gone in for. It r~re e  Indian politieal psychology, 
and means a.<;piration, and a very legitimate aspiration, OIl the part of the-
Indian people for Relf-rule for doing things as far as pOl';sihle themselves on. 
their own responsibility. The people have been very eager, so far as 1 can ~ee  in. 
these their a>:piration5. No one in this debate has eome fOi ward to refer to 
the eauses of the prebent disl'ontent amongst the people in the eOtlntry. N () 
one has referred -to the Government refusal to puniHh those offieers who even. 
according to them misbehaved during the massaeres in the Punjab in HI J!) ; and 
no one ('an deny that pledges have been given, perhaps wrongly, for the modifi-
cation of the Treaty of ~ re  If pledges have been given, every effOlt fhould 
be made to re e~m those pledges. Coming to the last cause, rio., Swaraj, it is 
true that w<! ought to develop slowly and stage by stage. That would be 
undoubtedly a sure development. But several well-known r m~  IllCes 
a.re responsible for the creation of this desire on the part of the people. 
fliz_, that they should at on::e make a fmther definite advance on the road' 
to responsible government; anel it surely behoves Government to sy mpathe-
"tically consider this mentality of the people who have been entl1lsted totheil'" 
charge Proposals are made for a Round Table COllferenee, and yet some very 
re ~e people have come forward to say: 'Do not go in for this· 
Conference' I say, you would be committing a very sad mistake·-excuse 
my plain speaking-if you do reject the proposal that has been made to you 
. to-day. My Honoura.ble friend, MI'. Seshagiri Ayyar, for whom mv high" 
respect just at' this moment is ever so much higher fOi' this that' he has 
done his best to arrange the preliminaries of a Conference, has read out a letter 
from Mahatma Gandhi. Yon may no doubt laugh at it, but, according to. 
me, ·this your laughter is short sighted. I am seeking to put my own views; 
before you, and to tell you that his endeavours to bring about a settlement 
should be respected. If it is true that Mr. Gandhi has been on occasions 
unreasonable in the expression of his opinions, if at times he has formulated 
irrevocable demands, now at-any rate, so far as I see from the letter that ha.s 
been read out, he is in a reasonable mood. I am only describing the: 
impression that has been left on my own mind. Different minds may 
read things differently. Events will show which' readings are correct: f 
want to state clearfy that according to me and several others, I suppose,: 
in the Assembly this is a very fit opportunity f{)ragreeing to a Conference: 
'With the leader of the Don-co-opel'ation movement. I myself do not believe 
in conferring with other leaders of the non-co-operation movement. I feel 
~ Mr. Gandhi is really the one factor to be reckoned with at this time 

~ 
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for he will be most followed by the .people; and if that is so, it is very 
desirable to give in a little and to consent to a Conference with him. If 
this Conference should really lead to some. substantial l'eilDlt, everyone, 
I suppose, will thank Providence for having been enabled to make up 
his mind to consent to this Confereuce. It has been said that in the 
Resolution as also in the amendment some censure is involved on the 
conduet (·f Government. I myself quite realise that the hands of the 
Government have been and are being to a certain extent forced. "'hile I do> 
realise that, what I mean to make out is that the GOl;'el'nment is simply refus-
ing to consider the causes of the discontent. It says that it is impossible to 
go back upon the pa.'it, that it cannot punish those that have been guilty in 
the Punjab massacres, that the Treaty of Sevres ~  a.n international question 
and therefore beyond it, and that Swaraj is a matter for consideration by the 
Parliament and people of England. This is a very wrong attitude to take, so 
far as I see. Politic sa.tisfaction, of people's claims will strengthen authority 
and power. Change this attitude, and I have DO dou.bt that the people will 
respond. Noone can pretend to make out that the people of India are bad, 
that they are 'malicious or that their emotions are pervelted. They are in a. 
measure being misled undoubtedly, but precisely on at.ccount of this attitude on 
the part of Government. If they have committed excesses, I would request 
you most earnestly to take into consideration the causes of this iD8anity, and 
to deal with the situation sympathetically If you do not deal with the situ-
ation sympathetically, it will be very difficult for YOll by mere re re~  

how£!'ver strong you may be, to hold the situation well in hand. It will then 
be bad for Government, and it will be bad for the people. If a certain amoUllt 
of censUl'e is involved in the e~  and amendment, let the Government 
endure it iN the interests of the people and in the cause of humanity. If you are 
not prepared to modify the policy of repression immediately, at any rate suspend 
it. If Mr. Gandhi is going to suspend his operations till the 31st January, 
there is ~ e r no reason why the Government should not suspend it., re-
pressive policy till the 31st January, and try to come to some understanding. 
If a.greement with Mr. Gandhi bel;omes impossible, then all of us will be with 
the Government May divine protection strengthen the wisdolll and good 
will needed ior the task! 

lIr. President: Munshi Iswar Sarm. . 

Ir. N. I. Joshi INominated: Llbour r~  Ou a point of order, 

6 P.ll. 
Sil·. Is it the reply and is the e ~ ~ ? 

IIr. President: I called ou the Honourable Member to reply. 

Ir. N. 11.. Joshi: There a.re other Members who wish to speak. 

lfr. T. V. Seshagiri Ayyar: May I ask for a ruling on a pa.rticular 
point. before the Mover replies, and that is about the Resolution standing in 
my name which comes on to-morrow? Whatever may be the result of this 
debate, would you rule that Resolution out 01' would you allow it to be discussed 
to-morrow ? " 

Dr. H. S. Bour: In that connection, m'1Y I suggest that my amendment. 
may be put in parts? If it is put in parts it will obviate the e e~  a.nd 
meet the objection that my leamed fl'iend, Mr. Seshagiri Ayyar, appl·ehends. 
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The Honourable Sir William Vincent: The Honourable Member chose tG 
move all these points in one amendment, and I think we are entitled. to have the 
amendment put to the Assembly exactly as he moved it ; but I have no objec>-
tion, so far as the Government is concerned, to a debate on this Resolution of 
Mr. T. V. Seshagiri Ayyar to-morrow, if such a debate is within the rules. 

Mr. Muhammad Yamin Khan (Meerut Division: Muhammadan RuraJ): 
On a ~ of order, the debate is not closed yet on this subject? 

Mr. President: I called on the Honourable MemQer from Allahabad to 
reply. . 

Mr. Muhammad Yamin Khan: Does it mean that the debate is closed? 
Mr. President: Certainly. As regards the point raised by Mr. Seshagiri 

Ayyar, the last lines of the amendment standing in the name of Dr. Gour 
read as follows: 
'And the convening of a Conference comprising representatives of all shades of 

Elpinion with a view to concert a practica.l plan for the restoration of peace in the COllDtry 
and for ensuring its politica.l progress in consonance with its nationa.l aapirations.' 

The Resolution set down in to-morrow's list ~ for the appoint-
ment of a Committee of the Members of the Indian Legislature with power 
to co-opt, that is to say, turn it into a Rodnd Table Conference, to inquire 
into the causes of unrest prevailing in the country and the measures 
taken by Government to deal with the situation and to make r~ m

mendations. Verba.lly these are two different propositions. Substantially 
they a.re the same proposition; and therefore I think they fall under the 
eombined operation of Standing Orders 31 and 70 which preclude the 
Assembly from discussing and deciding questions already decided during a 
Session. If Honourable Members wished to have two separate debates they should 
have drawn their Resolutions and amendments accordingly. The Honourable 
Member himself invited the Assembly to discuss it by putting down an 
amendment to the Resolution standing in the name of M unshi Iswar Saran, 
and therefore I assume that he wished the debate to be taken to-day. The 
House lis my witness that most of the speeches have referred in explicit 
terms to the question of a Round Table Conference; and under the rules, 
therefore, he cannot have an oppo,tunity to l'3.ise a debate later to-morrow on 
the motion standing in his name. 

Mr. T. V. Seshagiri Ayyar: Of course, Sir, when you have given a rnlinOO' 
it is not open to any Member to contest it; but may I draw your attention ~ 
this fact, that I wanted a Committee composed of Members of the LeOO'islature 
and the word: co-opt' merely means, as we know, that when the Committee sits 
it could take the assistiDce of one or two members from outside. I respectfully 
submit that that is not the same as a. Round Tabltl Conference.. It was not in 
that light certainly that I put in my Resolution. I find, Sir, moreover tha.t 
in this amendment that I have put in the word 'co-opt' has been altoa:ether 
omitted; and if my Resolution is already covered by the me m~  of 
Dr. Gour, I am in this unfortunate position that I cannot move my amend-
ment and I cannot move my proposition. 

Mr. Harcbandrai Vishindas (Sind: Non-Muhammadan Rural) : Also I 
:,hould like to inquire ~  will be the ~  of those people who are entirely 
ill favour of Mr. Seshagm Ayyar's Resolution but are not in favour of the. 
amendment of Dr. Gour. 
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The Honourable Sir William Vincent: Sir, may I sugg'i'St one pos-
_"hIe solution? I do not k,low whether it is possible under the roles, but I 
ilhonld have no objection at all if Dr. Gour is allowed to withdraw that 
iPOrtion of his amendment which deals with a Conference and leave it to be 
-discussed to-morrow on Mr. Seshagiri Ayyar's Resolution. I do not know 
whether this will be in accordance with the rules; but we should haTe no 
.objection. 

Mr. W. J(. Hussanally tSind: Muhammadan Rural): As iii is a late 
:hour, Sir, now and several g.mtlemen wish to spaak, if you like, the subject 
may be taken up to-morrow. There might be some sort of compromise 
.arrived at by these amendments being withdra.wn. I think that will 
answer the pnrpose. 

Mr. President: What the ~ e Member has proposed is very rea-
,sonable, and I should prefer to proceed by the spirit of the rules rather than 
by the letter. But it will be setting a bad precedent if I allow the Assembly, 
after having discussed-a.nd I think the House is my witness that they have 
.discussed it pretty fully to-day, the issue of a Round Table Confereuce as 
linked with the so-called repressive policy of Government, to repeat that 
~  to-morrow and possibly to arrive at a contr-a.ry decision. These 
rules are framed iu such a way as to provide for a considered opportunity of 
·debate on public  policy, and when that considered opportunity arises and has 
'been -exhausted, then the opportunity caunot arise aga.in in the same 
:8ession. 

Rao Bahadur T. Rangachariar: . I move, Sir, formally that the 
4lebate be adjourned till to-morrow on this Resolution. 

Ir. Muhammad Yamin Khan: May I point out that the amendment 
"Which is standing in the name of Dr. GOllr is not shnding in the name of 
Dr. Gour alone, but that it stands in the name of Dr. Gour and others, and 
Dr. Gour has got no authority to withdraw it. 

Mr. President: No Member has authority to withdraw an amendmer4 
except by leave of the House. An amendment once moved cannot be taken 
~  of the cognisance of the House except by the will of the House 
.expressed in a division. A motion has been moved that the debate be now 
:adjourned till to-morrow. 

The Honourable Sir William Vincent: Sir, I understa.nd that the proposal 
:is that this debate should be adjourned until to-morrow. That action is, in my 
humble opinion,-of that you are a better judge than I am -a violation of 
:the rilles, because you cannot put down on a non-official date business which 
,has not obtained a place in the ballot and neither this Resolution nor this amend-
ment has been ballotted for. But there are other objections. The whole 
-question has been debated now at. very great length; thet:e is nothing more t() 
'be said. (Cries of 'No '.) If there are other Members who wish to spea.k-
;and I dare say there are -:they must remember that if every Member in this 
.Assembly wishes to speak on every Resolution, we shall not earn the reputation 
~  being a very practical body. At any rate, Sir, if the feeling is tha.t the 
·debate should continue, let it continue to-day and let us finish it once for 
1111; let us not have any adjournment and fresh proposals and complications; 
"let us consider to-da.y and settle the plain issue which is before the Honse, ItoUd 
i1et us finish the debate if we have to sit till midnight. 
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Ir. J. Chaudhuri (ChiLtagong and Rajshahi Division: Non-Muham-
madan Rural) : May I make a suggestion, Sir? Sir William Vincent has 
referred to certain facts in Bengal and to certain facts which transpired 
in the Repressive Laws Committee. I feel that those statements of facts: 
are somewhat different from the facts within my personal knowledge, and 
therefore I feel that I am e ~ e  to state the facts within my recollection and 
as at this late honr I do not like to tire the patience of the House, may I 
suggest that the debate be adjourned? 

Mr. President: That is not a point of r ~r  The r ~ e Member 
is airing a grievance which every Parliamentariau has to suffer many times in 
his career, viz" that of finding that the subject,is exhausted before he rises ~ 

his feet. 

Lieut.-CoL H. A. J. Gidney: As the Honourable toe Home Member 
sa.id, let us thrash out the matter to a finish· to-night. I her~ re propose-
tha.t we adjoarn for h'l.lf an hoar fOl' tel. or s.)me refre3hments and 
xe-assem ble . 

• 1. President: The motion moved by the Honourable :Member fl'om 
Madras on my left is perfectly in order. But I should like t:> point 
out that the provision to mfwe an adjournment of the deba.te is one 
which ought only to be used when a substantial difficulty has arisen. 

N ow no difficulty has arisen as .far as I can !iee except the one created by 
the course whic:" Members themselves have chosen to take. In my. view 
the debate on the subject is exhausted. I do not mean that each individual. 
Member's right of !'peech is exhausted,' but the subject is substantially 
exhausted. I Fugged;ed to the Honourable Member from Allahaba.d about 
three-t1uarters of an hom: ago that he should take into consideration the-
desirability of rising to his e~  as foon as he caught my eye in ordel' that 
he might exercise his right of reply. As I said to the Honourable Member 
from Bengal, I must remind otber Members who may feel aggrieved that it 
is impo!'sible for the Chair to give each individual Member the full exercise of 
his right of speeeh in this Chamber on every debate. 

Rao BahadUl' T. Rangachariar: In that view, Sir, I beg leave to: 
withdlaw my motion.. ' 

'fhe motion was, by leave of the ASRembly, withdrawn. 

ltunshi Iswar Saran: Sir, at this late stage I do not think I 
should inflict a long speech on the Honse, but there are one or twc> 
observations which I_ f;hould like, with the permission of the House, to 
make. Some time ago I happened to read in the papers that a certain 
enterprising Dif,trict Magistrate in the United Provinces issued a circular 
to his subordinate Magistrates that at this critical moment there could 
be only two parties, namely, those that were with the Government and' 
those that were against the Government. He further said that those who· 
expressed lip sympathy with Government but did not give it their full 
support were traitors. I imagine he was refen-ing to moderates. I felt at . 
the time that it was some bureaucrat saturated with bureaucratic notioDS, 
but, Sir, I have been lurprised that the same principle has been enunciated 
in this House to-day. Sir, let me say at once that the position will be in-
tolerable for ns if it is expected that those who are here should suppon 
Government through thick and thin regardless of the fact whether that 
support is justified by the action a.ud policy of the Government or not. J; 



ABANDONMENT OF THE POLICY OF REPRESSION. 1731 

must say ~ once that as far as that kind of support is concerned, it cannot 
J).ow 'Come from the educated people, but it cj,n come from clal'ses whom 
1 should be sorry to chara.cterise. Sir, the whole debate has unnecessarily 
taken place, because according to the learned constitutional lawyer from 
Bombay these non-co-opera.tol·'; are outlaws and they are not entitled 
to either freedom of speech or freedom of association. That being so, 00 
would have conferred a great boon upon this Assembly if he had enunciated 
this constitutional principle at the outset of this debate and had relieved us 
of the: trouble of discussing this matter threadbare for the whole ~ 

Sir, the Honourable Sir William Vincent has told us that pathetic sympathy 
is futile. Ye1', the Honourable the Home Membtr would have been satisfied 
if we had all shouted instead of 'Gandhi l\faharaj ki jai', 'Government. 
ki jai '. Now, let me say clearly that when we do not feel any !'ympathy We' 
will not hesitate to say so, and when we say that we are interested in the' 
mllointenance of law and order, we mean it, and the moment we change the 
present view fwe will not hesitate to say so either to the Honourable Sir-
William Vincent or to this House or to the whole world. 

Sir, a great deal has been said about reports having come from the vaTious 
provincial Government!'. Vi' e have some experience of these reports in our 
~  province. Speaking, I think, at the ~  Durbar, His Excellency 
the Governor of the United Prcvinces expressed his satisfaction with h~ 

result of the policy which Ill' had h r ~  in the United Prvyinces. He 
said tAe inallgurdotion of this policy had given general relief to the people, 
and what was the result? At ouce there wa!' a mani,fc!'to issued by 25 
prominent men of Allahabad controverting the statement m ~ by . His 
Eltcellencyand that mallifes'o 'fas fpllowed by other m ~  in various 
other places. I shall ask the Honoural,le the Home Member not to consider 
that. every information that comes through official f;ources is and mmt in 
everv case be accurate. Thcse are not facts which have been tested by cross-
e ~  Most of them are matters of opinion and impres!':{on, and 
I submit it is not m ~ e even for an I C. S. Governor of a 
province to make mistakes about his own impressions and opinions. Sir, let 
the Honourable the Home Member give us non-officials the credit of knowing 
our own r~ e e provinces as do the rulers of those provinces I submit, 
Sir, that 11. non-official has more sources of knowing the aetnal, the inner' 
state of affairs than the Governor of a province between whom and the 
people exists a great and impassable gulf. Sir, now we understancl the 
position of Government. The position is this, that the Government is out 
to fight non-co-operation and these are the weapons which the Government 
ba.s adopted. ·Sir, I must frankly confess that I was Dot nnder that impres-
sion so far, but if that be so, then let me say most cle.'\rlv that the weapons 
which Government has ch4'sen are feeble and weak.' You cannot crush, 
you cannot dent roy non-co-operation by the Criminal Law Amendment 
Act, by the Seditious Meetings Act, by the Defence of India Act 
and by the Press Act. If you wish to emhark on a warfare like this, 
I ask you to choose stronger and more violent weapons, becau8e these feeble 
weapo"s create irrita.tion, they create indignation and resentment; they do 
Dot achieve the aim that you have in view. But as fal' as this Honourable-
House is concerned, I shall heg the Members to consider whether this policy 
\V hieh has heen inaugurated has succeeded or not.. 'Ve have been a.sked : w h~  
:alternlt!ive remedy h..ve you got to suggest? I say, consult us. Let there 
be a met"ting-l am. not thinking of . a Conference; let there be a. meet;ng 
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[Munshi Iswar Saran.] 
:between the officials and the non-officials; let there be a heart-to-heart talk. 
Let us see if we can devise some means of easing the situation. But the 
mere fact that I am not able, on the spur of the moment, to suggest an alter-
native remedy does not argue that the remedy that you have employed is 
-the correct remedy. I say the narrow issue which this House at this moment 
has got to decide is, is this policy in the interests of the country? Has it suc-
ceeded? And, knowing the conditions of the country as we do, do we feel 
lthat it will succeed? If you feel that it will not, then it is your clear duty 
to say that this policy should be abandoned. 

Sir, there is only one word more I ~ h to add and I will then sit down. 
-The Honourable Member from Karachi has said: ' Don't vote in favour of this 
Resolution or in favonr of the amendment' moved by my Honoorable friend, Dr. 
Gour, because people outside will say 'these people are not fit for Self-
-Government.' My answer is this. I do not care a straw what people outside 
think. My own feeling is that I should act in conformity with the dictates 
<of my conscience, and as soon as I have done that, the opinion of the 
.outside world is a matter of no consequence to me, and I hope the House 
will consider the question also from this point of view. I entreat  you to 
-:think of the thousands upon thousands of men who are waiting eagerly to 
]tla,rn the result of this debate. The eye of the whole country is upon you. 
You know the irritation, the indignation that has been caused in the 
.country, and I say: 'Please realise your responsibility, think correctly and 
vote rightly!' 

The Honourable Sir William Vincent: Sir, there are very few points 
·on which I wish to reply, but I am particularly anxious to answer the 
points raised by my Honourable friend, Sir Sivaswamy Aiyer, as his 
-:speech was marked, I think, by a very patent desire to achieve peace. His 
.amendment was one many points in which will, I believe, commend themselves 
-.to all sides of this House and it was really a matter of regret to me that 
I was unable, in circumstances-which he as an ex-official will appre-
.eiate, to r~e to its being moved. I should be very glad to have been 
.able to do so; after reading his amendment a:5ain, however I think I 
:shall be able to show that. many of the points he has raised are already 
heing met by Government. One criticism which has been raised against us-I 
-think my Honourable friend, Dr Sapru, met it--has been that trials are held 
in camera. Well, we have asked that, as far as possible, trials should be held 
,in public, although I must remind Houourable Members that this is not always 
-possible and that in some cases public trials held not only .under the 
<Criminal Law Amendment ~ but ~  under the Penal Code,-as Members 
who come from the Province of Sind will doubtless know, have caused most 
-undesirable excitement, and indeed very nearly promoted disorder. Again, 
'We have been t")ld that these trials are not always carefully conducted i 
.instructions have been issued on that point also. Individual cases of injnstice 
have been mentioned. N ow the Government of ll'ldia does not accept 
-l'espl>nsibility for individual cases; they can only lay down a general 
-policy. But Local' Governments have been asked, wherever there is 
"'eason to doubt the legality or justice of any conviction, to review 
<those sentences carefully in consultation with their legal advisers. I believe 
;in at least one case in the Punjab this work has already been taken up ; 
.Honourable Members who come from that Province will know whether that 
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is correct. Simila.rly we have put to ~  Governments the question of 
special treatment being accorded in certain cases to political prisoners - I 
dislike the term and should say, prisoners convicted under these two Acts; 
I believe \Wi11 ~ Assembly is a\Vare ·tha.t ii'la.lmost all Provinces, special 
instructions have been so e ~ ., Now f;iut is not a.n . indica.tion-and no -one 
can say it is an indicatibn ~ h  Government wishes to tl·eat these prison .. rs; 
with undue severity. . (A voice: 'Go r her ~  

No doubt the Honoura.ble Member would go further and release all 
criminals. Finally we have said-and this is more important still-,that we are-. 
as anxious as anyone in this House not to prosecute an unduly large number 
gf foolish individuals. Consequently we have suggested to Local Governments,;. 
that they should, as far as possible, exercise the power of arrest only in the-
case of volunteers guilty of obstruction, violence and intimidation and e er ~ 

of such organizations. Honourable Members will realise that we ha.ve taken_ 
all these steps in order to avoid excessive or over-drastic treatment, and I 
think the House will give us credit for our anxiety to prevent this. On the-
other hand, we are anxious to maintain law and order and we cannot andr' 
will not have the authority of the law defied. (Applause.) This is a duty 
of every administration. Honourable :Members know that every civilised 
Government has to maintain law and order; it is in this respect that I. 
want this Assembly now to support us. On the other hand, we have no· 
desire to avoid our clear responsibility--our paramount duty -of seeing 
that justice is done, and, that is a point on which His Excellency the 
Vicerdy has been most insistent; I think I have ui;ed his very words. 
Weare prepared to ask Local Governments to inquil·e into any specific 
cases of undue severity or improper prosecutions or excesses brought 
to notice. It has been said: 'Why don't you maintain law and order' 
in some other way, by some other method?' I repeat my answer to this 
charge. No one has suggested any other method of meeting the difficulty, 
bnt as my Honomable friend, Thr. Sapro, told you-I was prevented from·, 
doing so because I had exceeded my time limit in my last speech-Gvvernment 
are now examining the law relating to those unlawful associations in order to· 
discover whether some _other equally effective method of preventing assa-~ 

ciations practising systematical intimidation is possible, which may at the· 
same time avoid the criticisms which rightly or wrongly have been levelled 
a.",aoainst them. Does that indicate an uDreasonable attitude on the part of -
Government? 

Now, I want to turn for a few moments to another point: this question, 
of a Conference. Now, I should have been only too willing, if it were in. 
accordance with the rulils, to have had a debate on this point to-molTow, but I 
understand it is not possible and if I may say so I entirely appreciate the ~ 
reasons of the Honourable the President for this decision. But what is the 
position in regard to a Conference? Honourable Members have, I am sure, 
aU seen what Sir Sankaran Nair has said on the subject. He was a Member 
of the Executive Council and I have some experience of his political views. 
Indeed, I think Sir Sankal'an Nair and I have differed more than any other two 
Members of the Executive Council in this century. He is certainly not the 
kind of man who would give up the idea of a Conference, such as was suggested, 
lightly. What did he say? He showed clearly that any Conference at this-
juncture and unller the proposed conditions Watl out of the questio.n and useless. 
And, in truth, if Honourable M embers consider the facts, there are certain essen-
tials for any idea of a Conference-the first of which is to create a. proper-
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;Atmosphere. "r ell I have read the proposals of the Bombay Committee and 
Mr. Gandhi}s letter cited by Mr. Seshagiri Ayyar and I do not see anything 
· about a truce in the letter, though I see a great deal in it of what the Govern-
mel'lt is to do. (A voice: 'Read it again.') I have read it twice and I defy 
.any person to show me whel'e any cessation of activities by non-co-operators is 
, mentioned. The proposals put forward in that letter in any case are impossible. 
· There is, however, no question of closing the door and I have no authority to 
,suggest that even, but it would be idle at this moment to discuss the question of 
· a Conference on the conditions proposed l)y the Committee, a Conference further 
-to which, as far as I can see, Mr. Gandhi would not be a party, and tn the con-
· elusions of which, even if he were a party, he certainly could not bind the 
· Congress Members. I want to be quite clear on this point. I have no authority 
10 suggest that the Government would agl'ee to a Conference, and I have no 
: authority to close the door to t.he possibility of such a thing in happier 
· circumstances. All I am authorised to say is that it is futile to discuss it at 
· present. Now, I apologise for having detained this Assembly so long, and I will 
.. {lonc\ude by expressing the hope that they will not by their decision to-day send 
out a  message t) the country which will be taken by the fotces of disorder, what-
~ er the Honourable Mover may say, as a direct encouragement and cause 
.of triumph which will discourage all our officers, which will disheart.en all 
lawful citizens, and which will make the administration of this country 
,impossible. 

Mr. President: The original ~  was that: 
• This Assembly recommends to the Governor General in Council the immediate aoondon-

· ment of the policy of repression inaugul'ated in the country' 

,since which an m~ me  h'1.s b3en movei to substitute the following: 
, While strongly depl'ecating the agg-re3sive form of non-co·operation m~ e e  by 

.-some non-co-operators and the re,ort to violence by h~m in some places as also the menace 
· of mass civil disobedience, this A lsembly strongly disapproves of the recourse by Govern. 
ment to a general policy of repl'es;ion without previously con,ulting this House and recom-
mends to the Governor General in Council· the imaudiate abJ.lldonme:lt of the policy of 
repression inaugurated in the conntry, the re ~r  to the policy announced to this Honae 
,(In the 23rd March, 1921, the rdeaie of all er ~ in detention in pursuance of thaj; policy 
and the cnnvening of a Conference comprising the repre8entatives of 11.11 ahades of opinion 
with a view to CJncert a practical plan for the restoration of peace in the country and for 
.ensuring its political progress in consonance with its national aspirations '. 

The question is that that amendment be made. 
The Assembly then divided as follows : 

Abdul Majid, Shaikh. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L 
Ahmed, Mr. K. 
Ahmed Baksh Khan, Mr. 
. Ayya:r, Mr. T. V. Sesbagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. P. 
Barua, Mr. D. C. 
Bhargava, Pandit J. L  . 
Bishambhar Nath, Mr. 
Chaudhuri, Mr. J. 
Das, Pandit R. K. 
1"aiyaz Khan, Mr. M. 
Ginwala, Mr. J? P. 
· Gour, Dr. H. S. 
~ r Saran, Munshi. 
. Jatkar, Mr. B. H. R. 

AYES·-36. 
Joshi, Mr. N. M. 
Lakshmi Narayan Lal, Mr. 
Man Singh, Bhai. 
Misra, Mr. P. L. 
Mudaliar, Mr. S . 
Nabi Hadi, Mr. B. M. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Shahani, Mr. S. C.' 
Singh, Babu B. P. 
Sinha, Babu L. P. 
Bohan Lal, Bakshi. 
Bubrahmanayam, Mr. C. B. 
Vishindas, l-fr. H . 
Yamin Khan, Mr. M.. 



ABANDONMENT OF THE POLICY ~  REPRESSION. 

"NOES-62. 

Abdul Rahim Khan, Mr. 
Abul Kasem, Maulvi. . 
Aiyer, Sir P. B. Bivaswamy. 
.Akram Hussain, Prince A. M. M. 
iBradley-Birt, Mr. F. B. 
33ra), Mr. Denys. 
Bryant, Mr. J. F . 
• Chatterjee, Mr. A. C. 
Clarke, Mr. G. R. 
>Cotelingam, Mr. J. P. 
Crookshank, Sir Sydney. 
Dentith, Mr~ A. W. 
:Faridoonji, Mi". R. 
Fell, Sir Godfrey. 
-Gajjan Singh, Saraltr Bahadur. 
Ginney, Lieutenant-ColonelH. A. J. 
Habibullah, Mr. Muhammad. 
Hailey, the Honourable Sir Malcolm. 
Hajeebhoy, Mr. M h m~  

Hullah, Mr. J. 

Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
Maung M ~ SiB. 
McCarthy, Mr. F . 
Mitter, Mr. K. N. 
Muhammad Hussain, Mr. T_ 
Muhammad Ismail, Mr. S. 
Mukherjee, Mr. J. N. 
Percival, Mr. P. E. 
Rao, .Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Samarth, Mr. N. M. 
Sapru, thO' Honourable. Dr. T. B. 
Sarfaraz Hussain Khan, Mr. 
Sharp, Mr. H. 
Sim, Mr. G. G. 
Singh, Raja K. P. 
Singh, Rana U. B. 
Sirear, Mr. N. C. 
Spence, Mr. R. A. 
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Hussanally, Mr. W. M. 
IkramuTIah Khan, Raja M. M. 
Innes, the Honourable Mr. C. A. 
Jamnadas Dwarkadas, Mr. 

U1agar ,Singh, Baba Bei!i. 
Vmcent, the Honourable Sir WiIliaIil.. 
Waghorn, Colonel W. D. 
Way, Mr. T. A. H. 

Jejeebhoy, Sir Jamsetjee. 
KabrBji, Mr. J. K. N. 

Webb, Sir M. dePamera,.. 
Zahiruddin Ahmed, Mr •. 

The motion was e ~  

1tfr. President: The question is: 

, That this Assembly recommends to the Governor General in COUDCil the immediate 
aba.udonmeut of the policy of repression inau,,"'Urated in the co:mtry.' 

The A!!sembly then divided as follows: 

Abdul Majid, Shaikh. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K.. B. L. 
Ahmed, Mr. K. 
Ahmed Baksh Khan, Mr. 
Ayyar, Mr. T. V. Seshagiri. 
Bal>de, Mr. K. G. 
Balpai, Mr. S. P. 
"Barna, Mr. D. C. 
Bhargava, PanditJ. L. 
Bishambhar Nath, Mr. 
Chaudhuri, Mr. J. 
Das, Pandit R. K. 
Ginwala, Mr. P. P. 
Gour, Dr. H. B. 
IswarSaran, Munshi. 
..Jatkar, Mr. B. H. R. 

AYES-a3. 

Lakshmi Narayan Lal, Mr. 
Man ~ h  Bhai. 
Misra, Mr. P. L. 
Mudaliar, Mr. 8. 
Nag, Mr. G. C. 
Nand La!, Dr. 
NE>Ogy, Mr. K. C. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K:" 
Shahani, Mr. S. C. 
Singh, Babu B. P. 
Sinha, Babu L. P. 
Sohan La!, Bakshi. 
Subrahmanayam, Mr. C. S. 
Vishindas, Mr. H. 
Y &min Khan, Mr. II. 
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NOES-5S. 

Abdul Rahim nan, Mr. 
A.bul Kasem, Maulvi. 
Aiyel', Sir P. S. Sivaswamy. 
Akram Ha..m.,··Briaoe·A.M. )1.,. 
Bradley·.BiI't, Mr. F. B. 
Bray, Mr. Denys. 
Bryant, lb. J. F. 
Chatterjee, Mr. A. C. 
Clarke, Mr. G. R. 
CoteIingam., Mr. J. P. 
Crookshank, Sir Sydney. 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Gajjan Singh, Sardar Bahailur. 
Gidney, Lieutenant·Colonel H. A. J. 
Habibullah, Mr. Mubammad. 
Hailey, tbe Honourable Sir Malcolm. 
Hajeebhoy, Mr. Mahomed. 
Hullab, Mr. J. 
H1188&Ilallv, Mr. W. M. 
Ikramullab Khan, Raja M.  M. 
Innes, ihe Honourable Mr. C. A. 
.Tainnadas Dwarkadas, Mr. 
.Tejeebhoy, Sir Jamseijee. 
Kabraji, Mr. J. K. N. 
Keith, Mr. W. J. 

The motion was nega.tived. 

Linilsay, Mr. Darcy. 
Yaung M ~ Sin. 
McCarthy, Mr. F. 
.Mittetl',' Mr. Jr. N. • 
Muhammad Hussain, Mr.T,," 
Muhammad Ismail, Mr. ~ 

Mukherjee, Mr. J. N. 
Nabi Hadi, Mr. S. M. 
Percival, Mr. P. E. 
Baa, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Samarth, Mr. N. M. 
Sapru, the Honourable Dr. 
Sarfaraz Hussain Khan, Mr. 
Sharp, Mr. H. 
Sim, Mr. G.  G. 
Singh, Raja K. P. 
Singh, Rana U. B. 
Sircar, Mr. N. C. 
Spence, Mr. R. A. 
U jagar Singh, Bilba Bedi. 
V mcent, the Honourable Sir 
Waghorn, Colonel W. D . 
Way. Mr. T. A. H . 
Webb, Sir M. dePomera,.. 
Zahiruddin Ahmed, Mr. 

William.. 

The Assembly then adjourned till Eleven of. the 
19th Ja.nuary, 1922. 

Clock on Thursday, the-
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